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LEGISLATIVE ASSEMBLY 
Monday, 11th February, 1946 

The Assembly met in the Assembly Chamber of the Oouncil House at Eleven: 
of the Clock, lI.{r. President (The Honourable ;Mr. G. V. ~  in th,., 
Ohair. 

E~ E  SWORN: 

Mr. Binay Ranjan Sen, C.I.E., I.C.S., M.L.A. (Go'Vemment' of India: 
Nominated Official). 

STARRED QUESTIONS .AlfD ANSWElJ,S 
(a) ORAL ANSWERS 

FOODGBAlNS 8oABoITY ON EAsT CoAST 
1315. ·Prol. •• G. B.aDga: Will the Secretary, Food Department, be pleasea 

to state: . 

(a) what special arrangements were made to relieve the food grains 8C&l'ei.y 
created by the East Coast cyclone; 

(b) whether it was not.a fact that owing to lack of Railway wagon supply 
and destruction or spoliation of local rice-stocks, there W8S experienced great 
rice-scarcity and that the Director General of Food went to Madft.s to study' 
the situation six weeks after the cyclone; aud 
(c) how Government propose to prevent the repetition ofa similar delay 

in relieving such sudden scarcity of food grains supply? . 

Mr. B.  B. Sen: (a) .The Grain Purchase Oftieers in West 'Go1laVllri ·nrer 
mstructed to keep a reserve stock of rice at each rice mill to meet emQgan"i_ 
and arrangements were made to distribute rice in rural areas throv.gb seleotecl 
dealers. Rice export from East Godavari district was temporarily stoppea from 
October and the export quota from West Godavari district was eODsiderGbly' 
reduced. Collectors were instructed to import rice into plaoes where there WRIf 
scarcity and to put down black marketing. In the first week of November 1he 
Madras Govemment asked the Central Government, Department of Food, for 
additional help of 80,000 tons of ·rice, which was immediately arranged for. 
(b) and (c). The Director General of Food went to ;Madras some time after 

the cyclone to acquaint himself with the facte at first hand but no shortage of 
railway wagons was reported. 

Prof. •. G. BaDIa: Is it not a fact that blackmarketing is still widesprCRcl 
even in the so-caUed surplus ~ t t  

Mr. B. B. Sen: I am not aware of that. 
Prof ••• G. RaDga: Will he make enquiries? 

JIr. B. B. Sen: Yes, Sir. 

Sjt. N. V. Gadgil: Blackmarket rates are quoted in newspapers. 

FOODGBAlNS 8oABoITY IN MADBA8 l>I8'l'B.lOTS 
136. ·Prof. N. G. Banga: Will the Secretary, Food Department, be pleased. 

to state: 
(a) if he is aware (i) of the failure of crops in parts of Anantapur and 

~ and ~ 'I ~  Districts of the ~  Presidency:; (ii) of the growing 
~ grams scarCIty m that area; and (m) of the steep rIse in prices of food. 

grams; 
(1,) whether lilly demand is made by the Madras Government for any speoial 

allocation of food grains supply for the people of that area; and 
(c) the latest fppreciation made by Govemment of the food grains anet. 

threatened famine situation. of that area? 
( 729 ) 



:'130 LBGISLATIVE ABBBMBLY [11TH FEB. 1948 

:Mr. B. Bo. sen: (a) (i) and (ii). Yes. (iii) We have no such information • 
. An enquiry has been made from the Provincial Government. 

(b) Yes. The Madras Government asked for 30,000 tons of rice to give 
:immediate relipf to these districts. This was arranged. 

(c) Owing to continued drought the position in these areas at present is 
'unsatisfactory but not bordering on famine. Further assistance on a much larger 
·scale will be required and how this is to be provided is now under immediate 
oOODlidera tion. 

Rm>oBT ON ~  OJ' hmU:NB m MALAyA. 

18'1. -Prof. If. G. ltaDp: Will the Seoretary. Commonwealth RelatioDi 
Department. be pleased to state: . 

(a) if Mr. S. K. Chettur, I.C.B .• lias submitted his report on the condition 
.01. Indians in Malaya; if so. whether Government have finished their consi • 
.deration of it; , 

(b) whether Government propose to publish the report in full or in part; 

(c) whether Government have made any representation to the Government" 
-concerned. i.fl .• the Colonial Department of the British Government and the 
Ma.1&yan Government that the Army Act enforced in, Malaya shall be so 
amended as to be in harmony with the Indian Army Act, so fa.r as the 
minimum punishment for those tried and condemned for oollaboration. waging 
war against the Crown. murder. etc .• is concerned; if so, the reply they have 
received from the authorities concerned; and 

(d) what other steps are being taken by Government to protect Indians who 
are being detained or charged with serious offences connected with the last war? 

1If. Bo ••• B ..... e: (a) Yes. 

(b) The substance of the report was published in a press communique dated 
-the 18th December 1945. 

(c) The question is under consideration. 

(d) The Goverrurlent of India are providing legal assistance for such Indiana 
:a8 may be tried. 
S.th GcmDd »u: Is it a fact that many Indians in Malaya want to be 

:repatriated to India? 

Kr. Bo. If. Ba.nerjee: Yes. Sir. 
S.th 'GoviDd » .. : What arrangements the Government are making for t'J.eil" 

::repatriation? 

Kr. Bo. If. Banerjee: Every effort is being made to obtain shipping facilitios 
in consultation with the British Military Administration in Malaya. and I am 
·glad to be able to inform the House that their attitude is very sympathetic in 
·this respect. 
Prof. If. G. It&Dga: With regard to part (c) of the question. what represen-

'ktions have Government made to the Governments concerned? 

IIr. Bo. If. Banerjee: I would like to state that I am dealing with this 
'matter only in so far as it affects the trial of civilian Indians. The examination 
that we have been able to make so far of this matter shows that there is only 
~  Ordinance. namely the War Ordinance of 1941. which has a provision for trial 
~  treachery for which the minimum penalty is death. We have been unable 
'!;O trace so far any other provision in the Ordinances under which these trials are 
\ ;",ingheld which lays down death as the minimum penalty. Even as regards 
-this provision in the Ordinance of 1941, I have had a telegram today to inform 
'1Ile that the General Offtear ~. Malaya. can either upbold such 
:'Sentence of death'or modify them or even exeroise clemency. That is the resull 
'We have becn able to arrive at IG far. but. a8 I have snid. the mdter is being 
::aetivity eOJllliciered. . 
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Mr ••• A.Iaf AU: I would just like to know fl'QUl the Honoura.ble Member 
the nature of the representations he has made to the Colonial Office and to the 
Ma.layan Government Or to the South-East Asia Command in respeot of thfe 
particular Ordinance. It is a very serious matter the death penalty provided in 
this Ordinance for the offence of treachery; it does not JDean actual ~  

anyone; it may be just collaboration of a slight nature or of a serious nature. 
This penalty is a very serious matter. Has the Commonwealth Relations De-
partment made necessary representations to the Colonial Government, or to the 
Malayan Government, or to the South-East Asia Command, or not? If not, 
why should it not make urgent representations now? 
Mr. B .•. Banerjee: We have made very urgent representations to the 

South-East Asia Command in this matter. They feel that there may not be an., 
necessity for making a.mendment to the AGt inasmuch as there is a provision for 
the General Officer Commanding exercising clemency. But I assure the Honour-
able Member that the matter is under correspondence and, if necessary, theN 
will be no lack of vigilence or effort on the part of (}overnment to have the 
necessary amendment made. 

Mr .•. Alat.All: I would just like to invite the attention of the Honourable 
)rember to the fact that some of the civilian Indians who are now undeJ!' trial 
or who nre likely to be tried in Malaya happen to be eminent leaders and wen. 
known persons belonging to the Bar or belonging to various other professions. 
One of them happens to be )fr. Goha and there are others---.I ~ the 
Honourable Member is aware of this fact-and they are now undergoing trial 
and the necessity of making these representations and the necessity of securing 
an urgent reply from the other side ought to be realized by the Government of 
India. Are they pursuing thiA question with the persistenoe which is required in 
this oase? • 

Ill. R .•. Banerjee: That necessity is fully realized. 

Beth GovInd Du: On which date this urgent representation had been made? 

Mr. R .•• Banerjee: This is being made from day to day. 

Prot .•. G. It&nga: What is the latest position about the number of civilians 
who stand charged with treachery and the relt? 

:Mr. R .•. Banerjee: Sir. these are specifie questions on the subject but If 
you rule that I should go on giving answers to 'hese various questions I may be 
going too far afield. 

Mr. Prelldent: What I feel is that it does involve matters of a serious nature 
80 far as lives of Indians in distant lands are concerned. We may have Bome 
latItude in giving information in this respect. 

Prof ••• G. It&ng&: What is your answer? 

lI1'. Pr8lldent: Order. order. 

Prof ••• G. Ranga: How many of these civilian Indians stand charged 
today with these serious charges of treachery? 

Mr. R. If. Banerjee: Our latest information is that about 24 Indians are 
under detention now. Out of the 24. two have been convicted and sentenced 
to imprisonment on a charge of causing hurt with intent to extort confession. 
Five Bre nnder trial for mere collRboration and the rest for collaboration-cum-
brutality. torture or cruelty. The figure may be 24 or 22. I forget exactly 
which. 
Mr ••• Alat AU: Will the .Elonourable Member kindly undertake to issue a 

comprehensive communiq,!e dealing with the whole situation 80 that it may 88se 
the anxiety which is felt in the country about the fate of our nationals in 
Malaya? 
:Mr. R ••• Banerjee I We issued a communique in December. Since 

then ..... . 
(Interruptions. ) 
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I may tell the House that our eftorts have been very successful. But as SOOIl 
88 we are able to make a final statement that so many are going to be tried 
&Blly, we shall think of issuing a communique. 

(Some Honourable ;Members rose in their seats.) 

Mr. PreB1clent: Order, order. Next question. 

INDIAN RBFuGBII LABOUR Jl'OB BUBBU 
188. -Prof. •. G. B.an,&: Will the Secretary, Commonwealth Relation .. 

Department, be pleased to state. 
(a) if he is aware of the fact (i) that already remitment of Indian_Refugee· 

Labour is being maqe by Shipping and other Companies' through contractors; 
and (ii) that the local Labour Officers who are in charge 'of distribution of 
~  to these refugees, are trying to hint to the · ... 88 that if they 
do not accept these ofters of employment in Burma being made by contractors, 
their allowances may nqt be continued; 
(b) whether Government propose to take steps to open registers at the 

offices of ~  Labour Officers for refugees to register their willingness to go anll 
work in v9rious departments of employment in B:urma without the interven-
iiion of contractors, or whether Government will recognise the registers that 
~  Burma :8.efogees' Associations prepare and maintain; and 
(c) whether Government propose to give a categorical assurance that it is 

not their interition to encourage the system of .contract-labour or to stop allow-
&noes to ~ if they refuse employment offered by contractors? 
Iii. B. I . ~ . (a) It is presumed that the question refers to recruit.--

t;nent of rerugee labour fO!" employment in Burma. If this assumption is correct, 
Government have no information. , 
(b) The suggestion will be considered when recruitment of new labour for 

Burma is undertaken. 
(c) Jt is presumed that by "contract labour" the recruitment of labour by 

t.bE\ 'maistry' system is meant. It is not Government's t ~  to encourage-
this system. Government have no intention of stopping allowanceR to refugees 
on the ground that they refuse such employment. 

Prof ••• Q. BaDg&: With reference to part (ii) of (a) of this question, the 
Honourable Member said he is only concerned in the recruitment of new labour 
wishing to go to Burma. My question deals with the return of refugees them-
'Jelves in regard to whom the officers are tryirig to hint to the refugees that if 
they do not accept these ofters of employment in Burma being made by con-
I'ractors, their allowances may not be continued. I wish to know tbe position 
of the Government whether they allow their officers to bring such pressure to 
uear upon these poor refugees. 

1Ir. B ••. Banerjee: No, Sir. As I have stated in my reply, we have no 
information that. any officer of the Depsrtment has been bringing any luch 
pressure to bear on the refugees. If the Honourable Member brings to our 
notice any specific ~  I will have that properly investigated. 

Prof .•• Q. Bang.: It is more than six weeks that I have given notice of 
this question and yet the Honourable Member said In regaM to part (i) of (a} 
of this question that he has no information. Are we to understand that be ball 
. made the necessary enquiries and there is no truth in this fear felt by the people? 

1Ir. B ••• Banerlee: Our officers deny having used such pressure. 
1Ir. President: Next question. 

PRICES OF ESSlINTIAL ComtlODl'l'IES Jl'OB INDIAN LABOUltEu IN BUBX..&. 
139. ~  ••• G. B.&nga: Will the Secretary, Commonwealth Relations 

Department, be pleased to state: 
(a) the latest prices of the most essential commodities of every day use for 

Indian labourers in Burma, for instance, rice, dal, chillies, oil, ghee, commonest 
vegetables, room-rent. dhoties, shirts, sarees; and how they compare. with our 
Innisn -prices; and 
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(b) what will be the wage in Burma, sa.y in Rangoon, Mandalay, ana 
Moulmien which can fetch for Indian workers in Burma the commodities and 
-clothing and housing that the w9rkers in the Bombay city can get with • 
'Wage and allowances of Rs. 60 per mensem? 

1Ir. ". If. Banerjee: (a) A comparative statement showing prices of certain 
~ t  ~ t .  in Bombay city duriI!g July 1945, Rangoon on the 19th 
..January 194'6. and Mandalay on the 1st December, 1945, is placed on the table 
-of the House. 

(b) I am unable to answer this difficult question. The necessary data for a 
proper answer are not available . 

• ~I I  8/wlDin7 pricll8 ,,/o.min 1l99l!nMl co",,,,di'iu in BolllblJy Oily, RllngoonaM 
MtMtlalca.'1 

PrioEill in 
-------

I. No ~ 
Bombay oit, ~  Handalar on 
during July 19£11 I ·1.46 1.12-46 

1 Rioe 1 3 o per paylee 0  6 o per vi-. 1 7 6pervfJ. 

I Dal Arhar , IS ! , 0 • .. 
:3 Dal, Hoong • 3 0 0 • 
4 Chilliea . 0 7 9 per lb. IS 0 0 .. , 0 o per viii 
II 8E111amum oil 0 611 .. 8 8 0 ," 9 0 0 .. 

(_eat oil) 

6 Ghee J 6 8 15 0 0 .. • .. 
·7 Green vegetablDi 0 ! 7 0 8 0 • .. 

(Briniale) 

·s Sareea 7 I' 3 Each 30 0 OEaoh • 
'9 DhotiDi 7 6 o per pair 16 0 0 • .. 
10 Shirting o 12 8 per yard IS 0 o per yard • 
11 Boom·rent 6 6 11 per month •• •• 

.Not available. 

•• l\ent.e for rooDUI have not Yft been atabililNld. K&IlJ' do DOt pay any ~ u.d 
-.rely oooupy vacaut fiat&, while otben pa, between &. 3G and '0 per lQonth for roODll lit 
I. bT 60-60 feet;. . 

.NOTII-l viu-III88l'-Si 1111. (Approx). 

1 parlee l' II~  n.. (Approx). 

'111'. PnaldeJ1': Nest question. 
PIOJ. B. G. :aaq&: No, No. I have something to ask. Will the HonouraW. 

Member try to ascertain the necessary information from their Agent in Bunna 
ibd place it on the table of this House? 

1Ir .... If. Baurjee: It will be very difficult but I shall make an effort. 
:Kr. Pralldent: Next question. 
Prof. If. G. :aaqa: Just one little thing. I made a suggestion in the PN-

-nous question whether the Honourable ~  would be prepared to recognise 
ihe· registers that our Burma. :Refugees' Associations prepare and maintain. 

1Ir. Prelldent: What question? 

Prof ••• G. 1t&Dca: The previous one. The subject matter is the same. 
lIr. PreIldID': I am afraid it is not possible. :Next question. 
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UO. ·1Ir. Ahmed mbrah1m Barocm oTldler: Will the HeaUh Secretary be 
pleased to state if it is a fact that in the 700,000 villages of India no les8 
than 75 per cent. of the inhabitants of these villages are bedridden all the 
year round, affected with preventible diseases chiefly typhoid? If so, do Gov-
ernment propose to put forward proposals for dealing with this state of affairs' 

111'. S. B. Y. 0Ul8aam: It is not a fact that 75 per cent. of the inhabitants 
of the villages of India are bedridden all the year round. . 

111'. Abmed .brahlm Ba.roaa. Jaffer: Then what is the true fact? 
Seth GoviDd nu: If the percentage given by the Honourable Member is 

wrong, what is the percentage of the people that aovernment think are· suffer-
ing from preventible diseases? 

1Ir. S. B. Y. OuJsnam: I shall require notice of that. 

Sri •• .ADanthuay&lWll AnAlllar: It is par:t of the question. It is said 
. that ilo less than 75 per cent. of the inhabitants of theee villages are bedriddea 
all the year round. He has indicated one dangerous disease, typhoid. How is 
it that the Honourable Member is not in a position to give us the number of 
deaths due to typhoid and what percentage of the population is affected by it? 

fte BOIIDUI'able Sir .dward Benthall: It is not the question. 

Ill. President: Mr. Jaffer. 

Mr • .Ahmed Bbrahlm JI&rom:i Jailer: If it is not due to typhoid then wllet is 
itl due to? . 

Mr. S. B. Y. Oullnam: I think I have plainly stated that 75 per cent of 
~  population are not bedridden all the year round. 

Sir MAb,mml4 Yamin Khan: When the Honourable ~  verified the 
Igure and gives the reply that it is not 75 per cent. then by his examination 
what· percentage did he get? 

Mr. S. B. Y. Oul&Dam: There are no statistics in t:xistence. 

PlOt. ., (I. B&Dp: I submit that this is a very frivolous attitude that the 
novernment ;Member is displaying. We have given a positive question and a 
positive fact. It is for the Government to say that it is not a fact and at the 
same time that something else is a fact. After all they have all the record ... 
It is their business to inform the House and put the House in order. 

Ill. Pnllldent: He has stated there are no statistics. 

Prof ••• Q. B&Dga: Will the Government take care hereafter to colleet the 
necessary facts in regard to this matter? 

Mr. S. B. Y. Oul8Dam: I have already stated that there are no statistice 
collected which show how many people are bedridden all the year round. 

Seth Qovbld naa: Do the Government keep no statistics as far as t. 
diseases in this country are concerned? 

Prof. ... Q. B&Dp: I have made a suggestion. The Honourable )lemb. 
doea not give a reply. 

1Ir. PreIldau: What is it? 
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Prof. B. G. Baqa: Will they take the trouble from now to collect the data 
asked for? 
Ill. S. B. Y. OullD&m: If the Honourable Jld,ember will put down & question. 

asking for the available statistics ..... . 
(Interruptions. ) 

Mr. Pruldmt: Order, order. 

Mr. S. B. Y. OuJmam: ..... I will give him the available informatiOn.· 

Ill. PreIIldent: Will the Honourable Member see to the maintenance of suohJ 
.tatistics so far as the health of the people are concerned? 

(Interruptions.) 

Ill. PreIldmt: Order, order. Next question. 

SZ'l'TLEMENT OF INDIAN SOLDIERS IN PACIFIC ISLANDS 

141. *1Ir. Ahmed :Ibrahim. Baroon .Tafter: Will the Secretary, Common-
wealth Relations Department be pleased to state whether he is prepared: 
(i) to approach the Government of Australia and the Government of Great; 

Britain and suggest that land in some of the Pacific Islands rescued from 
Japan (with the, assistance of the Indian Troops) might be made availabla for 
Indian Peasant Soldiers; and 

(ii) to approach the Government concerned and suggest that the 100,000' 
square miles of British North Borneo and new Guinea might be made available' 
tor Indian settlement and thus cement friendship with India? 
Mr. B ••• Banerjee: (i) and (ii). The suggestion will be oonsidered in con-

nection with the general question of settlement of Indians in overseas countries. 

Mr. Ahmed :Ibrahim Bazoon .Tder: :May I know when it will be oonsid.ered?· 

Mr: R. B. Banerjee: The whole question of the settlement of Indian soldier& 
is still under the consideration of Government. The consideration is going on. li 
am unable to say when exactly a decision will be taken. 

Mr. lIaIlu Subedar: :May I know from the Honourable :Member whether the-
decision will be taken in time to help the demobilised soldiers of this country? 
1Ir. B. B. Banerj" The matter is deal. with by another Depanment. I am. 

unable to lay. ' 

JIr. Kvbammad Bauman: May I know if the Government have taken th& 
.ame view as the questioner on this matter? 

Mr. B. •• Baurjee: Government have come to no decision. 
1Ir. Jlubammad Bauman: Have Government taken the same view as th& 

questioner? 

JIr. Jr. ••• Banerjee: Government have taken no decision on that point. 

Sbri Srl Prakua: Have the Government of Australia answered ..... 
Mr. Pnlldent: Order, order. Next question. 

HIGH ExOJlANGB BAD 01' SA.UDI DUBS. 
142. ·1Il • .Ahmed J:brabJm BaroOD .TdeII: (a) Will the Secretary, CommOlD-

wealt.h Relations Department pleue state if it is • f&Ot that in the Raj 88880n of 
1945-41\, the rate of exohange was again fixed at a. very high level? H so, whafJ 
was the current rRte of exchange between a rupee a.nd a Riyal in the Ht'jaz andi 
what was the official rate of exchange fixed for the payment of the Saudi Arabianr 
dues? 
(b) What is the amount of estimated loss incurred by the pilgrims as • 

~ t of this fixation of higher rate of exohange? 

(c) What steps did the Government of India take when the ~  Govern-
ment insisted again on fixing the high rate of exohange? 

(d) Do Government propose to take any steps against the Saudi Govern-
ment if they remain adamant in their attitude in the future? 
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1Ir. B ••• B&lUlrjee: (a) The Sa:udi ,AraJ>ifUl Govemment did not fix the 
4ues in terms of riyal but insisted on our recovering 0. fixed amount in Indian 
".currency as their dues. The question of rate of exchange did not thus arise. 

(b) As the oaudi Arabian Government fixed tne dues in rupees, pilgrims 
-.could not complain of any loss. In aqy case the loss, if any, cannot be 6stimat-
·ed as payment was made in the Hejaz, the Government of India having refused 
lto pre-collect the major dues in India. 

(c) The Government of India made urgent and repeated representations to 
:persuade the Saudi Arabian Government to accept payment in riyals or in 
"rupees or at a suitable rate of exchange in rupees, but the Saudi Arabian Gov-
"emment did not agree on the ground that preferential treatment could not be 
;.Acoorded· to Indians. 

(d) The Government of India can decide this only in the light of the circum-
stances prevailing on the occasion of future pilgrimages. 

1Ir. Ahmed J:brab1m B&I'OOn I&fIIl': Is the Honourable :M;ember prepared 
to deny that the Government of India fixed the exchange rate at 1/12 per riyal 
-whereas the current rate in Hedjaz was 1/4? Is the Honourable Member pre-
pared to deny that? , 
1Ir. B. If. B&nerJee: I do deny that but I have explained the sense in 

... hiob I deny that. As I -have said in reply to part (a), the Saudi Arabian Gov-
oemment did not authorise us to make the colleotion in tenns of riyal. It is true 
that at the time we made the collection the rate of exchange of the riyal was 
1/4 but the Saudi Arabian Government required us to recover the dlles in so 
many rupees. We therefore had no alternative and the rupees that we collected 
:at the rates prescribed by the Saudi Arabian Government were of course a little 
more than what the amount would have been. if we had been allowed to 
.collect it in riyals at the rate of 1/4: but, as I said, we had no optiort in the 
matter. 

lIr . .Ahmed Bbrahlm BMoon Jder: Did the Government of Indio. receive 
a telegram of proest from the Chairman of the Bombay Port HBj Committee 
protesting A8ainet this and if so. what ~  did the Oovernment takP. on the 
matter? 
lIr. B. If. BanerJee: We received protests from them and also from other 

lduldim ~ t  ~  the action that we took will be fOl,lDd in my reply to 
part (0) of the question. 

Mr. Ahmecllbnhlm B&1'OOD Jder: May I ask what ~  the number of gold 
!Sovereigns which each first class and deck passenger was allowed to take? 

Mr. B .•• 'B&Iltl'lee: I want notice of that question . 
• -.ji AbdUl Sat.tar Bali IIhaq SeUl: Arising out of the Honourable ~ '  

uply to part (c) of the question am I to understand that the same rate was 
.eharged from pl:1grims from other countries also? 

Mr. B ••. BanerJee: Yes. Sir. That is a fact which is absolutely ignored in 
1bil country. 

"m. ~ ~ lb!:ocm 1a!Itr: M"BY I know what action haTe the Gov-
oernment of I~ t  against tl!.e Sauai Arabian Government for their attitude 
in this J;rlatter'? " 

III. B ••• B&1I8rJee: As I have explained, we have made it clear in the 
plainest and most unequivocal terms that we record our maximum protest 
against it. After all the G ~ t of Saudi Arabia is the Government of the 
.country in which the holy plaoes lie and I should be very grateful if .he Honour-
able !4eJPber wQuld suggest any other more effective sanction against the Saudi 
Arabirm. 'Government. " 

•• Ahmed -bra\lla B.-J ~ You have' ,jot the t ~ Haj 
Committee. 
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lImu's CoNSULAB AND ComoBOIAL AOENOIBS 
168. ·Sri K. ADat.basaranam A I ~ Will the Secretary, Common-

wealth Relations Department state: 

(a) if there are. any offices like the office of the High Commissioner or 
-Consul ~ Agent in aDY foreign country or British Dominion or Colony; and, if 
so, the details of the same and their location; 

(b) the number of ~  employed in each with their designa,tions; 

(c) if any or all of them are Indian nationals; 

(d) If any of such staff are not Indian nationals, what nationality they 
'belong toj 

(e) if he proposes to take steps to replace any non-Indi.an in such offices by 
Indian nationals as soon as possible; 

(f) if it is proposed to open such offices in ~  other countries and, if so, 
. when and where; 

(g) if in new offices that are opened, non-Incijan nationals are kept out COlD-
pletelJ' from the stIp1;; and 

(h) if the answer to (g) above is in the negative, the reasons for not doing 
-IO? 

1Ir. B. K. Banerjee: (a) to (d). A statement is laid on the table of the 
House. Information in regard to the office. of the High Commissioner for 
India in London is not available but the :S:onourable Uember's attention is 
invited to the reply to Question No. 27, asked by' him on the 4)thFebruary 1940, 
· in this House. 

(f) The question of a general extension of Indian reFBlileJltation abroad is 
uPder review ~t at present· (}o.vernmeut ha.ve under ~ t  only a pro-
· .,08al for the ,ppointment of 8 High CoJlllliiQioner in . ~. 

(e), (g) ~  (h). The Government of India. have constantly in  mind the 
· desirability of sta!ing these offices with Indians as far as possible: but it is . 
· often more convenient as well as more economical to fill ministerial and inferior 
· posts by 100a1 recruitment rather than with personnel sent from India. For 
· diplomatic reasons it may also be desirable to appoint non-Indians' in certain 
wosts. . 
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~ LBGISLATIVE ASSEMBLY [11TH Fe. 1946 

1Ir. Ahmad Bbrahim Hamon oTder: ;May I know why not one single 
Mussalman has been appointed as agent for the Government of India overseas 
• and that every appointment haR gone to Dr. Khare's personal friends in the 
Hindu Mahasabha? 

1Ir. Prealdant: Order, order. Next question. 

INDIAN MBNUL BBBV ANTS FOB Bmuu. 

164. ·Sri II. ADaIlthU&Y&Il&Dl .A.J1&D&ar: Will the Secretary, Common-
,wealth Relations Department please . state: 

(0.) if any request was received from the authorities in Burma for the 
1 services of Indian sweepers in Rangoon and other places in Burma.; 

(b) whether the Government of India acceded to the request in part or in 
. .full and if so on what terms; 

(c) whether the Honourable Member is aware of the feeling of resentment 
in the country against sending out Indian nationals to do menial work in other 
, countries; . 

(d) if the answer to (c) aoove is in the affirmative, what steps Government 
,are taking to prevent any Indian national from going abroad under any system 
. of emigration in any form for such purposes? 

1Ir. Jr.. N. Banerjee: (a) Yes· 

(b) Indian sweeperR who had been resident ill Burma but evacuated to India 
-during the war are being !Jerrhitted to be taken back to Burma. 

(c) Government have noted .the growth of such resentment in recent years. 
(d) This will be considered when emigration of fresh labour is permitted to 

,·countries abroad. 

I'NI ••. G. BIIlp: In view of the fact that the Honourable Member for 
·OommOlawealth Relations is reported to have refused to allow any b.diaD8 to go 
-to Bur.ma, whatever may be their status whether before or during the war, or 
-to be taken to Burma as sweepers, why is it that the Government of Ind:a have 
; allowed the Burma. Indian labour evacuees who had been formerly sweepers in 
Burma to go back again there as sweepers? 
1Ir. Jr. ••• B&1lIrjee: Sir, the Honourable Member is under a misapprehen-

sion. I hope he knows that there is almost 0. universal demand in this country 
· for the speedy repatriation of all the Indians who have been evacuated ~  

~ . I hope the House will see that we cannot ins'st on the speedy repatria-
tion of all the Indian evacuees and in the same breath we cannot refuse our 
·.sweeper evacuees permission to go back to Burma. 

Plot ••• G. JI.Ulp: Did the Government make it olear to those ex-sweepers 
-that they would be free to go or not to go as sweepers? 

1Ir. B.. B. Balllrjae: Only evacuees who are willing to return to Burma are 
· 'being allowed to return. 

Sri M • .ADaD.U1U&Y&IWD. AlYangar: What is the number of ,UGh penons who 
-were sent from India? 

1Ir. B ••• ~  I have no statistios with me but; the number oannot 
'be very large, as I am ,tUl reoeiving appeals from Burma fOl'l aweep8l'B. 

811 M • .A.DaDUlUayaum AlJaDpl': Is the Honourable Kember aware t.bat 
there have been a number of riots between the Indian sweepers and ~  ~ 

Burmans and that the Burmans hate the sweepers and other menials goUlg ~ 
BUrma from this country? Is the Honourable Member aware that those riotI 
· were due mainly to the sweepers gomg there? . 

:Mr. B .•• Banerjee: I want notice or that question. 
Plot .•• G. B&np: Is it a fact that the Burmans do not ofter trheir ~  

: as sweepers and that therefore Indians are being sent them as sweepers? . 

1Ir. B ••• Banerjee: Yes, Sir. My information is that there are no mehtaTl 
jin Burma. 



8I1'ARBBD QUBSTIONS AND ANSWBBS '~ 

Prof. 5. G. BUlla: The Government of India seems to have a lower idell. of. 
the self-respect of Indians than the ;Burmans have about themselves., 

Mr. Jr.. 5. BanerJee: Certainly ,Not, Sir. 
Ilr. PrHiClent: Order, order. Next question. 

bnuGlU.TION OF INDIANS INTO BuJUrU. 

1'6. ·Sri •• Ananthaaayanam .A.YYIDlar: (a) Will the Secretary, Common--
wealth Relations Department please lay on the table a copy of the agreement. 
reooheg, if any, regarding immigration of Indians into Burma; .' 
(b) what, if any, are the restri?tions. imposed on the ie-entry ~ ~. 

of Indians who were carrying on busmess 10 Burma before the Japanese mV8810n;_ 
and 
(c) what is the present number of Indians in Burma approximately and t ~  

extent of damage done to thei!:. property during the War? 

Mr .... N. 'Banerjee: (a) .No agreement has been reached so far. 

(b) ' ' ~ ue no statutory restrictione on the entry of Indians other thall. 
unskilled labourers into Burma. Hut in view of the shortage of shipping and. 
of the abnormal post-war economic conditions in the country facilities for re-
entry are being provided ~  to such Indians as the Government of Burma, 
desire, or agree, to huve in Burma mainly for purposes connected with the. 
reconstruction of the country. 

(c) No reliable figures of information are available. 

Prof. 5. G. :tr.&Dla: Will the Government of India take this House into." 
their confidence and give it an opportuIiity to disouss the rough terms of their" 
Agreement-if need be, in a secret sitting-before they come to any final 
decision with I the ;Burma. Government, in regard,. ~ the status of ~  in,; 

Burma, the return of refugee labour at;td the recrUItment of new Indian labour? ' 

Mr. Jr.. N. Banerlee: We shall most" seriously oonsider the suggestion. 

Sri •• .ADaIltAal&pa&m A1'1111f,U: May 1 know if facilities are bein.g given' 
to businessmen who have large stakes there, like those from the southem. 
portion of the Madras 'Presidency, . ~  the Nattukotai Cheitiars and others? 

111' ••• N. 'B&nitt.,: Yes,Sir; facilities are, being given. Honourable 
Members are aware that recently a latge number of representatives of Indian 
rice traders have been there. Some of, t ~  have iU!lt come .back, and We have 
got proposals also for the return of another batch of' representa-tives of businea& 
people. 

Sri M. A.nanthUayanam Ayya.qar: Are any restrictions being imposed on 
the re-entry of those persons who go there as traders and businessmen? 

1Ir. Jr.. 5. a.-see: The answer to that is contained in my reply til part 
(b) of the question, viz., that persons required for purposes cODnected with the 
reconstruction of the country are being given prioritl for these facilities. 

Sri. •• ADant.ha8&yaDam Ayya.nga.r: May I know if the sweepers who have 
been given priority are considered as skilled workmen for purposes of reconstruc-
tion'l 

Mr. Jr.. 5. Banerjee: There are no Burmese sweepers and the Government 
of the coUntry wanted certain sweepers and we could not object to the retum 
of the evacuee sweepers. 

Sri M • .Ananthaaayam -,",anlar: May I know how many applications are 
pending with the Government of India from mercbants from the southern 

• portion of Madras Presidency for entry into Burma? 

JIr ••• 5. Banerlee: I shall require notice of that question. 

SIu1 Kohan -Lal Saklena: With regard to part (c), what steps have Govern. 
ment taken to ascertain the number of Indians in Burma? 
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Mr. B ••• Banerjee: Our representative has the question in mind; but the 
Honourable Member must be" aware that communications are st!ll very bad 
in Burmt' and it is very difficult to obtain any sort of accurate estimate of the 
iPopulation or the extent of damage. But our representative has the point in 
;mind and he has been pursuing it. 
Mr. Kana Subed&r: Have Government ascertained that British businessmen 

(have not got better facilities to return to Burma than Indian businessmen? 
1Ir. L •• Banerjee: We have put that quite definitely and plainly to the 

'Government of Burma and have been assured that no such discrimination is 
'being praotised in this matter. 
PIal. •• G. BaDp: Is the Government of India's Agent satisfied w[th the 

IT8ply given by the Burma Government? 
Mr. B ••• BUl.-j .. : Yes, I think on the whole he is satisfied. 

MiLK SUPPLY. 
168. ·Mr. Jlalia SUbedar: (a.) Has the Agriculture Secretary any information 

-a8 to the price of milk in various parts of the country before the war and at 
-present? 
(b) Are Government aware of the scarcity of milk supply as well as its doubt-

-'luI quality? 
(c) Are Government aware of the remark of the Milk Commissioner for the 

United Kingdom with regard to the milk supply of Bombay, and have they 
-sent an official to Bombay to make enquiries? 
(d) Have Government got any scheme for the manufacture of milk powder 

"in India? 
(e) How much milk powder was imported in India? 
(f) How much of it was full cream milk, and how much was skimmed milk? 
(g) Have Government taken or do they propose to take any ,teps to increase 

-the milk supply of the country? 
Sir PherOIe Dare,.t: (a) A statement showing the pre-war and present price 

--ranges of milk in different provinces is laid on the table. 
(b) Yes. -
(c) Government have seen a press report of a statement attributed to Mr. 

1t. A. Pepperall of the Milk Marketing Board, United Kingdom, to t ~ eRect 
that "London's se .... age was three times-as safe 88 ;Bombay's milk". The 
-answer to the second part of the question is in the negative. Government do 
"not accept the above comparison as correct for reasons given in ~  statement 
placed on'the table. 
(d) An experimental scheme for standardising the proceBB of manufacturing 

-milk powder under Indian conditions has been sanctioned. 
(e) and (£). A statement is laid on the table. 
(g) Yes, A smtement is laid on the table. 

~ oj ",.,-tJ1tJf' and fI"''''''' priee ,..,.., oj mig, '" 1X/feNftI Provtrte" 
Part (a) 

Name of Provinoe 

-Bengal 

pre.war price range of 
milk per 
pound 

. 
J'luIh 1IIUOn-6 pies to 2 anual Re. 0-3-2 to 0.114 per lb. 
per lb. 

Other times 1 anna to Re, 0-3·9 Re. 0-3-2 to 0-8-0 per lb. 
per lb. 

Caloutta Re. 0_1_6 to 0-4-0 per lb. 

Dietricta Re' 0-0-6 to 0-2-0 per lb. 

Re' 0-1-' per lb. 

Re. 0-1-0 to 0-3-0 per lb. . 

CaIoutta Re. 0-4-0 to 0-8.0 per lb. 

Districts Re. 0-2-0 to 04-0 per lb. 

Re. 0-2-8 per lb. 

Re. 0-3-0 to 0-7-0 PI-i • 



.. .me of ProviDae 

(1 P. aDd Berar 
Delhi 
JIadIu • 

N.W.I'.P. 

-on.. 
PaDjab • 

Buf. milk 

8iDd 
tI'.P. 

STARUD QUBSTIONS AND ANSWBRS 

. Pre·war price range of 
milk per 
poUDd 

Re. 0.1.0 to 0·1·8 per lb. 
Re. 0.1·1 per lb. 

Re. 0·1·2 to 0·1·11 per lb. 
Re. 0.1.0 per lb. (Averap) 

Re. 0·1·0 to O·S·O per lb. 
• Cow milk Re. ()"O·I to 0·1·3 

per lb. 

• Re. 0·1·0 to 0·1·1 •  • 
per lb. 

• Be. 0.1·0 to O·J,.O per lb. • 
ID Urban areu Re. 0·0.10 to 
0·1·3 per lb. 

ID Rural..-Be. 0·0·' to 0·1.0 
_ per lb. 

Preeent price range of 
milk per 
pound 

Re. 0·2·0 to 0".0 per lb. 

Be. 0.3-6 per lb. 

Re. 0·2·4 to 0·5·3 per lb. 
Re. 0·1-4 per lb. .A.~ . 

Re. 0·2·0 to 0 .. ·0 per Ib. 
COw milk Re. 0·8·2 to 0·3·' ,.. lb. 

Buf. milk Re. 0·8.1 to 0,,·8 
per lb. 

Re. 0·2·' to 0·3.e per lb. 
In Urban .... Re. 0-1-11 to 0 .. .0 
per lb. 

ID Rural areal Be. 0·1·8 to 0·1-7 
per lb. . 

~~. ' . 
It. i. mention.d in the report on the Marketing of Milk in India and Burma, published 18 

1941, that .. lample surve:-of bacterial counts made by the Municipal Analylt, Bombay, 30 
yeara ago showed the preaence of manurial contamination but. at the same tim'a they weN 
negative in reapect of lIuch pathogenic organisms as B Typholul, B Tuberculoaill and Cholera 
vibrio. The pre.nce of high bacterial counts, UDaBsociated with an:-' pathogenic organimul 
doea not necelll&l'ily conltitute a danger to public health, Government fully realile tM 
great need for improvellllmt in the IItandard of purity of milk lupply and are taking •• .,. 
to _ilt provincea in their endeav0!1r to secure luch improvement. , 

Partl (e) mill (f), 

Year. 
111&.31 

113140 

IN041 

INI4. 

INt.48 

1141-44 

1"'45 

(0WtI.) 
J'ull oream 

"H3 
6,362 

6,183 

9,4:20 

7.77'1 

4:,4:'0 
17.378 

56.521 

Skimmed 

8.652 

20,278 

26,1190 

32.710 

'.96' 
3,718 

".287 ----
1'1,197 

Total 
11,615 

26,838 

82,778 

'2,130 
12,74:1 

8,158 

61,663 

197,718 
Part (g). 
(1) ,The milk lupply pOlition was examined by the Milk Sub·Committea of the Policy 

CommIttee ~ theIr t~  detailing the' measurel required for increaling milk 
aupply, _re I~ t ~ to t ~ provmcel for action. Technical staff haa also been appointed 
1.0 adVIse provmces m farmmg Bchemel. Some Ichemes have already bee ta ted cl 
ethers ~  ~  ~ t  by Provincial GovemmlmtB, n I r an 
(2) ~  aBBIstanc,e has been given to provincea by the Centre t  f thalr 

G ~ More Food CampaIgn, for ' as par 0  -

(I) supply of eoncentrat\'!s at concessional rates to 'lk d production; ml pro ucera for increasing milk 

~~  establ.ishment of milk, supply organilations; 
(llll appomtment of techmcal staff for carrying out surveYI and d' d I 
(iv) t ~ t of ~t  milk Bupply unionl! (Delhi and::1 ~  opment; 
(v) establtshment of cream'afles at rural centres Thev have been a raa , and 

the establishment of dairY' farml in their polt-war ~  requested to include 
(3) The slaughter of pregnant cows and coWs in milk' haa bee .  , 

vinces, and pricq of cattle feeds and milk ha.ve heen controlled m' n proh'fbltehd in n,ine pro-some 0 t  e proVIDCes . 

•• lhDu Subldal': Mav I know if t,here is ffi· t  . 
the Department of AgricultUre and the ~~  ~t~ cooperat!on between 
Finance. to enable milk powder to be imported into India om:r:' ~ I  ~  
powder, .from those countries which have got a surplu ' P d ICh ar y full ~ 
to send It out here? s an w 0 are allXl&15 
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Sir PheroIIlDL&rep\: Yei, .sir; a special inter depar.tmental committee has. 
been set up which is looking into the whole question. 

Mr. JIaIlu Subedar: Is the Food Department helping in this ma.tter, consi-
dering the impending shortage of food aU round, to give free licenses to those 
who are able to import milk powder ~ other parts of the world? 

Mr. B. B. Sen: That matter is under consideration. 

Seth Govlnd Das: Is it a fact that in places where the prices of milk are· 
controlled. the prices of fooder and other food material for cattle are not. 
controlled? . 

Sir PhefOlt Jtbaregat: In some provinces the prices of fodder are controlled 
but in most provinces they are not. 

Seth Govlnd Du: Is the Honourable Member aware that in the Central 
Provinces the prioes of 'fodder and other food material for cattle are not controlled 
and therefore ~  is great difficulty for people who keep cattle? 

Sir Pia ... JDuII'ecat: I am aware of the fact ~ t prices in the Central 
Provinces are not controlled -and there has. been a big rise: in prices of fodder 
there.' . 

Seth Govtncl Das: Will the Honourable Member instruct the C. P. Govern-
ment to control the prices of fodder and other food material for cattle? . 

Sir Ph ... Darep": The matter will be brought to the notice of that 
Government. 

Mr. Jlanu Subtd&r: In regard to part (g) what are the special measures 
taken by Government. to increase the milk suppll of the country? 
Sir Pherose: ~ t  'I'hat is included in the statement appended. 

1Ir. Kanu Subedar: Sir, the practice is to give statements' when ·there are. 
figures and complicated notes, but·1 do not see why the Honourable Member 
cannot inform this House bri&6y and verbally what measures, if any, have been 
taken? I do not see any measures. 

SIr Phelo.. lD1are,at: The recommendations of the Milk Sub-Committee. 
were circulated to the provinces for necessa.ry action. Technical st&1l has been 
appointed to advise provinces in framing schemM. ~'  assista.ncehlia. 
been given for the supply of concentrates at cancession rates to milk producers. 
for increasing milk production. Milk supply organisations bave been set up. 
Technical staff has been appointed for carrying out surveys and dairy develop-
ment. Cooperative milk supply units have been established in Delhi and 
Madras. Cremeries are being established at rural centres. Establishment of 
dairy farms in post-war schemes is being encouraged. The slaughter of preg-
nant cows and cows in milk has been prohibited in nine provinces, and prices 
of cattle feeds and milk have been controlled in some of the provinces. 

JIl. KULu Subedar: What has happened to the military dairies? Have they 
been taken over by (}overnment and kept going? 

Sir PhWOH lD1&regat: The military dairies arc kept going by the militnry 
authorities. They have not yet given up a single one of their dairies. 

Pro!. K. G. B.aDp: May I know what steps have been taken to improve the 
quality of milk supplied in towns at least? 

Sir Pharo.e lDlIrept: That forma part of the post-war development plans of 
the provinces. 

Mr. LuJ,le GwUt: In regard to part (g), of the question and in view of the 
statements made by Government on the subject in this House. will the 
Honourable Member be good enough to state what progress has been  made by 
Government in the setting up, in agricultural areas, of centres for the artificial 
insemination of cattle? 

Sir Pheroze Khangat: That is referred to in the next question. 
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Seth 00vIDd DaI: Does the lIonourable ;Member know that in certain part. 

of ~  country the cattle are not of good breed? Does he oontemplate the 
export of good bulls from one province to another? ' 

Sir Pharose Darept: The questidn of the exp011l of cattle from one provine.· 
to another is very difficult at present because of bans imposed by provinces iD. 
order to conserve t·heir  own cattle wealth. 

Seth 00vIDd DII: In Punjab and Sind there are sufficient number of cattle' 
and the people there are ready to export those cattle to other provinoes and' 
they are not get.ting good faoilities for that export.? 

Sir Phero.e Dlnpt: The fact is that ~  Punjab (}overnment have them-· 
Alves imposed a ban on the export of oattle from the Punjab . 

... •• G. JIMp: In order to prevent profiteering in the imporlin& of milk. 
food from other countries, will (}overDIqent consider the advisability of them-
selves importing it from other oountries and then placing it a. the diapoaal of· 
the public here? 

Sir Pharos. Dlnpt: The whole question of the advisability of these importi' 
and how to disfiribute 'them is under the consideration of Government at the: 
present t.ime. 
Sbrl Koll.. LIl SUIaa: Since. when? 

Sir PIa ..... Danp': For the last two or three months. 

LmD S'1'OOK 

1'7. ·Kr. KaDu Subldar: (a) Having regard to the a.suranoe gi?en in th. 
last winter that Government wer& taking steps to see that the total number of" 
C!attle was not reduoed and that the export of cattle was not permitted, will 
the Agriculture Secretary please state what measures were taken? 
(b) How many cattle have been permitted to be ~ . for military 

purposes, and (ii) for civil population during the war period and later till now? 
(c) Have Government got any estimate of the number of cattle in India. 

before the war and the number now? 
(d) Are Government aware that a very large number of oattle had beeD 

killed during the war period by military contractors and others? 
(e) Whlri; steps are Government taking to increase the number of cattle 

available? 
air Pheros. J[h&regat: (a) A statement of the measures taken is laid on thtr 

tible. . 
(b) A statement of the number and percentages of cattle slaughtered for-

military purposes is laid on the table. It is regretted that the oorrespondins: 
figures of slaughter for the oivilian population are not known. 

(c) The total cattle population of India in 1940 was 207 million. The total 
figures of the cattle aensus carried out in 1945 are not yet available, but a state-
ment comparing the' figures for 1940 and 1946, where the la •• are available,. 
is laid on the table. 
(d) (}overnment have no information ~ the total number of cattle-

slaughtered during the war period, other than those already mentioned as having 
been slaughtered for military purposes. 
(e) A statement is laid on the table. 

PAllT (a) 

(1) No exports are allowed without. IpeCial pcrmillion except. kl Ceylon, to which thlt 
exports were 2,509, 3,446 and 1,642 reapactively in 1942-43, 1943-44 IoIlO 1944-45. Thea 
following typea of cattle may not be exported even to CeJlon : 
(il cattle in milk, pregnant  cattle and femaN young atock which have not yet calved 
(h) all male cattle fit for being used for ploughing or tranaport purposes' and . 
(iii) breeding bulls. ' 

B 
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(2) Th. Govermaent. of India han prohihited tIN llaughter or .. 1. for _qhter of the 
~ c1.-of aUla for army  reqairement. : -
(i) cat.tl. below 3 )'Mft of ag.; 
(iil male eattle b8tweeD 3 aDd 10 yun of age which are ued or likely to be ued u 

. worlda. catt.le, 
(iii) all COWl between 3 and 10 yean of age which ere capable of producing milk, other 

'&han eow. which are lIDIaitable for bearing offapring; and 
(iv) ~ . cow. ~ ~ are pregnant. or in n;ailk.. At. tla request of the Government of ~ 

. [ndl., IlmIlar NIItrictlODi have been Impoaed ID nlDe oat of eleven pro'fiD_ by U!e Gov_ 
-lMIltl concerMd, in reapect of ataughter for civil pnrpOMl. 

(3) The military autboritiee have redaced tb. namber of cattle alaaghtend by inaagura-
,t.ion of: -

~
 the development Of pig and ponltory farm.; and 
ii) importation and wae of tinned and flOHll meat., 
he nambl!r of eattl. ,laaghfAired will be redaced to the euent.ial minimam. 
(4) It hal been arranged with t.he military &ut.horit.i_ tJaat ·tIIe aIlit.&rJ lam. wiD, 

:iutead of killing female balalo calv .. , dilt.ribate them free of oharp at.· tile .. of 14 
daYI to cat.t.le bruden who give aD 1IDdertaking to ..... t.IIaa up to the ... of p1illerQ, 
Thil arrangement. hu been brought to the notice of provincial GoYeramenta and ca. 
Ibraden . 

...... (b) 

HUlD_ 
Y ... 1I ..... 1Iecl h.l .. 

1160 47,111 'Oil 
1161 '1,114 'Oil 
1M. I,ZZ,'17 '10' 

1'" 1,811," '128 

1'" I,BS,'" 'OBI 
INS (' mOD.) 1,'1,110 '018 + '017 

-po ..... (0) 

1160 lKi 

------_ .. __ ._-----------------
.AJm-.JIwnra 

.A.am . 
Baluohi8tan 

Bengal' 

Bihar 

B'mba,. 
-()entral Provinoea" Barer 

.~  

Delhi 
Madr ... 
North.Weal. lI'l'OIltlier Provinoe , 

.Or'" (le81S OeDIU Spre) 
P1IDjab , 

cSind 
United Provinoee (18311 0 ..... flgure) 

1'8,188 

8,'.,221 
188,271 

21,188.811 

11,41111,887 

8,711,811 

18,278,810 

161,261 

141,821 

21,118,601 

1,011,780 

',188,217 

111,'1"", 
1,178,018 

12,688,l1li1 

1",101 
Hot availllble 

118,811 

Hot available 

Not available 

Not avaiJahlit 

11,117,_ 

167,171 

lao.'" 
22,678,"1 

I,OI7,BI4o 

H'" available 

Hot available 

Not available 

21,811,'" 

PlaT (e) 
(1) The Central Govemment propose to expand the work of the Dairy I1IIt.itute and aN 

('Qnaidering tbe .. tting up of an ellperinantal live ltack farm. 
(2) Provincial flve year plan.. (toward. whicb a.i.tan'-"l will be given from tbe Cent.re) 

flrovide for the MM.in, up of baD brwdil1lJ f_, the diltribat.iou of theM balla to .,. 
... ~. and t.be furtber dilt.ribat.ion of bulla from th_ key viDageI to other viUagee. 
(3) They allo provide for the nUing up of dry ,tock Ialvage farml &lid calf rearilll fanna. 

• 
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(4) Cat.t.le breediq along lOund liD.. ia heiDg encouraged at.. GaubaIM .which. IoN ~ 
proved aDd reol'pDiaed for til. parpon. A. apecial oIIicer, 811' Dat.al' Siqh, .. workiq 
an honorary capacit, iD thia ca.e. . 
(5) A.rtificial inaemmation haa beeu introduced al aD ~ t  meuure at. foU' 
ltrea (Bahadurnagar, Patna, Calcutta and Banplore) aDd will b8 extended if aaCClllfu. 
aa to remedy the deficiency iD the namber of good .tad balJa. 

~ The akp. that are being taken for ~ CODtrol through the m-of ~ 
lpenaari_, iDaculation againat rinderpeat aDd other contagipUi diHuea, e&c., will UIp 
mcreaaing the catt. population. 
(7) Tim propoaala for the increaaed ClIltivation of sreen fodder, the provision of .ilMp, 
e introduction of rotatiooal grazing and the I1lbaidiled diatribation of CODGIDt.ra&eI will 
ault in better fed ~ and maN t~ 

~ Mr. llanu Subldar: If (lovernment are not aware of U1e cattle alaughterecl 
Ir civilian population, how does my Honourable friend in reply to Ca> try to 
lake out that the total number of cattle in this country hal not been reduced? 
In what basis was that reply framed? 

Sir Phuose D.arept: I am afraid I have not made any BUOh ltat.emea.'. 
Sir K1JJJammld. TImID DaIL: May I ask in bow many factories dehydration 
f meat is allowed? 

Sir PJlIroIe IDalnpt: The t t~ number of such factories is not knOWD to 
l1e as it is dealt with in another Department of Government. 

Sir .,..unmlfl TUlIa JDaIa: Is it not time that this should be atopped in 
iJ!e interest of India, ~  dehydrated meat is 0Dly expcD'ted ouWde 
rndia ? 
Sir Pharose JDIare,at: I am afraid I do not bow the detana but 88 fflr all I 

.m aware dehydrated meat is used mainly for feeding the army in India. 

JIr. llauu Subldar: May I know whether Government have oonaidered the 
absolute prohibition of the export of cattle from this country in view of the 
serious food situation, even for ship. and convoys which are moving out and 
which are taking either meat or cattle? 

Sir Pheroe D&rep': As I have pointed out, the number of cattle that 
have been exported is 2,509 ir. 1942-48, 8,446 10 1948-44 and 1,542 in ~  

and thge cottle are mainly sellt t{) Ceylon for purposes of food. 

JIr. KaIlu Sube4ar: Will the Honourable Member oontradict me when I say 
~ t cattle taken by ships and convoys in the Indian harboun are not jut clown 
as exported cattle but they are merely regarded as local dealings an they do 
not appear in the export figures "I 
'-'Sir Phlrole Daniat: I am quite prepared to accept what the Honourable 
Member has said. 

Seth GoviDd Du: Has aDy age limit been bed for tile llaughter of oattle? 

Sir PhIOIe Darep\: Yes, Sir. The restrictions are as follows: 
Cattle below 8 years of age, male cattle between 8 and 10 years of age which 

are used or likely to be used as working cattle; all cows between 8 and 10 yeara 
of age which are capable of producing milk, other than cows which are unsuit-
able for hearing oftspring; and all cows which are pregnant or in milk. 
Seth Gov1D4 Du: Does the Honourable Member know that in military 

stations like J ubbulpore, in spite of this age limit, DO discrimination is mad .. 
and cattle of all ages are being slaughtered? 

Sir PIleroae IDlarept: I have DO information on that point. 
seth GovIDd Du: Will the Honourable Member make inquiries about it? 

.» Sir PIlero .. JDaaretM: I am quite prepared to make inquiries but as I haWl 
just remarked, the instructions on the point are quite clear. 

Baba Bam Barayaa Smp: May I know whether GOverDlD8Dt will put any 
limit OD the number of cattle to be slaughtered by the mDit&ry in view of the 
fact; that cultivation d.,enda on cattle power f 
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IIr fttl'Oll Dar.pl: The number of cattle slaughtered for military purpose. 

which was 265 thousand odd in 1948 has decreased to 142 thousand ill 1945 and 
it is hoped to decrease the number still further very considerably in tbt 
Dext few months. .... 

8rteJuI BoII1D1 J[1UDU (JIlO1ldlullJ: Is the Govemment aware that due to 
promiscuous slaughter of cattle to feed the A:J:my people there is ~ 

plough oattle in Assam now? 
SIr PhIroIe D&reJ&S: I have no information on the point. I -know that; 

there is a oomplaint of shortage of cattle in Assam but if the Honourable 
Member wishes, I shall make further inquiries in the matter. 

EuooBT OJ' GBOUlmlroTS _ 
Itl. ·1Ir •• &DU lubt4Ir: (a) Will the Honourable the Commerce lIlemJMr 

please state how much groundnut is produced in India, and whether the quan-
tity last reported shows any inorease over the pre-war years? -
(b) How muoh groundnut has been permitted to be ~ from £ndia-

{i) on private aocount, (ii) on account of the U. K. C. C., -snd (iii) on Govern-
ment account? . 
(c) Why is the export of groundnut permitted at all, in spite of several 

npresentations received by Government that this is a good article of food? 
(d) Do Government now propose to take steps to prohibit the export of 

groundnuts, which can help some of the deficit areas for food in India to tide 
over by supplementing the inadequate supply of the normal foodgrains? 
'I'IuI Hcmoarabl. Dr.llr .. .&IInl Huque: (0) The average production-of 

groundnuts for the quinquennium 1984·85 to 1988·89 was 2,657,600 tona. 
During the quinquennium ending 1944·45 the average production showed an 
inorease of 24·4 per cent., the increase in 1944·45 produotion being 84 per ceDi!. 
{b) (i) 625 tons during 1945. 
(ii) ~ . • 
(iii) During the year ending 81st October 1945, 871,184 tons groundnuts were 

exported on account of Brit.ish ~ t  of Food against a quota of 5 lakh tons. 
(c) and (d). Exports of groundnuts until the present difficult food situation, 

were allowed only after meeting India's requirements for seed and edible 
purposes. But in view of the present food position the question is under 
immediate consideration. 

Kl. "uu lubtdar: In viE'w of the alarming figures of rising exporte of 
groulldlluts on behalf of the British Food Ministry. amounting to S crores WI 
lakhs of rupees in the last 9 months of 1945 and 87 lakhs in last November alone, 
will the Hono\Jrable Member instead of saying that the question is undtr 
consideration give an aRsnrance to this HOllse that tire export win be forthwith 
stopped? 

The JlOIIourable Dr, SIr •• AIInl Huque: "First of all, 1 cannot enter inm 
a discussion as to the value of the figures. All I need point out is that actuallr, 
as ~ 8i million tons of production, the figure of 871,000 tons bringing m' 
87 lakbs of rupees, if my Honourable friend's figures are correct, is really to 
the advantage of India. As I said before, I am not prepared not only to give 
8n assurance but to go further and say that we have already taken definite steps 
10 the mlltter. If my Honourable friend wants further details, he will have 
to wait for a few da.ys . 
.... • &DU Subtclar: While t.he question of India receiving more food from 

t,he Food Board is in the balance, will Government at least suspend further 
, export from this country? 

The BoDourabte Dr. Sir •• Amnl Huque: I om assure my Honourable 
frif!nd that the Government of India had-been fully cognizant of that matiN 
aomp time before and steps have been taken. 

Prof. B. G. B&Dp: In view of t-he fact that according to the Govemment's' 
own marketing report on groundnuts two or three semi· monopoly concerns have 
got very great control over the marketina of groUDd:Du., will GoftlmJDeni Ide 
·Jure to assure decent! prices tiD the producers of goundnut? 
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"1'Ile BaoarabJe Dr. Sir , •• .&IInl JhquI: I am afraid I have been aaked to 
enter into a question which is wholly different from the question at issue. 

SIl .. ADlaUlalaflDam '&J7IIIIIr: May I know from the Honourable Mem-
~  if the fail in the export of groundn\lt is due to any policy adopted by the 
O"O'ernment of India 1  . -
fte mmov&bIe Dr. Sir •. AIInl Haque: I feel that I have repeatedly 

made my point olear that it is to the interests of the people b this country, the 
srowers and agriculturists, that, if there is a surplus produotion in this country, 
it should go abroad and we should fetch as much price as we CIlD. But having 
regard to the fact that only 871,000 tons of groundnut has been allowed out of 
'Sl, million tons, Government ill morp. 011 the consl!rvativtl side in conserving the 
. food resources of the country. . 

I'rof. If. G. ltIDp.: Is it not equally in the interests of the producers of raw 
materials in this country that they should be assured of a definite prioe for this? 
.JIr. ~  Order, Order: Nezt question. 

RBJooax CoJDmISIORJIB'S OITIOJI 

Ut. ·1Ir. MaDu Subedar: <a> Will the Honourable the Leader of the House 
please state what work the office of the Reforms Commissioner has been doing? 

... (b) When was the office of the Refonns Commissioner created? 

'(c) Who were the occupants? 

(d) What was the work done by these officers? 

(e) What were the reports or proposals prepared by them? 

(f) What instructions were given to them? 

(g) Will a copy of these reporte be placed in the library of the Aasembl1 
for the information of the ;Members of the Assembly? 

T.Ile JIODourabie Sir :Iclward B .. ~  (a) The Oftice of the Deforms C0m-
missioner is an organisation in the Governor-General's Secretariat. Its fuDo. 
'tions at present may be brieily ststed as to advise the Governor-General OIl 
COnl;titutional matters, to interpret the Government of India Act on its CODS. 
j,utioDal, as distinct from its legal aspects, and to serve &I a nucleus otBce ill 
~ t  with the preparation of the future CODltitUtion. 

~  1980. 

,',. (e) Sir James Dunnett, Sir Hawthorne Lewis, Hr. H. V. Hodson and ¥r. 
y. P. lIeDOIl. 
(d), (e) and (f). The Reforms Commiuiooer .d-hie otBoe have iD the PUt 

beer. mainly concerned with the work connected with the framiDg of the present 
Constitution Act and its implementation. The Reforms Commiuioner does _ 
aubmit any periodical report, nor is he chBlBed with the preparation of aD1 
particular pl"OlpOUla. 

(g) Does not ariM. 
III ...... s.bIdIi: Ip view of the fact that tibia omce was cnated ill 1980, 

if I have heard my Honourable friend arigh., do I take it thafa tbJa is a perm .. 
eeot institut·ioo always framing reforms 81 part of the Government in thil 
GOUDtry? 

1'he :a.oarab&e IUr UWIId "1hIIl: I ev1ained that it was CODDecteci 
with the framing and the implementation of the Act. 

9ruDD'1'8 8D'1' Amtood woa HIoBD &roDme 
160. ·1Ir. lbIlu Subedar: <a> Will the ~ t  Secretary please state how 

many students have been sent abroacl with Government assistance and how 
many have been permitted to go aD their own for educational purposes durm, 
iIle calendar year 1945? 
(b) What is the number of per1fOIl8 who have proceeded for educational pur .. 

poses to Great Britain, U. S. /t,.., and ~ countries? 
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(c) What is the number from each .of the major Provinces and from the 

Indian States? ... 
(d) In the case of Lhose who have gone to U .. S. A., what is the total amount 

0( dollar exchange permitted for those who have gone for educational ~  

(e) Who decides on the relative priority of students applying for going ~  

and on what principles? 
(f) What reasons, if any, have been given.to those whose applica.tions have 

been refused? 
Dr. 101m 8&qmt: (a) 429 students, sponlored by the Government of India 

or Provincial Goverilments or Indian Statel, were sent abroad for advanced 
Itudi811 in 1946. No exact figures are available in respect of private students 
who have gone abroad at their own expanse, bu. it it estimated that priorit,:· 
p&8lages to the United Kingdom were recommended for about 500 private 
.tudenta during ~. . 

(b, Of the 429 perlOns referred to in (a) above, ~  have gone to the United· 
Kingdom and 176 to the United States of America. 

(0) A statemenfl is placed on the table of the House. 
(d) In the case of Central Government scholars going to flbe United State. 

of America, they are allowed in addition to the steamer fare from India, Rs. 500 
for equipment. They are also allowed £6 or its equivalent. in 'dollars and £6 
for incidental expenses during passage and $800 on arrival in the United 
l'tates of America as advance on account of the ltipend for the firsfl quarter. 
The flXBct value of stipend has not yet been fixed in the case of each student. 
but it will in all cases be suftioient to cover the tuition charges and maintenance. 
inoluding travel during the vacations for educational purposes. 
(e) It is not clear whether this relates to applications for priority passages ' 

or applications for dollar exchange  facilities. Priority pawges are granteci 
by the Civil Paasage Cootroller and dollar exchange facilities bI the Reserve 
Bank. The Civil Pasl&ge Controller and the Besene Bank consult the 
Department of Eduoatioo where necessary. In regard to paaaages to the United 
8 ... tea of America, pasaages on 1Ibe American 1I&g vessels are ultimately con-
trolled by the United States military authoritiea, while no priorities or permiil 
tn required fOl' passages on oommeroial vessels. Civilian Pallages to the 
lInitf.d Kingdom only are now controlled by Govemment. 

(l) It is undel'lltood tha' the Civil Paaaage Controller gives reasoDs when be 
njeots any applications for priority pallages. The main reason for refusiDj 
an a.pplication is that the stuCient concerned has not secured admission to aD 
.I!lc1ucational Institution abroad. 

ProviDoe 01' 8_. liI'lIIDbwof ........... ntk» 

t .~ U.S.A. 

~ . Ie 17 

:&ombIIJo . 9 IOo 

Beapl . 11 T 

UmMel ~ 15 I 

Central Pro ... ~ • II 15-

Pwljab ! 10 ... 
Bihar 8 1 

on- 10 , 
.\..am • l-

liad 10 • 
Nonb W ... l'JvD_ PIoYiDDe 1 8 .... 
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PI'OYiDIe .. s .... Namber-of ~I 't  

U.K. U.S.A. 
BiJraner 1 
CoehiD 1 1 

1-.. 
BbaVDApr 1 
H7derabad II 6 

Jaif.!r • 1 
~  1 

KapurthaJa 1 
Kaihmir • 1 

Kotah 1 
JlayurbbMj 1 

~ J 1 
Pa'iala . 1 

Travaneon 8 J 

Mr. Kula lubedar: Do I gather from my Honourable friend that. i' il t.ba 
Education Del>artmenll under him which decides ultimatel, t ~ fate 01. au appli-
caot ... Dd that. is mainly due to bis io&bilit,. to gea admiasion •• the ~  ~  

r What are the other re.-0D8 why 10 man,. applicationa have been rt.jeoted? 

Dr. lab. larpD': There have been one er towo 08888 where I have ad"iHd 
"udentB, when they had iocliftereot. qualificaaoa. 01' t.hey were v8rJ. yoq .. 
... it would. be in their ad'VanYce to aomplete a GOU1'18 in an lndiaD UDi,,8I'-
sit, before proceeding .broad. That is the adviee whioh haa been liven to UI· 
by the head of InatitutiollS both in the United xm,dom and the United States 
of America. I should \hink, howe"er, that in 90 p!!" cent. of the oalel, where 
'we have refused applications, the reason was that."lbe ItunnY had no, been 
luccessful in obtaining admission to an institution, and it is extremell deairsble' 
at. this particularly diilioult time thaa befcb the ltudeDti 10 abroad, ~  Ihould. 
have obtained admission to an institution. 
Ill. llaDa labldar: Is it not a fWo' that applicationl have been kept. pend. 

ing in the HODourable ~'  Departmen' for mODtba at a time? 
•• IabD 8.,..: I hope DO," 

Irl •• AuIltaauarlll&Dl £rJaapr: Is the Honourable Member awe. that. 
a number of Honours graciuatu. who had completed their ooune, have been 
.. ked once &lain to .... their Honours course in .Amerioa? 
Dr. IabD Barpll': I am DDf; aware of tbM. t shall be Pad to ha .. notice 

of that question. 
Dr. SIr ZIa VdIUD AIuaI4: Kay I know on what priDoiple the priorit1 lao 

liven to the .tudents who were not. awcded scholarships by the Goveroment 
and who were nominated b, various institution.? 
Dr. 101m sargent: We hays treated thew exaotl,y on the same linel as the 

It.udents selected by G ~. 

Dr. IIr Zla VddIa Ahmad: 118>, llmow if it is no, a fact that a student who· 
w .. nominated by the Aliprh Umveraity aDd who had lOt admialion alread,. m. 
one of the Universities, was Dot liveD this priority? 
Dr. lohn .... ,: I should be glad to look into thi. 0&18, but our praotioe 

has been to treat these stucient.a exactly on the same line. whether they w .... 
aoinI: on Goveroment graa.te or on pri .. te pant.. . 
Dr. SIr .. VddIIl AIuDa4: On what principle t.bia priori.,. was ~ liven to-

thia particular .tudent who had already aeoured admialion and who bed cera· 
A_tea of the PIofeuora with him? He w .. to _rry on reseuoh work and 7-
be hal been waiting all the toime and no priori.,. cerii8At;e bee been P"_ » 
Wm! -
Dr. I • ..... : U the Honourable Kembel' will Ii". me iDform .... 

about thM _. I will look into the matter. 
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Dr. 81r .... VdcUD AIuDa4: I have already wn'1.ten to the Depariment three 

tim.. . 

8rl •• MuluauaYID&IIl ",.,.-..: With regard to part (c) of the question. 
;may I .. k on what basis the allocation of the Duml;er of students has been 
.made with respect to each proviuce. particularly M"a«lras? Is it according to ' 
·the popalation or is it according to the number of applicants( 

Dr. lab 8arpa\: According to the number which ~  Provinoes themselves 
,asked for. 

III M. AlwLUauaJIIIIoID AJJaIlIU:Aie there not students who have been 
:alent direotly by the Provincial Govemm8l1ts irrespective of the number sent 
,by t ~ Government of India? 

Dr. Jolan But-,: The total number of scholarships was divided on the 
bllis of roughly 50: /SO between the Provinoes a.nd the Govemm8l1t of India. 
:80 far as the numbeJ' of provinoial soholarships is ooncerned. it depended on the 
;requirements speoified by the Provinoial Committees. There was some soaq 
.down beoause the total number of requirements were larger than the total 
number of soholarships offered. 
Mr. Mubammld •• 1UDUL: May I know whether the Government of India. 

odo not make arrangements far the admission of these students? Do they not 
IUlIIk.. arrangements with the colleges authorities by their own eftort? 

DI-. 101m ...... ,: As I explained already, We now have Educs.tional Liaisoo 
()fIloen, who were members of the staB of my Department. They are fully 
aware-of the requiremente of the' Government. They are working in London 
-aDd the United· States of America. Whenever a student who ws.s going either 
,,'Government expense or at his own expense applied for assistanoe, we ende-
avoured to render him every assistance. In spite of difficulties, we have 
'been able to secure pas.agesfor a considerable number of st·udent&. 
But some stuciente, at present, either because they are not aware of the arrange-
ments or because they prefer to be independent make their own application for 
.admilsion, and of course, in thil case, naturally We would be glad if they seoure 
;admissiOll, but if ~  oannot ~ admilsion. we cannot help it. 

(b) WRITTEN .ANSWERS 
D...... woa 0nI0IAL T.umr"''1'IOX OJ' W.u 

111. e!'aDdl\ Tbakur Du .harpft: (IL> Will thE' Honourable the Leader of 
the House kindly state if they have decided about the date from which the 
\War will be deemed to have ended? 
(b) If not, will Government ~  give the reasons as to why they are delay-

mg such a decision" 
(c) What is the approximate date when they propose to arrive at a decision 

.about this date., 
fte :a.c.oazabIe SIr Jl4nrd .1IdJaII1: (a), (b) and (0). I would refer the 

"Honourable Member to the reply which I gave to questions No.9 aDd 16, on 
.t.be subject, by Dr. Zia Uddin Ahmad and Mr. Leslie Gwilt respectively, on 
the 6th of thiS month. 

RDo.vBIIfG OJ' BaaDD'l'B OJ' W.A.BD 1'. DIILBI 

111. e8haUdL Jr.aIuddbl .Ahmad. 8tddlquee: (a) With reference to the sta. 
ment laid on the table of the House on the 4th April. 1946. in reply to part (d) 
-of Starred Question No. 449 asked by Mr. Kailasb Bihari Lall. M.L.A., on the 
'21st February. 1946, will the Health Secretary be pleased to state the standard 
by which the residente of Ward No. 14 Delhi. will be judged as eligible for 
'Ie-housing under the Poormen Housing Scheme? 
(b) Will Government please assure thiI House that those people of Warcl 

No. U whose land will be acquired. will be definitely provided with accommoda-
tion under the Delhi ~  Scheme? 
(c) In what locality do Government propose to houle the perso'ns of "' .. 

No. l' after the 8erai Purani Idgah Slum Clearanoe and Development Scheme 
11M been I&DOtion_' 
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Mr. s. E. Y. OaJlDam: (a) The conditions under which persons &hall be 

eligible for the benefits of the rehoulling scheme are at ~ under 
consideration. 
(b) Only persons whose income is within the limits to be laid down will 

be provided with accommodation under the scheme. 

(.c) The matter is still under the l,onsiderution of the Trust. 

S:mw: Pmwa IDG ... SLuler .• '.AJftDI AlQ) DBvm.oPllD'l'SomaP 

118 •• 8haUda Bdadd1ll AJImad IlddSqu .. : Will the Health .Secretary pleaee 
,.tate if, in view of new Section ~  of the United Provinces Town Improve. 
ment Act (VIII of 1919) 8. extended to Delhi, the market value of propen;, 
intended to be acquired under the Serai Purani Idgah Slum Clear&Jlce &DCI 
Development Bcheme has been fixed? If ~ why not, and by what date 
"Will it be fixed? 

Mr. I. B. 1'. 0,....: The Icheme referred to baa ~ yet heeD approvec1 
by tae Delhi Improvement Trust and the queation of aoquilition of land baa 
lOot yet arisen. • 

SIIUl PuBdI IDGA.B SLUM Cr.uB.u0Jl .dD D.VlILOl'DlIT ~ 
1M •• 8JIaUdl JIaIucIdbl AbmI4 81dd1quII: (a) Will the Health Secretary be 

pleased to state whether the Serai Purani Idph Slum Clearance and Develop-
ment Bcheme has been submitted to Government for sanction under lection .0 
of the United Provinces Town Improvemf'nt Act (Vnl of 1919 )&1 ezteDded to 
Delhi? 
(b) H the reply to (a) above be in the affirmative, when will the Committe. 

for hearing objections of persons concerned be appointed by the Delhi Impl'OT" 
men' Trust? 
Ill. I. B. Y. OuJllLlm: (a) No. 
(b) Doel not arise. 

DtiB'l'II OJ' AOOOIIIIODA.TIOK m Dm.m: .dD N.-n.ua 
111. ·Ilr BallaD lubrawardy: (8) lR the Honouro.ble tbe Labour Member 

aware that, in spite of the cessation of. hostilitiea, there is ltill • pat dearth 
-of accommodation in Delhi And New Delhi 1 
(b) Is be aware that, in spite of the promulgation of the New Delbi Be ... 

Control Order and the Delhi ~ Control Ordinance, land·Jorde are ltill _881m, 
!tenants and taking advantage of eftry possible loopbole in th. law? 
(e) Do Government propose to consider the delirability ol keepm, the afore· 

.aid enactments in force until normal conditioDl ... prevail at leut aDd 1intil ... 
Aaembly enacts some law to regulate the reI.ilOOs between lancHorda IID4 
UDants in tbe Delhi Province? 

Be BaII01IDIIII Dr. B. &. AmlMdJrar: (a) Y ... 

(b) I have ~ received anI complaiDta recently. 
(c) It is the intention of the Government of India ~ ~ rents lhoul4 

eontinue to be controlled in New Delhi and Delhi until normal OODditiona retum. 

Ilmu'. Rm.uII' Colft'BlBt7'l'IOK '1'0 U. N. R.  R. A. 
101. ·111 .. ·.·"'"'MI' .... AnanPr: Will the Hooourable the Ccm-

meree Member pieaBe state: 
(a) the amount of Dloney contributed by India towards relief by the UNBU 

curing the ., .. 1966-19(8; 
(b) what porportion that amount bean to the total contribution to the or,... 

'Diaation; 
(c) what proportion of the total bas 80 far been spent in relief in Europe an4 

ill .Aaia; 
(d) the total a*reDgth of the ltaft f)f t·he UNRRA; 
(e) how mm; Indian DIItionala Hindus, Mualims or Christiana 8Ild othen ... 

tOIl tho .... of the orpniaaiion and what payor allowances they draw; 
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(f) if he proposes to place on ~ WJle the latest; repon of the UNRRA; 
(g) whether auy portion of the funds of the UNRRA is spent; for the benefit 

of the German or ltalism or other European people; and 
(b) whether any portion of the funds is or ~  ~  to ~ ~t for the . 

relief of the Japanese and other faz eastern natioD8. like the Indo-Chinese anei. 
tbe Indonesians, who bave suffered heavily in the recent fighting in Java anel 
Indn-China. and in India whioh is affected by famine. if so. what the amount is? 
The JIcIIIloarable Dr. Sir Il. £mill Jluq1lt: (a) and (b). India's total 

contribution to UNRRA amounts to Rs. 8 crores. This was approximately 1·1· 
per cent. of the total contributions made. authoriaed or promised to UNRM 
up to the 80th September 1945. 
(c) Up to the 80th September 1945. approximately .68 per cent. of the· 

total amount oontributed to UNRRA by all member Governments was spen' 
in Europe and 0-02 per cent. was spent in Asia. As faz as our information 
goes. only token aid could be given to China during this period as war in the 
Far East ended later than in Europe. But in 1946. relief supplies worth 87G· 
million dollars are proposed to be sent to China. 
(d) The total strength of the UNRRA staff excluding voluntary and local . 

. lervice penoDDel is 9.081. 
(e) A statement is laid on the table. . 
(f) Five copies of the latest published Report of the Direotor General to· 

the UNRRA Council have been placed in the Library. 

(g) UNRM auistance is being given to the following European countries. 
vi •. Poland, Czechoslovakia, Ukraine, Albania, Yugoslavia, Greece and to a 
limited extent Italy. 

(h) The Government of Indiabave no information w'hethu UNRRA PJOe 
poses to extend its activities to Japan, Indo-China or Indonesia. No auistanoe· 
was asked for from UNRRA in respe-ot of India . 

.u.. oJ 1 __ P.,.-...I -"ro".I fir V. N. R. R. "'. 
N ..... Deeipa\ion s • .,. Relili_ 

O_im A. SoonIaa· t~ OIIoer and OfIlaer OD • '.110 per JI-ai .. 8peoial .,. New DtIIM. --•• N. a. ..... ..... _ited .,., UNltRA Chridi •• 
Belldqll ...... in ~ 

DC. 

O.V.o.n;..... AacIoaD$q" WMhinpon. DC. • '.160 per Billdll ADD1UD. 

lin. Q • .Jobaaone. 8eoretar7 to Lia!,on om_. K ... ... '00 per Christi ... 
Delhi. .......... 

V. ~ ~ to Beorui'iDI 011_. Ita. '90 per Billdll 
If ... Delhi. ......... 

ILK.V ...... Proaarement Record ... N ... Ita. a per lIiDdu 
DeIbi. ~ 

•• N.la!...., o.....s a.n. If ... DeIbi Ita. -,. Billdu -. 
11.1 ... 11 .... . 011 .......... If ... DeIbi Ita. 10 per BiDdu 11'_. 
Bl8haaDM . om.. .... If ... Delhi R.. " 

,. lIiDdu ......... 
IWeeq AIIIaId om.. .... If ... Delhi ... '4» 1* . K..u. 

• IMIM domiIOIclla ...... 
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ArPOIlft'JlDT OJ' LT.·CoL. FIwIo AS DDuIaroa, PuBLIO lIuLm SllBVIOIiS -
167. -Sri M • .b&DUluaJ&D&m AYJ&I1Iar: Will the ~ t  Secretary b. 

pleased to state: 
(a) if his attention hal been drawn to ab ariiclp. from a speaial, oorresponden •. 

in the HinauBtan TimBS of the 27th October, 1945, regarding the appoiutmen,. 
of one Lt.-Col. D. M. Fraser as the Director of Public ~ Services; 

(b) if the appointment has already been filled and if 10, whether appli_ou. 
wens called for through the Federal Public Se"ice Commission or otherwise, ad 
scrutinised by the proper authorities; 

(c) the outstanding qualifications of Col. Fraser whioh led to his selectioD, 
and whether he had any training or exptlrience in Public Health Services; 

(d) whether the claims of suitable Indians were considered before this ap-
pointmen, was made) 

(e) the number of suitable Indian applicants with their academio quali1ioa-
tions and professional experience; and 
(f) whether the claims of Indian o81cera MDior to him in rank or lemce wea· 

considered aud superseded; if 10, on what. grounds? 

1Ir. S. E. Y. 01l1laam: (a) Yes. 
(b) The appointment has been ~ . As. the post. has been ~ ~ by the 

appointment of an officer of the Indian Medical Se"I08, no applicatIons were· 
oa!led for. 
(c) The officer selected has a distingllished record of sem08 in military aut 

civil employment. He has no experience in public health se"ice exoep. 
when in charge of the combined medical relief and hypne military organisa-
tion which operated in Bengal durinl 1948 andl94,j. 
(d) and (f). The suitability of all available officers of the Indian Medical 

Service within the range of selection was considered. As the appoint.menl. 
was filled purely by selection no question of supersession of any officer arie ... 
(e) As already stated in the reply to part (b) no applil..'"tfons were called. 

for. 

M4NUUOTUBII OJ' TaAOTOBS An ' ' L ~ 

1Y. -Sri B. VaultlDbba BI4dIIr: Will the Apicult.ure ·&Ocretal'1 b.· 
pleased to state: 
(a) the number of trllc.-tOrs that have been purchased by the Government of 

India, the countries from which they ware purchased, the cost at which theT 
were purt'haped for the past two yeanl, and how tbey have been cUltributed by 
the provincel; 
Cb) if lilly tractor is'manufactured in India aDd if ~ whether any attempt· 

WIlS made to place orders with Tatas or any other firm of manufacturers; 
(c) if any factory or factoriel have bf,en opened in India for the manufacture-

of fertiliserR within the palt two years; if 10, the places and their number ia. 
each province; 
(d) ~t  . ~ fertiliaer" BI"e manufactured in India and if 80, their nam ... 

aDd 
(e) the additional area cultivated under rice in India .. a whole and Madru. 

in particul ... , and the facilities provided by Govemment in their 'Grow KON 
.l!'oodgrains· campaign in the pas. ""0 years? 
SIr PIa ... Darqat.: (a) 102 Grawler tractors of the total value' of 85l1,500· 

dollars have been procured from the U.S.A. during the past two years. The .. 
tractors were obtained under Lease-Lend and cash payment to an e:rtent of 
48,800 dollars only has to be made for the tractors which were outstanding 
agllinst Lease-Lend contracts before declaration of V-J Do,. EIght of theae 
tractors have not yet been shipped from the U.S.A. 19 arrived recently anct 
have no' yet been aistributed. A statement lhowiDg the distribution of tJae.. 
remaining 75 tneton is laid on the table. 
(b) No. It wa. Dot practicable to start tractor maDufacture in lodla ~ 

the war. 
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, (c) Bo far 88 is known, a pilot plant for the production of superphosphates 
.has been erected in Delhi province and another plant for the production of 
:sulphate of ammollia is under erection in Travancore. Further information is 
..being colleoted and will be laid on the table of the Mouse in due course. 
(d) The foDowing fertilisers are being manufactured in India: (1) Sulphate 

.of Ammonia, (2) Superphosphate, (8) Bone Meal, (4) Potassium nitrate, and 
,.(6) Muriate of potash. 
(e) The average acreage under rice during the two years 1948-44 and 1944-46 

was 80'94 million acres as compared with 74'11 million acres the corresponding 
average of the preoeding quinquennium, thus representing an additional area 
.. of 6'88 million acres, The corresponding figures for Madras are 10'81 million 
acres during the year 1948-44 and 1944-45 as compared with 10'21 million 
·.cres ~  the preceding quinquennium; this represents an additional area 
of six hundred thousand aorea. . 
As regards the latter part of the question, the Central Governrllent haft 

given loans and grants to Provincial Governments for financing sohemes relate 
.ing to (i) irrigation, (il) land reolamation and improvement, (iii) distribution 
of manures and fertilisers and improved seeds at concession rates, (iv) seecl 
multiplication, (v) compost making and (vi) bonus to cultivators for diverting 
. -area from non-food crops to food crops. Arrangements were also made for 
·'the import of ohemioal fertilisera and agricultural machinery from ab1'08d and 
-:assistance was given to Provincial Governments in securing (i) iron and steel 
·,for the manufacture of agricultural implements, (ii) coal for the manufacture 
~  bricks for wells and (iii) cement fdr the constnlction of wells. 

A ..."..,., ~ ,1M ,",,"buIIora oj '16 &rtItIIor, 

Allottee Number of traoton 
BaJuahWan AclmiDlatrMion • e 
Bihar Government 

Bomb.,. Govemmen' 
JIacIr .. GoTemment • 

SiDd GoYemmen' 
UDiMd PIOYiDeee 0crnnuIaeDt 

Armtt AUIIon"-(Q. II. G.) 
Imperial Aploul_al ..... luti ... te 

BMocla8tMe 

Baadl .... te 
II,.,", State 

Relerved lor o.tnl 'traotoI' Station 

Total 

J1'AJIIN. CoImmOlf 1M ~I I DlaTJu0T8 

15 

S8 , 
1 

8 , 
I 

2 

1 

I , 
76 

169. .8r1 B. Benlraluubba BecIdlar: (a) Is the Food Secretary _aware that 
'~  whole of Bouth India and West India had no seasonal raina anti th-' famine 
,·oonditiona are prevailing in Chittoor, other Boyalaseema districts and aImed 
-in aU the southern distriotl of llad,raa Presidenoy? Will he pleue state tU 
percentage of yield of foodgrainll upected this year in thoae areas? 
(b) Are Government aware that the distriot. of Royalaseema are conatant1l, 

.dected by famine? If BO. have Govemment, taken any stepa or afforded aD1 
'.facilities for irrigation and oultivation by this or provinoial GovernmenM? 
(c) What is the amount atanding to the oredit of the Central Famine Rellef 

:t'und? 
(d) Do Government propol'e to Mnd· udequate contribution to the famine 

.strioken area in the Madras Presidenoy? 
(e) What parts of this oountry are expected to be aleoted by famine or 

unfavourable conditions thia year and what steps are propoaed to be taken for 
'1'8lief in thoee are .. ' 
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1Ir. B. B. BID: <a) Government are aware of the ~  of moo soon in> 

South and West India and of the difticult food position prevailing in the die-
tricts of Madras mentioned by the Honourable Member. The yield of food--
grains in these areas ill likely t{) be 10 t{) 50 per cent. below normal. 

(b) Yes, Sir. 
The Central Government have sanctioned pnta to the extent of . 

Re. 1,27,700 for 11 schemes in Anantapur circle for providing ~ t ' 

mclli ties. 

In addition, the Madras Government have taken up two irrigation schemeF 
in Kumool district. 

(c) There is 110 Central Famine Relief Fund. 
(d) Does not arise. 

(e) Foodgrains shortage is likely to arise in the Southern Districts 0&: 
Bomba.y, Madras, Mysore, the Deccan States and the Western India StaMi .. 
The measures proposed by the Government of India to cope with theae ~

ages were described by the Honourable the Food Member in the recent FoMI 
debate in the House. 

HOl18J1 PJIBIIl'l' TAED BY MB. PA.'l'IIJIB l1RDD Pmouro Am 

100. ·SeUa GovIilcl 1*: ~  WUl the Secretary, Commonwealth Relatiou-
Department be plelUJed to state whether it is a fact that Mr. Paflher in Natal-
has taken a permit, under the Pegging Act, to aoquire and occupy a house whi_ 
is alfflady occupied by a white person ond that he_ has tliereafter taken lepio 
action to get the house vacated from its white ocoupant to occupy it himaelf? 
{b) If the answer to <al is in the aftirmative. is it a fao. that Mr. Path. h ... 

net yet been able to get poIsession of that house in apite of the lepl remed,. 
aought by him? . 

(c) Are Government aWIIre that a section of the white oommunity is deter-
miroed to aet fire to that building if the present OOCUp8llt is ejeoted by the court 
and Mr. Pather takes up residence in it? 

1Ir. B ••• B&IIIIj": (a) and (b). Mr. Pather baa obtained a permit under-
the Pegging Act to occupy a houae in Durban which ia presumably oocup. 
by a European at present. He has not however taken any legal aotioD to· 
get it vacated. He has not yAt been able to get pos888sion of the bouse. 

(c) Government have no information except that at an open airprotelt 
meeting of the Europeans t{) demonstrate againat the Miniater's refu .. l to· 
rescind the permit, mf'mbers of the audience remarked that they would take-
steps to prevent Mr. Pather from occupying the house. 

EoolfOllllO 8.uOTlOlf8 .A.OA.l1fIT SoUTJI .An.m.A. 
181. ·Seth CJovta4 D .. : Will the Secretary, Commonwealth Delations De-

partment please state whether Govemment propose to enforoe economio sanotion. 
against South Africa and &lao call back tbe High Commiaaioner for India from-
South Africa &8 8 proteat against the statement of the South African. ~ 

made in the South African Parliament, while introducing the commonly oalledl 
'Freezing Bill' and a1ao against the policy of racial Faaciam initiated by him? 

lIr. B ••• BaDerlee: I would refer the Honourable Member to tbe debate 
that took place in the House on the 4th February, on the adjournment motion· 
on the subject. 

:F'B.Dznfo Am flY Ii tM PBoomo Am 
112. ·BIUl CIoYID4 Du: (8) Will the Secretary, ComDlonwealth Relationa, 

Department please state if it ia a fact that under the Pegging Act ~ 
property in South Africa could be acquired and occupied by Indiana on taking 
neoesaary permit.!? If so, will he lavon the table a statement showing the 
names of the persons who have ~  and occupied immovable property in, 
Natal since the enactment of the Pegging Act? 
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(b) What difterenoe will ~  be between the PegiDg Acfl __ the ao-eanea 
Freezing Act which is sough. to be inVodueecYby Field KanbaI Smuts in South 
Africa, and will this Freezing Act be a permanent Act or a temporary measure 
I1ike th& Pegging Act 'I 

Mr. ... •• Banerj .. : (a) The reply to the first pal1; is in the affirmative. 
The information wanted in the second part is being collected and will be laid 
-on the table of the Bouse when received. " 
(b) Govenlment have no official information yet about the precise provi-

,.ions of the proposed bill. I would however invite the Honourable Member's 
,.fltention to the debate which took place in the House on the 4th February 
1946, on the subject. 

~ I ' 01' mUlfI m NAT.n AND TluIfsVAAL 

118. -Slth GOvlDd Du: Will the Secretary, Commonwealth Relations De-
]lartment please state whether there is any possibility of Indians in Natal and 
~ '  being enfranchiat'd for Local Self-Government and parliamental'1 
mstitutions'l If so, will this franchise be direct or indirect 'I 
• Xl. ... •• BIILII'j .. : Government of India have bad un-official inform.-
-tion that the Union Government have been considering certain proposals for 
;granting Indians a limited franchise on a communal roll. Such franchise is 
intended to give Indiana the right to elect Europeans to represent them in 
"local ·bodies and provincial and Union ~ t . I am unable to say 
-whether theae proposals wnI materialise. 

R.aJPBOO1'l'r MlI.A.suas AGAIKIT Sol1'l'B AnIo.a. 
1M. -Slth GoYbld Du: Will the Secretary, Commonwealth Relations De-

'PlU'tment please state what reciprocitv measures bave been taken so far against 
;the South African whites visiting and staying in India, and the fORSOn!! for 
failure of the Government of India to segregate them for residence and travelling 'I 
JIr. :B. ••• BanerJ .. : Copiea of all the three sets of rules made under the 

Reciprocity Act are laid on the table of the House. Briefly, all persons of 
mon·Indian origin domiciled in South Africa have been declared •• Prohibited 
.immigrants" and as suoh are not allowed to enter, and reside in, British India 
'without obtaining e%emptions or entry permits. On the same principles on 
'Which such permits are granted to Indians in South Africa, only temporary 
-entry pennits are granted for short periods not exceeding one year at a time 
-on payment of a fee of Rs. 15 and of a security deposit not exceeding 
B.s. 2,500. Ordinarily, a security deposit of Re. 600 is actually levied. 
Persons of non-Indian origin domiciled in the Natal and Transvaal pro-

vinces cannot, without a pennit, acquire any property or occupy any land or 
premises in India which were not occupied by any South African of that 
-c18ss before tbe 1st December 194-4. 
A person of non-Indian origin domiciled anywhere in the Union except the 

'Cape Province is debarred from the franohise of a local body in India, unless 
'he had been on the electoral roll of that body before the commencement of 
·the rules. 
The number of South Africans residing and travelling in India is so small 

-that it has not been practicRblt' 80 fnr to devise measures for segragating them 
'for purposes of residenoe and travelling. 

DEPARTMENT OF COMMONWEALTH RELATIONB 
NOTIFICATION, 

New Delli. tAe bt Deumber 1944 
No. 1'. 170-2{43-0.S. (4).-ln exercist' of the powers conferred b, eection 6 of the Recipro. 

eity Act, 1943 (No. IX of 1943) and in ~ t' of t~ direetion made in reapeet of 
"persona domiciled in the Union of South AfM!'n under ~t' 't  3 of the Raid Act in the not,i. 
'firation of the Government of India in the D""artment of Commonwl"alth Belatione No I' 
·1'1O·2{43-0. S. (1), dated tm, 3rd November 1944 the Central Government ia pleueci ~ 
"make tbe following Rulel, namply:- . 

~. SAm 'itle mltl r(>mmrnumellt.-(l) ThellB Rulea may be ealled the Reciprocih (BoatlJ 
Jllrlea) Rulee, IIM4. • 
(2) Th1!J' ahan come into force at once. 
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II. t~ •. -In t.h_ Rulu, I1nl ... there ill anything repqnant. in the .ujd 01' 
...... xt,-

~  "the Act." m... the Reciprocity Act, ltM3. , .' . 
~  "prohibited immigrant" meIDI any JlW80n not being of Indian onpl who • 

4omici1ed in the Union of South Africa, other thaD- . 
(i) any peraon duly appointed by His Maj .. ty or by the Government of the ~I~ of 

80uth Africa to ezerciae diplom .. tie funct.ions anywb.re or to work .. Trada ~ 
.. Indi&, and th. family, .taft and .. rvanta of lueh pel'lOll'; 
(iiI any oftleer or IIl'iImber of the crew of any v._l for the tim. being und commercially 

for tile carriage of pa'Mlnger. or cargo, ,,!hile employed in hiI duti.. .. luch; 
(iii) aD.7 _ber of the Armed Fol'C8I of Bil Majuty and the wife and Je,itimate 

.JUldren of luch member, until the ezpiry of lix monthe after the termiDatiOD of t.bt ,.... 
ant holtilitiee; 
(iv) any penon ~ in Britilh India befON t.he ODIIIIII __ t of t.bt ~ I 

(v) any penon bom anywhere after the COIIImencement of the Act. whOM pareutl weN 
at. the time of hi. birth domiciled in Brit.iah India, provided that. IDeb pel'lOn if born 01d-
.ut. Britilh India il brought into Briti.h lDdia within three Y8ln from the date of .. 
birth; 
(vi) the wife Uld lesitimate children, who heve been proved to be 10 to t.bt at.iIfaotica 

of the Immigrat.ion Commiuioner or OIficer concerned, of anr pel'lOll dwcribed in .. b-
__ (iv) or lub·cll_ (v), provided that any .uch child' _kiul to • ater BritiIh IncUa 
after t.h. commenceml!nt. of t.heee Rule •• hlll be accompanied by hi. mot.h.r, unla .. Ih. iI 
d_d or already ruident in Britiah India at t.bt time; , 
(cl .. v....J" includu aberaft.. 
3. Bar nil entry illto Brit"" India,--8ave .. provichd in t.h-. Bul. DO prohibit.ed immI. 

pant. Ihall .nter Britiah India. 

4. Deportatio",-Th. Central Gov_ent. may b, order in t.~ dinct. any prohibited 
immigrant. for the t.ime beiq reaident. in Britilh India t.o lean Britiah India Within ... 
time .. may be apecified in .. emIer. 
5. Liceace to trade rutric:ted.-(l) J ~ with the permiuklll in writiq previu.lJ 

obtain.d of the Cent.ra1 Gov.rnment., DO prohibited immigrant. -1 obtaia .y Ii-. 
or permit. to trade reqnired by or under any law for &be t.bn. bem, ill force. 
(a) Any .ach licence or permit. obtained before the commeDOllllltlllt of t.I.e Ralal IIaaII 

OIl tIN expiry of t.hree month. from t.he commen('8ll\.nt. of UI... Rul.. becom. void ~ 
within that. p.riod permis.ion in r •• pect thereof baa been obtained under lub·fIlla (1). 

6. Immigration Commi"ioner, arad Immigration O,frcer •. -(I) The Cent.ral GoverDlDlD' 
may appoint luch ,,,,1'l0III a. it thinb ~ to be Immigrat.ion Commiuion.1'I or Immigra\IaD 
Ollc.ra for th. pUl'poIeI of t.h.1e Rulea within .uch loc:&l limitl .. ~ may .... ,...ively a.ip 
to t.hem. 
(2) An Immigration Commi .. ioner .hall have general control over all Immigrat.ion 0fJlcnw 

within the local limit. of his juriadiction, and may _x.rci.. all the powen of an Immisra-
t.i.on Ollcer und.r th.. Rulel, He shall be officially lubordinlte to luch authorit.y a. the 
Cent.ral Government may Ipacify in thia behalf. 
(2) Every Immigration Commi .. ioner and Immiantion OII.ClIIr Ihlll be deemed to be • 

public lervimt. within the meaning 01 t.he Indian Penal Code. 

7. Procedure at lortl in relation t.o proAibitcd immigrantl.-(l) If after inapaction of 
the retums reqai'" und.r the R.gistration of Foreilnera Ralu, la, or otherwi .. , and 
after giving the peraon concerned a realOnabl. t. t.~  of repreaenting that. h. ia DOt • 
prohibited immigrant, the Immigration Officer il Of opinion that any ,,-rlOn i. a prohibitad 
lIIlIIIigrant, h. may, in Ii.a of proceeding agei.t. .uch penon for a contravention of nIe 
3, by order in writing-
(a) require such penon to leav. Briti.h Indi .. by tha ... _ v_Ion which he arrived, 

and not to leave the veesel (or in the cue of arrival by aircraft, the preeineta of the air-
port) pending t.h" departure of the vUHI; or 

(b) if it .. pp .. rs to the Immigration Officer on tb. rep_tat.ion of t.he ma.ter of the 
euel that the ~  should be required to depart from Brit.I.b India otherwi.. than OD :h. v_Ion which he arrived, and if the muter of the v .... 1 depDIiti .och .am not. exceed· 
. fllbi!eIl hundred ~ ~ t.h. I ~  OII.cer ~ . 'I n_-:-!y lor ~ J  tbe 
~  incurred in mAlDtammg tbe perlOn and removing him from Bntl.h India, caaae the 
I'IOn to be remov.d in CDItody from the v_I and d8teined in Inch plaee .. m.,. be 
. ~ pending the d.parture of a auitable v_Ion whieb he may be pl&eed : 

provided that. if the peraon. nnd.rtak .. ,in wril.ing. to ~ wit.h .uch ~ t.  .. 
, t.ion OII.cer may t.hlDk lit to Impo. (which .hal Include reportlnR to the 

~. ~ ~  OII.cer in perlOn at leut once in ~ ' twenty.foar houl'l) , and il the I_i. 
mrr-Igra Oftloer i. ..t.iafied that the peI'IOn h.. .1dIcient mean. at. hia immediate diapoul to 

~ ~  expenle of hia ~ III  ~~ . ~ t.  t~  ImmigratiOD Officer may 
fnmiah t.he perllOn with a permit. aut.bori.IDK him to ~ hll ~ arra ..... J?h for bia 
ltay in the port pending the departure of the v_Ion wbleb b. II t.o leave Britiah IDdia. 
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(I) On talring aD1 action under lub-rale (I), the Immigration OtBcer Ihall inform the 

penon in writiDs of hia righte of appeal under lub-rule (1) of rule n aDd ahall allo ~ 
t.U muter of the v_I with a copy of hiB Itrder. 
B. ProceduTIl in doubtful c/Uel.-(l) If any penon on arrival in Britilla India fu" to. 

latilfy t.he Immigration Officar that. he is not a prohibited ImmigraDt., 
aDd if .ueh perl4:!n depolitB luch . lum ~t exceeding fiftMn hundred 
rupe" .. the Immigration Oftl.cer may require .. Heur ... y for the oblervaDee of the here--
iDafter mentioned condit.ioDi (which lum IUch perlOn lhall agree lhall be liable to be few. 
feited to His Majelty if the Aid perlOn faill to obaerve aDy of the Aid conditiODl), th .. 
Immigration Om.cer may, in iNu of proceeding under rule 7, grant IUch penon a permit. in 
Porm A permitting him to enter ~t . India and .to rem.ain therein for luch period lUll 
exceeding one '"8&1" .. may be lpacified m the permit, lubJect to obaervanee of the concU-
t.loDi let out in· the permit. 
(2) Upon illUing a permit. under IUb-rule (I), t.he Immigration Ofticer lhall make . ~ 

further enquiri.. al he may collllider nlO8lAry and shall, .. lOOn .. poI.ible and in aD1 
event. wfore the upif)' of the period lpacified in the permit, decide whether or ~ the 
aid penon il a prohibited immigrant. He ahall forthwith inform the perIOD of IUch decl-
lion. 
(3) If luch decision ia to the effect that the perlOn il prohibited immigrant, ImmiBN': 

tion Officer .hall allO inform him in writing of hil right. of appeal under aub·rule (1) IIf 
rule 11 or if IUch decision i. to th. effect that the penon il not a prohibited immigrant. t.U 
Immigration Oftlcer lhall forthwith ialne to the Aid perlOn a decllratioll to luch efteot m. 
I'orm B aud lhall return the depoait made in accordance with Bub-rule (ll. 

(4) For the PIIrpoHI of datermiDiDg domicile in Britilh India,. the period Ip8Dt In Brlt.iI1t 
India, under a permit. iNued under lub-rull (1) in reapect of which a declatatiOil In P_ 
B i. lubllllquentry iII1I8d ahall not be d_ed to have been a conditional or temporery _. 
dence. 

9. Satliftg a. to mutake, etc.-(l) No prohibited immi(Crant shall be exempt from the 
provilions of th"e Rule. or be allowed to remain in Briti.h India by realOn only that he had 
not been informed that he might not enter or remain in British India, or that he bad helD 
allowed to enter or remain through oversight or mistake or owing to the fact having beeD 
andiacovered that. he w .. a prohibited immigrant.. I 

(a) If it appean to the Immigration Commillioner t.hat .. declaration in Form B .... 
b1 any luch ~  .. aforMaid been erroneoualy iaa1llld to any pereoa, he ma1, after gl-m.,-
nch penon a realOnable opportanit.y of being heard, caueel the declaration and order the-
penon to lurrender it.. 

10. Appellatt Aut.\on't.iu.-The Centra.l Gcmmunent may by notiftcation In the oftlciar 
Ga .. ~ conltitate in Reb manner .. it may think ftt Appellate Authoriti .. for the purpoMa of 
th ... Rul .. within IUch local li .. ite .. may be IpecifNd in the Dotification. 
11. Appeall.-(l) Every penon againlt whom any order. is pa .. ed by the ImmigratioD 

Commiaeioner or the Immigration Oftlcer mav- appeal in Wl"iting. through the Immigrat.ioa 
Commil.ioner or Immigration Oftlcer, .. t.he ·e_ may be, to the Appenate Authority ha •• 
ing jurildiction within three clear daYI of the order appealed ~ t. or in reapect of aD 
CIrcler p .... d under claule (a) of eub-rule (1) of rule 7 b9fore the departure of the • .., 
on which the appellant. arrived, whichever il earlier: ' 
Provided that the preaentaticn of an appeal shall not authon. a pII'IOD to remain iD 

British India in contravention of the order appealed against unl... the appellant depoait. 
with the Immigration Officer IUch lam not eXCMlding one thOllAnd ""p'" .. the Immigra-
tion Olllcer may coDiider necelAry to meet the expenael of the appellant'l maintenance iD 

~  India during th. pendency of the appeal and of hia pouible removal from Brit.iab 
India thereafter . 

.12) Save that the Central Govll'lUlftlnt may revi_ any order of the Appellate AuthoritY' 
which h.. the effect of cauling the removal of any penon from Britiah India the deciaioD 
of t.he Appellate Authorlt.r shall be ftnal. 
(3) Save .. providM In this rule no appeal application for revision or review shall r 

In relpect of any order JllllMd ander th_ ..,.1... I. 
12. P8llaltie •. -Wboevel"-
(al contraven .. the pronlioDi of any of t.h_ Rul .. or of any order mllde d·t. 

Imposed thereunder, or or con I 10D 

(b) .. capel from any ~t  or .tention in ~ ~  he is Placed under the .. Rul .. or 
(e). ~t t  to commIt., or ~  any act or omJUIOD abita or othem.. t ~ th 

commllllOn. of, aDY offence speetfled hi clauae (a) or clauae (b) .hall be paniababl .th ~ 
not exceedmg one thODllDd ruplll. e W1 _ 

13. luri.dicticm.-No Court inferior to that of a P__ M  • 
of the ftnt claII &hall try anY" offence puniahable under thlll ~  ~~t  ~ a lIagiltrate 
cognil&l1ce of ~  IUch offenCe e:Keept upon U. aomDlaint of an I~ ~ ~ lhall taklt 
14 . .P]zemptlOU.-Tbe Central Government -1, il it think. fit.- on cer. 
<al by ~ exempt any perlOn from an or &Dr-of the provi.iona of th R-I--. 
(bl authonle the Illue of a temporary permit Form C on - . ...-, 

to "'!ly prohibited immigrant to 9Dter and ~  in or to ~. .t. of a ff!8 of ~. 15 
lpeeified part. thereof or place therein on any or aD conditione laid d It~.  Ihendla or In any 

own m  t permit, after 
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~ such perIOD tD depoait a aUlD ~ . ~~  t.wo tho_nd and live hundred rupeea 

as leCurlty for the oblervance of the condlt.ionl; -
Provided that the period of v.lidity of auch permit. shall not excelld ODe year, thougl1. the 

permit may from time tD time be renewed by order of the Cmtral Gowmment. for perlodl 
not exceeding one year at anyone tirml: 
Provided further that the residence of .prohibited i.mmiaraAt. iD Britiah India .uthoriHd 

or permitted uncJoar thit rule ahall not be taken intD account in determining whet.her or not 
he has acquired a domicile in British India. • 

15. TemflO,ar1/ permit. lor tTtmlie.-1f the Immigration Commillioner/Oftlcer il .. tUfied 
that :a pnihibiYd iuuJaip'ut baa· entered Britiah -lB.dia only for the bonalid.. purpoH of 
proceeding without interruption ~ lOme deatin&tiOft outside Britiah India, he ma), ,raDt to 
lueh prohibited immigrant a temporary permit in Form 0 OD pa).'" of a tee of Ra. 15 to 
enter Britilh India and remain therein for Buch period as may be ~ '. for that. pur-
poae, on any or an the conditiOflB laid down in the pl)rmit, after requinag I1Ich perlOn to 
d8pollit a 8um not exceeding two thou88nd and five hundred rupee. aa aecurit)' for t.h, 
obeervancl of thl afo1'\188id conditionL - . 

16. Certificate. 01 identity.-(l) The Central Government. may, if it think. fit, authoriM 
tha I ~ ~  Co;nuni.Bioner. ~ iuue a certificate of idoeDtity tD .ny perlOn lawfully resi. 
d.ent. m . .~ India who, dosmng to proceed to the Union of South Africa with the inten. 
~I  of ~ .  t~  i. for any realOn appNenaive t.hat he will be unable on return. 
mg to British India to prove that he is not a prohibited immigr.nt. . 

~  The ~ Commi8!,ioner for India in the Union of South Africa may, if he thinD 
fit.,. ~  a ~ t t  of Identity to any person of Indian origin who, d;)liring to I?roceed ~ 

~  India, IS for anr realOn apprehen8ive that he will be unable on arrival In Briti.b 
India to prove that he 18 not a prohibited immigrant. 

h (3) ~  applicat.ion for a certifica", of identity under thi, rule .hall be made not I_ 
t aln t1lnrty daYB before the .~ t.'  departure, and where the application il under lub. 
TIl e  ( ), through t.he Immigr.tlon Oommiuloner. 

17. Protee6itm to per""" acting under thea, Rul ... -No lUit., proHClUtion or ot-her legal 
proceeding ehall lie .gainstany perlOn for anything which ia in good f.ith done or inteoded 
to be done under th_ Rules. 
18. Application 01 other law, not barred . .:....The proviaiona of th,," Rulae ahall be in 

addition to, and not in clarogr.t.iClb of, any other law for the time being in force. 
19. RegulatiOll ... -The Central Government maY' makeregulationa Dot inconai.t.ent. with Use 

Act or t!rase Rules providing for the procedure'to be obaerved bf. Appellate Tribun.le and 
for .uch ot.her incidental or supplementary m.ttera connected With the purpol88 of theee 
Rulea."8 the Central Government may think expedient. 

FOUl A. 

(To 1M prep.reci in duplicate and ligned by the person to whom the permit i. granted). 

Where8l .................................... , having arrived at. .................. on ~ ................... .. 

L __ f "-d . f IuuDip'atioIl Oommiaeioller, ..................... ,.... ..... to .t.11 y me, .................. ui!lLMi' ................. . 

........................ , that be ia not prebibiYd immigrant withiD the meaning of the Reciprocity 
(Bouth Africa) I\ules, 1944; 
And whereaa th1a aid ....... : ......................... ha. depoaited with me tile IBm of ............... , .. 

:lII1peeB a. required by lub·rule (1) of rule 8 Qf the Mid BaleI .. lICurit.y for bUlher 
obaervance of the he1'\1inafter .... ted condition. I 

Now therefore, in exerei. of the powen conferred. ~ the ~  lub-rule,. I haraby pIIrmi' 
U1e aid ................................................... to enter Brlt.iah Inm ud _18 tbIre I"bj.d 
~ the hereiDafter ltated condit.ioDa until ...................................... . 

• 
1. The aid .................................... ahall, UDlea thia permit ia aubaeqaea", lIlOdiW. 

removed hilnself/_nelf from British IDdia not later than the date .bov. _tioaed. 

2. Upon failun ~ obaarve. ~ .hov. ~ U1e .hove ~t  ~ I  ahall be forfeited 
to Bia ll.jeaty, without preJUdice to .any punialunnt. to which the Mid ............................. . 
may be liable under rule 12 of the I&ld BUlea. 

Date .............. ····.· .. ··· .. · .. · .. ·· .. 
Immigr.t.ion Commi •• ioner 

allcer 
I have read and undera&oocl and .gr. to abide by all the .bo..,. atated oonditions. 

(SigDa'un) ............................ .. 

g 
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[11TH Fa. ~ 

12. PtIlGltiu.-Whoever- .. 
(.) ooutraVenei the proviaiooa of aD7 of t.beM Rul .. or  of Iny order made or COIld,'" 

impoRd t.hereooder, or .  . .' D_I_ 
(b) elC&pM from .ny cUltody or detention in ~ ~  h •• 1 pJacecl UDdl! t.hue ~ or the 
(c) .ttempt. to commit, or by .n)' act or om..... .beta or ot.hent'.... t ~ 

eommiuion, of .n7 olIDea Iplcified in c1a1Jllo (.) or eTa,... (b) u.u ba pDDiIhabJe With be 
aot. exceeding Olle thouland rapeel. 

FOBIl B 

WbereaI ..............................••.......... wu on ....................................... 1IlIl onder PeniIR 
No ............ , ...... permit.ted condit.ionally to enter and remain ill Brit.1ab India; 
And whereas a. tIN reanlt. 'of fart.her enquiriu I ...................................... , .................... . 

'-!arat.i:mmflaioDer ........................... am ut.ided that the uid ............................. .. 
il nl)' a prohibited immiaraDt within t.he meaniDa of the Beciprocit.y (South Africa) Balla, 
1944; 
Now, therefore, in panUaDea of .ab-rule (3) of ~  8 of ~ uid Bal., l.lme!1 dlCllare 

t.he uid ...................................... .IIOt to be • prolnbited immlgl'r.Dt .. .f ...... d loll .bIolft 
him/her from all obligation UDder the uid pll'lllit. .  " 

Eoo C. 
Tempor.ry hmi'it., 
Fee RI. 15 (BopIN Fifteen =7). 

File No. No. 

8um depo.it.d Baplll (111.). 

B)' 

(The depoait hereon will be refunnd on production of thil permit when the holder Hay. 
Brit.1Ib India apon •• tilfactory eyidence that t.he conditions aDd requirement.. ~ haft 
been fulfilled). 

Sabj\lct to the conditiooa and requirement. .... ted hereunder, the holder 
a perlOn of South African domicile of DOn· Indian orilin iI permitted to ater Brit.ilh India 
at for the pUrpoil of 

Date of i.IIl., 

Place of i.lue. 

Immigration Commillioner /Ofl.eer. 

Thi. permit i. ialued lubject to the following conditiooa .nd requirement.. and to the 
,roviiion. of the Beciprocit7 (South Africa) Rlllel, 1944:-
(1) The holder of thi. penait .hall intimate to the Immigration Commiuiooer/081car 

hil .... idantial .ddre .. in India and .hall keap him wormed of loll)' 
lubaequent changc of addreu. 
(2) The holder of thi. permit shall l .. ,·c British India on or before (Date) without. 

expenw to the Government.. . 

(3) The holder of thi. permit. .hall report to the at 
at intervala of and shall keep that ofBcer fully adviled of hiI 
whereabout.. 

(4) The holder of thi. permit lIball give to th" at leut. twat.)'-
~  houn'. notice (excluding Sundays and public holidays) of hi. iII_ded departure fmm 
Brltllh India . 

• 
(5) The holdor of t ~ permit shall secure proper eadoraem9nt on the revene hereof of 

any extension of the period of availability of this permit from an Immigration Commilaioner/ 
Officer dilly anthorizl!d by the Central Gowrnment.. 

(6) Thil pcrmit will be held to be invalidated, aDd the depoait thereon .hall be forfeited 
to the Govprnll1\!nt., if the penait.holder or the depoaitor named herein or other pel'l101l 
concerned is shown to the Immigration Commissioner/Oftlcer to have made a falae declaration 
or falAc repreaentationl in applyillg for, or lecuring t.his permit.. 

(7) Any brtlllch of tim aboYl oondit.ionl will involve the forf8l .... ure of the depoait lodged 
hereunder and will nnder t.be holder to be further dealt with according to rule 12 of 
the ... id Ral ... 
(8) The deposit lodged u _rit1 for t.his pinait shall be regarded .. CIIIltiDaecl IoIId 

fIX_ded b1 an ut.eDIiOli of the permit. made, or aot.horiled to be made b)' loll IIIUIIipoaUoa 
COIIIIIliIaioner / Oftlcar. 
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I/We haft read aDd underRood aDd agree to abide by all the above atat.ec1 condit.iGu. 
(Holder's sipt.un) 

(Depositor's aipat.are) 

... Thumb lmprellion em. :r-. Thumb IJapn.ion em. Samad_ 

j i 

J ~ 8 J 

Fillal DilpoeitiOD of Cue 

Jlwfte. 
RECEIPT 

I hereby acbowWge the receipt. of the sam of (lk. 
being thIa refund of the depoeit. made by me iD rwpect, of t.his permit.. 

Wit.nea. 

Oat:.!. 

Place. 

Siped 

DEPARTMENT OF COMMONWEALTH RELATIONS 
NOTIFICATION 

N!VJ Del"i, tAe lit Deee.l" 1SM4 

. 
~. ~ 

Reeeipt. 8t.amp. 

Nfl. F.·I70·2/43·(). S. (6).-ln exercise of the powers ~ by Sec't.iOD 6 of the DecI· 
procity Act 11M3 (No. IX of 11M3} and in pnnnanOl of the direction made in rwpd 0' 
plrllODl ~  in either of the Provinces of Nat.a1 and Trau .... of the Union of 
South Africa under section 3 of the Aid Act in the not.iScat.iOD of the OoverllllleDt. of 
IlI.$Iia in the Department of Commonwealth Relat.iona No. F. 1'10-2/43-0. S. (I), d.a.d the 
3rd November 1*, the Cent.ral Govemment. is pleased to make t.he fol1owilll Bal .. , namely:-
1. SAm·t tiae mad _etaeeWiellt.-(l) 'th_ rul .. may be caUed t.he Reciproclt.y (Natal 

I\nd t.he Trauft&l) Ralaa, IIM4. 
(2) They .ball come into force at onea. 

2. Deftnititm •. -In tb_ Rul .. , UDl_ tht!l'e il an1f.hing NpDJDant. In t.be . ~ or 
eont.ext., 

(a) "u. Act" muna the Beciprocity Act, 11M3; 
(b) "South African" meanl any penon not being of Indio origin who It domiciled iD 

eit.her of the Provmeea of Natal anil the Trulv .. 1 of the Union of Sontb Africa, other 
~

(i) any perIOD dnly appointed by His Maj .. tv or by the Govemment of the Union of 
~ t  Africa to .xercile diplomatic function. anywhere or otherwi .. to repl'Mellt that Gov. 
!mment in Jndia, and the family, stair and lervanta of luch penon; 

iii) any ofIicer or member of the crew of any ~  for the time beinR UIId commerdally 
:or the rarriage of pauenger. or cargo. wbile employed in his duti.. .. II1Ich l 

(iii) any member ~  the Arm.ed ~ of His Majelty and the wife and Ie/titimate childl'ltl 
~ ~  .. ch member, until the expuy of IlX month. after the t.nninatlon of the preaent hGiti. 
Iti1.; . 

(iv) any penon hom in Brit.ish India before the COmm8llCllnent Of the Act l 
(v) any penoD bora anywbenl after t.he GOmmenoement of the Act wbote panuta WIN 

it t!Je t ~. of his. ~ t  domiciled in .B!,tish ~  twOyided t.hat. nail perIOD if hom 
'!ltaide Bnt.lm Indl& II brought into Bntiab Indl& ~ thrw 7MrI fll'Cllll tIM date of hi. 
'Irth; . '. ~ ..... 1_ 

CIt 
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(vi) the wife and legitimate childl\'ln who have been proved t6 be 10 t:o t ~ Ati.faction 

of the Immigration Commiuioner or Officer concerned of aDY person delCflbed ln lIub-claQle 
(iv) or lub-claule ~ . 

3. Rut.,ictiom on flfJreem.enti .,elating to immovable ,.,opertf!.-(l) ElI:cept uuder the 
authority of a permit. iuue':! under rule 5, no Jl8rlOn ~ ~  mto .any agreement ~  
a South African acquil'lll or purports to acqulre any ilt.la 1& any lIDJDovable property lD 
Brit.i.h IDdia, or any-ahare in, or any debenture of, any company which is the owner of aUYi 
Bach property. 
(2) Without prejudice the provi8iona of 'rule 6, any agreement entered into in contraven-

tion of lub·rule (1) IJ:taIl be null and void. 
(3) Every agreement 'of the nature referred to in lub-raIe (1) which is entered into on 

or after the 1st day of September 1943 and before the commencement of these Rules ahall, 
on the expiry of three mont.ha after the comm.ncement of theBe ~. become null an4 void 
unl8l1 in the t~  .. permit has peen issued under rule .. ~ in. respect of auch .. greement. 

4. RutricUon. on occupation 01 ltu&tl and premi,e,.-(l) Except. under tha a.ut.hority of .. 
permit ialued under rule 5, no South African .ball hire or occupy aDY land or premiaea in 
British India unleaa such land was or premises were, ~ t  prior to the commence-
ment of these Rules occupied only br perlOns, not. being of Indian origin, who are domiciled 
anywhere in the Union of South Africa. " 

(2) A l.ase of any laDd or premises entered into before the commencement of these 
Rules shall not authorise any South African to occupy such land or premises, a8 the case 
may ~  unlesl the lesaee under the lease was a South African and 'hoa was actually in 
occupation of the land or premises to which the lease relat'a8 immediately prior tc> the rom-
mencement of these Rulea. 

(3) The Court convicting a South African for a cOlltravention of sub-rule (1) may, 
witbout jrejudill'Cl to the provisions of rule 6, make an order for the ejectment of the perlOn 
convicte from the land or premiseR in reapect of which the contravention took place; and 
&IIy such order Ihall on apphcation made in this behalf by an offi.cer authorised for the pur-
pOle bv-th\l Central Government, be ~  by a Civil Court having jurisdiction in the 
area within which the land is or premises are lituated. as if it were a decree for the deli-
very of actual polleuion of the land or pl'<!miael palled by the Aid Civil Court. 

5. ' t .~ t to luch ,",neral or special condition .. a8 the Central Government 
may think fit to impose, the Central Government or any officer appointed by it in this behalf 
may iuue a permit authorising:-
(a) the entering into of an agreement of the nature referred to in lub·rule (1) of rule 3; 
(b) the hiring or occupation of 1&nd or premiles by a South African. 
6. PenaltJiu.-If anY' South African contravenes any of the provisionl of these Rules, 

he _hall be punishable with fine not. exceeding one thouAnd rup\'lel, and in the cale of a 
oontinuing contravention, with a further fine at a rate Dot exceeding one hUDdred ~. 

for every, day during which luch contravention il continued. 
7. lunadiction.-No court inferior to that of a Presidency Magist.raw or a Magistrate 

of the firlt Clall shall try any offence punilhable under thele Rules and no court shall take 
oopiAnce of any _uch offence ellcept. upon the complaint of a pohce officer not. below t.n 
rank of a  Sub· Inspector. , 

A. V. PAl, Joint. Secy. 

DEPARTMENT OF COMMONWEALTH RELATIONS 
NOTIFICATION 

NeVI DelAi, tAl I~ Decem.&er 1944 

No. ' .. 170.2/G-O. 8. (61.-In exercise of. the powers ~ by l8ctioD 6 of the 
Reciprocity Act 1943 (No. IX of 1943), and lJI. purauance of tla d1rection made in ~ 
of perlODI domioiled in any of the Provincel of the Union of Soath Africa ezcept.ing the 
Cape Province under l8Ct.ion 3 of t.he Aid Act. in the notiAcr.t.ion of the Goftl'llll18Dt of, 
India in the ~ t. of Commonwealth Relationa No. F. I'lO-Z/G-O. 8. (3), dated u.. 
3rd November 1944, the Oant.ra1 Govemment. il pl_d to make the following Rnl •. 

1. (1) Theee But. may be called t.he Reciprocit.y-(South Africa) (Local Franchise) RaJ., 
1944. ~ 

(9\ They lball oome into force at. once. 

2. Ia theIM Rulee, "8oIIth African" means a perlOn not being of Indian origin who ia 
domiciled anywhere in the Union of South Afnca elawhere than in the Cape ProvinOi 
but until the upiry ?f lix mont.h. ~  thl! t ~ t  of tn present hOitilities, exclad';. 
any luch person who lS a member of Bli Majesty I Forces. 

3. Notwithltanding anything OODtain.ed in any other law, no South African" .hall be 
eligible for .lect.ion to any local authonty or to ~ in any llUoh election, unlea his name 
wal entered on the e1eetoral roll of nch local authont.y-immediately prior to the commence-
lIlot of the. Rale&. 

A. V. PAl; Joint. Sec:y. 
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GoVERlOlBNT'S A'l'TITUDII IN AsSEXBLY PRESIDENT's E~I  

165. ·Shrl J[dilan LB1 Sak8ena: (a) Has the attention of the Honourable the 
LeadEr of the House been drawn to the newspaper reports regarding the pa.rt 
played by him in the recent election of the President? ' 
(b) Is it a fact that he had committed the Government without any previous 

-'consulta.tions in the Executive Council? 
(0) Do Government propose to take allY eteps to prevent the recurrence of 

such u situation again? 
(d) Do Government alao propose to consider the advisability of offioial mem-

Lers  of the Assembl'y not participating in sulIh elections? 
The HoIlo1lr&b1e Sir Bdward Bentba1l: (a) I have seen a number of preas 

reports all of which are purely conjectural and most of which are inaccurate. 

(b) In accordance with established praotice 1 must decline to give any 
information with reference to the process by which a decision of Government 
was reached. 

(c) Does not arise. 
(d) No. 

STUDIINTS STBIXB IN DBLHI POL Y'l'lIIOBNIO 

166. ·Shrt Koh&D LI1 SakIena: Will the Education Seeretary be pleased to 
make a statement regarding the students strike in the Delhi Polytechnio? 
Dr. Joim 8&rgen': While I regret as much as anyone the events whicb 

'" have led to the present strike at the Delhi Polytechnic, I weloome .t ~  oppor-
tunity of making a statement which will, I hope, help to clear the 1m 10 .regard 
to this unfortunate inoldent and lead to a. prompt settlement of the dispute. 
Since the issues involved are somewhat complicated and since I fear that an 
inoomplete or indefinite statement by me at this stage would ~  more ~  
than good, I must ask, Sir, for your indulgence and that of tn.ls House ~ I 
reply to this question at greater length than is usually permitted. I will, 
however, omit whRt seem to me to be minor issues und confine myself to what 
appear to be the main causes of complaint. These fall under two. heads (i) that 
since their inception the senior Departments· of thtl ~ tech111c have never 
been properly staffed, housed, or equipped and (ii) that the National Diplomas 
and Certificates for several of which the Polvtechnic offers courses have not 
,vet been recognised generally for the purpose ~  emplo:-'lI1:!\lt eithtlr in Industry 
or in Government Service. 
With regard to the former I rIo not think that anyone will charge lIIe with 

trying to make out that our educational arrangements in this country are 
better than they actually are and I shull certainly not attempt 
to do 80 in the cnse of the Delhi Polytechnic. In order, however. to mflke clear 
what were the ideM which led to the establishment of thiH illlltitu,tion and how 
far thev have been realiRed lind how far thev have not, I um afraid I must 
inflict 'on thi", House a litt'e paRt history: When I came out to India 
in 1938, I walll RurpriRed to find that in Delhi, the Capital City 
and 1\ large industrial Centre, there \\'as no senior technical institution of any 
kind. It seemed to llIe therefore an obvious place in which to try Ollt under 
Indian conditions reoent experiments which had proved their value in my own 
country. One of these was a Technical High School, the aim of which is to 
provide, under nonnal high school conditions, a tvpe of all round but practical 
education which wiII encourage young people of ability to seek employment in 
Industry. I do not think anyone hall challenged the Imecess of thiR experiment 
and as the T ~  High School iR not involved in the Rtrike, I will not "ay 
any more about it. Nor need I refer to the important part which the Poly-
technic has p}a.ved in training war tMhnioianR since thill "'1111 not one of the 
objects for which it was founded. Whether it was willP t6 pJ'OCf'f'(l with the 
establishment of the 8enior departments in view of wsr-time diffi('uitiell in 
regard to Rtaff, bui'dinga and equipment, the nature, if not the extent, of which 
oould be foreseen, iR more open to doubt. Here J must take full responsibility 
for having advi8ed Government to pr()(-eed. In this I was mainly inftuenoed by 
the possibility of securing R competent Head for this new Institution and I 
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realised that in view of its experimental nature, it was unlikely that we shuuld 
be able to find. in India anyone with t ~ ~ t . ~ . ~ att,empt to 
do so through the Federal Public Service CommisSIon resulted m failure. I 
aCCOl'dingly consulted Dr. Abbott, formerly Chief Technical Inspector of the 
Board of Education in Great Britain, who visited India in 1936-87 at the 
invitation of the Central Government to advise in regard to developments in 
technical education and whose report is pretty well known in educational ~  

and after making enquiries he informed me that owing to a combination· of 
circumstances, into which I need not enter, a gentleman, who enjoyed a high 
reputation as the Principal of a Technical College in Great Britain, would be 
prepared to accept our post on terms which would not normally have attracted 8 
man of his standing, I felt that the opportunity was too good. to be missed. 

But although we were fortunate in securing a Principal, we were anything 
but fortunate in regard to the assistant staff. Owing to the great demand 
during the war for people with good technical qualifications we failed to get 
suitable men to fill the key posts of the Polytechnic although we made repeated 
attempts through the Federal Public Service Commission and t ~ each 
failure increased the salaries offered. We onlv succeeded after a conSIderable 
interval in filling the Headships of the engineering, applied chemistry and 
architecture departments a few months ago, and it is fair to assume that the 
gentlemen in question had not had time to get hold of their Departments 
before this trouble started. In addition to this, owing to the higher salaries 
offered in Industry and Departments directly connected with war . t ~ . 

it has been difficult to retain the services of competent teachers on the st", 
with the result that there have been frequent changes which have been detri-
mental to the efficiency of the Institution. These staffing difficulties, regrett-
able as they have been, are not, I submit, evidence of negligence on the part of 
the authorities responsible for the Polytechnic. The dearth of higher grade 
technologists at the present time is generally admitted. Similarly with regard 
to buildings and equipment we have had the money but we have not been able to 
secure the necessary priorities in respect of many of the orders we have placed. 
Here again I submit there has been no negligence on the pBrt of Government 
and I can assure this Houae that when I do get money for educational develop-
ment I do not surrender it without a real strugg'le. I hope, however, that now 
the war is over, it will be possible to remedy all these defects before very long, 
and I am glad to say that the Government of India have approved in principle 
0. comprehensive plan costing about. Rs. 80 lal:s for providing the Polytechnic, 
with. i.ts essential requirements in regard to buildings, equipment and staff. 
ProvlI:llon bas been made in. next year's budget for beginuing this development 
~  by the time it is completed I anticipate that the Polytechnic will be ~' 
msed as the Technological Department of Delhi University. 

Now I must tum to what I believe to be the more immediate cause of 
dissatisfaction among the students iwd that is the non-recognition up to date for 
employment in Industry or in Government service of the All-India Diplomas and 
Certificates for which the Polytechnic provides courses. Courses on these lines 
were first started in Great Britain after the last war the object being to ensure 
that .t ~  t t~  was. really serving the needlt of industry by directly 
assoClatmg representatives of mdustry and of professional associations with the 

~  ~  of courses, the rec0lP!-ition of institutions. the supervision of 
exammatloos and the award of DIplomas and Certificates. It took some veara 
before the new qualifications were generally recognised but they are now highly 
J' ~  ~  are preferred in many q';larters to University degrees awarded after 
Slml!ar penods of study. No one wIll, I think, deny the potential value of 
courses of this type to India if they can be successfully establiahed. Before, 
however, such courses could even be started in this country a good deal of spade. .. 
'Work was necessary 8S no machinery for this purpose was in existence. The 
first step 'Was to set up an Association of Principals of Technical Institutions 
and the seoond 'Was to create All-India Boards of Studies in tile main branches 
ilf Technology. It is largely due to Mr. Wood's initiative and energy tha. 
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there are now in being not only an Association of ~  of. T ~~  
Institutions to which 1: believe ·all the Heads of the prJDmpal technical mstltu-
tiona in this country belong, but also fully representative All-India Boards of 
Studies in such main branches of technology as engineering, texbies, applied 
chemistry,. architecture and commerce. These Boards have drawn up all-India 
syllabuses in their respective subjects and have recognized a number of 
institutions as places for oonducting the courses in connection therewith. I 
understand that in most cases the Boards have already applied to the principal 
industrial and professional bodies as well as to Departments of the Central and 
Provinoial Governments for recognition of their Diplomas but except in a few 
instances replies have not yet been reoeived. I am in communication with the 
Chairman of the Boards to see if I can help in any way to expedite recognition, 
and the other day I had what I regard as a satisfactory talk with the Chairman 
of the Federal Public Service Commission in this connection. He told me that 
if any body of standing represented to his Commission that the qualifications 
awarded by it were equivalent to those already accepted for eligibility for a post 
under Government, his Commission would be unlikely to refuse such an 
applioation. It is also reasonable to assume that recognition when and where 
granted will be retrospective. Here, however, 1 must try to make two point. 
clear. The bodies responsible for securing recognition are the All-India Boards. 
For Government to intervene officially, particularly in the interest of one of their 
own institutions, would not 9nly be contrary to the whole ideo. of the Diploma 
courses but would also be fatal to their success. The second point· is that the 
primary object of these courses is to provide well trained recruits for Ind·ustry 
rather than Government service and that employers in this country 118 elsewhere 
will not be satisfied with pa.per qualifications however impressive but will want 
to be sure that the holders of these qualifications can do a job of work as well as 
or better than the employees that they have previOUsly recruited. 

Lastly, a word about the present position of the Polyt.echllic in rela.tion to 
these .All-India courses. It has been recognised for Engineering, Applied 
Chemistry and Commerce. The first batch of students have lust taken their 
passing out 'examination in Engineering and Applied Chemistry and the results 
~  only dpc.lared in December, they ".,-ill not be eligible for their actual 
Diplomas until they have been a year at work. The Diplorun students iD 

~  have not yet completed their course. The Polytechnic was to have 
~  ~t  ~t week on behalf of the Architectural Board but owing to the 

~  the mspectlon .had to be post-poned. It has not yet applied for recogni-
tion ~  TextIles as It has not so far been possible to obtain the necessllr,V 
machmer,\' . 
I have every sympathy with the .legitimate anxieties of students 011 the 

threshold of their careers and sholl, 8S 1 have said, do what I enn to remove 
them but if the facts I liave stated are correct, at> I believe them to be, I cannot 
help feeling that. this .trike is premature and that it will do nothing to enhance 
the reputation of the l'.olytechnic in directions likely to be useful to the Iltudents 
themselves. I regret very much that they should have taken this drastic step. 
without first seeking the advice unu help either of the Honourable Member iD 
charge of Education or myself. Neither of us can, I think, be fair!y charged 
with any lack of sympathy with the .younger generation. 

INVIDIOU8 TRBATIIBNT TO INDIAN STUDBNT8 PROCBBDING ABHO.\» 

117 •• 1hr1_obID. LIl 8'-': Has the attention of the Education Secretary 
been drawn to the newspaper reports of invidious iz'eatment meted out on board 
ship to the Inman students proceeding abftl8d·? If BO, what steps, if any have 
been taken to prevent a repetition of the sam.? 
Dr. 101m Bar,eIl': Yes, Sir, there has been only one incident 1'10 far all I 

am aware and I dealt with that in my reply to part (c) of Starred que.tWa 
No. 14, on 5th"'ebruary, 194ft Thi. oecurred when BOwe .tudfmte refused to 
embark on a troopship, the 'Georgie', in October 19f6, because they did n'" 
oonsider satisfactory the travel conditions on board. There was no invidioUi 
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the same ~ all treatment of Indian Students as the conditions were exactly 
male passengers under 85. 
This incident was very fully investigated at the time and ~  the result of the 

steps then taken to explain to all future pussengers the exact nature of troop-
deck accommodution there have b"en no further incidents, 

NOW.OnIOIAL CHAIRMAN FOB MUNIOIPALITmS AND DI8TBICl' Bo .. ums IN CBNTBALLY 
ADKINISTBBlID ABlIA.8 

168. ·Shrt Kohan La! S&kIena: Will the Health Secretary please state: 
(u) whether he is aware of the extreme public dissatisfaction against the 

continuance of the official chairman in the Delhi and Ajmer ~ t  and 
(b) whether he proposes to consider the advisability of taking necessary 

st.eps in this session to provide for the election of, a non-official Chairman in 
all thts Municipalities and District Board'S in the Centrally Administered Ale .. ? 
111'. I ••• Y. 01lllDam: (a) The Chairman of the Ajmer Municipal Com-

mittee is not an official. As regards Delhi the Government are aware that a 
section of the public is not in favour of continuance of the present arrangement. 
(b) The Government will consider the matter. 

CuBT.uLIIBNT 01' EUO'l'BIOlTY SUPPLY IN AnoB·MBBwABA 

10. ·:Pudlt Kukut BIbarl L&l Blaarp'fa: (a) Is the Health Secretary aware 
that street lighting hours in Ajmer were reduced Be a W sr measure, that there 
is DC, light in the streets almost throughout the night, caulling considerable in· 
convenience to the public in tbe town, and that there is great resentment against 
this restriction? 
(b) Are Government aware that in the town of Beaw8l' also the supply of 

electricity to private consumers has been curtaill!d from 6 A,K, to 12 NOON? 
(c) Do Government propose to instruct the Chief Commissioner, Ajmer-

Merwsro. to remove thel8 restriction, now that the war is over? 
Kr. I. B. Y. Ou.tau&m: (a) and (b), Yes; the street lighting hoUl's were 

, ourtailed in order to reduce as far as possible the ('onsumption of fuel oil and 
wear and tear of mllohinery, 
(c) The Chief Commissioner "lrendy hUEl under exomiuation tlw possibility of 

removing the restrictions, 

REPORT OF INDIAN PllABIUOOPOEIAL LIsT CoMMITTBE 

110. ·Shrl Satya .araJ&ll SIDb.a: (a) Will the Health Secretary be pleased 
to state whethE'r Government have received the report of tbe Indian Phar-
macopoeial List Committee? If so, when do they intend to adopt the Indian 
PharmIiPopol:iu' List as official? 
(b) Is it the intention of Government to wait for tbe pUblication of tbe 

new edition of the British Pharmacopoeia befol'e taking any action on the 
Indiall Phol'lIlucopoeial List? 
(c) Do Government know that many.items included in the Indian Pharma-

copoeial List might be recognised by the British Pharmacopoeia in their new 
edition and in that case, the Indian Pharmacopoeial List will have to be again 
revised, thus causing 8 delay of several months or years for adopting it a8 
official? 
Mr. S. ll. Y. OuJlD&m: (1\)' The report of tbe Indian Pharmacopoeial List 

Committel.'h"I' not vet been received bv the Government, The Committee's 
repot·!' hnl' been J ~ tt  bv the Comn;ittee to the DrugEl Technical Advisory 
BOlll"d and is at present being printed, 
• (b) .and (t')' The nction to be taken on the report will be cOl1sidE'red whE'n it 
IS l't'('et v('d, 

CBNTaAL DRUM CoM'BOL LlBOBA.TOBY 

11), ·SIu1 Satya .ara)'&ll 8bIIla: (a) Will the Healt.h Secretary please 
IItlltll when Government intend to enforce the Drugs Rules, 1945, and the 
Drugs Act, HMO? 
(b) What action· do Government intend to toke regarding the formation of 

the ~t  Drugs Control Laboratory which ?'ould be necessary for the 
enforcement of the Act? . 
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(c) Are Government aware that the work of the Central. Drugs Control 
Laboratory is of R highly technical nature 8ud only people experienced and 
qua!ified in testing and analysis of drugs are the onll people fit to be employed 
in the said t ~'  Do Government propose to see that people. superannu-
ated or people out of touch with scientific work Bre not put in charge of any 
sections ill the laboratory? 
(d) Is it n fact that some memberR of the stat! of the Central Drugs Control 

Laboratory who had joined the Army are now joining the Laboratory arm, 
thougb they have gone entirely out of touch with the testing and analYsis of 
drugs? 
JIr. S. B. Y. OullDam: (a) The PI'ovim'iul Governments have been asked 

for their views on the date from which the Dl'Ugs Act and Rules should be 
enforced and a decision will be taken when their replies are received. . 
(b) The Central Drugs Laboratory will be constituted before the Drugs Aot 

and Rules are brought into force .. The fWlctions of the Central Drugs Labora-
tory will be performed by the existing institution known as the Biochemical 
Standardisation Laboratory. 
(c) The &nswer to the first part is in the affirmative. As regards the second 

part only persons competent to discharge the duties required of them will be 
employed in the Laboratory. 
(d) The Central Drugs Laboratory has not ~' t been constituted. The 

existing organisation if! the Biochemical Standardisation Laboratory. One 
member of the staff of that Laborator.v waR culled up for military service and 
011 demobilisation he will revert to the Laboratory. 

BBITI8H A.ND NON-INDIA.N PuBLIO UTILITY CoNOBBNS 

1'12. *J[r. E. O. :l'eou: Will the Honourable the Labour Member be 
pleased to state the number of public utility concerns owned by British and 
other non-Indian interests in India, indicating the amount of the capital 
involved ill such coucerns, and the policy of Governmeut in the matter of 
acquiring theseconcenls on behalf of the State or Municipal or other statutory 
bodies in India? 
The HOIlOW'able Dr. B. R. Ambedk&r: 'fhl" question will he answered by the 

Honow'able Member in chnrge of the Planning and Development on the 18th 
j<'ebruary, HM6. 

OPERATION OF SoII1uo FOB TRAINING OF TlDOHNIOIANS ABROA.D 
118. *JIr. X. O. :1'8011: (a) Will 'the Honourable the Labour Member be 

pleased to lay on the table of the House a comprehensive statement regarding 
the operation of the scheme for sending  technicians already employed in Indus-
tries abroad for further training or for enlarging their industrial or profe.aiODAI 
experience, announced last year, giving particulars specially as regards the 
number of technieiaus who hn vc Illready proceeded to the different countries. 
the different courses they are going to take up, the processes of selection 'of 
the ~  technicians, and the consideration governing such selection? 
(b) How many applicants. if any, are yet to be sent from amongthoae 

who have ~ ~  ~ t  how many if any, more technicians are likely 
to be sent out hkewlse In the current year, and in what subjects are these 
technicians likely to be trained and in which countries? 
(c) What will be the estimated cost to the Central Government involved 

in the training of these technicians, and what will be the cost if any to the 
Provincial Governments coneerned? '  , 

The B0D01I1'&ble Dr. B. R • .&mbedbr: (a) A statement is laid on the table 
of the House. 
(b) 152 candidstes bave yet to be sent amongst those slread\' seleded. 

Particulars of the training facilities required for each candidllte have been sent 
to the outhorities coneerned. Arrangements lire mode for Flending the candi-
datt'!; as ~  a@ intimation is received that the training facilities required by 
him will be available. It iF! not possible at this stage to say how many more 
candidates over and above thORe alri'..ady selected will be sent in the current 
year or the subjects in which the.y may be trained. This will depend on the 
availability of training facilities abroad. 
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(c) Under the scheme the training and other expenses of the candidates are 
borne by the respective employers i.e., private industry, Central and Provillclal 
Governments and the Indian States,. as the case may' be. The scheme also 
provides. for financial assistance from the Central Government to candidates 
from private industry where the training is in a new h1dustry or an industry. 
whose development is considered desirable in the national interest and the 
employer is unable to bear the full cost. 
The cost to the Central Government during 1946-47 in respect of candidates 

selected from amongst Central Government employees and a few cases from 
privute industry where such assistance may be given is estimated to be 
Re. 1,01,680. 
The estimated cost to the Provincial Governments in respect of candidates 

selected from amongst Provincial Government employees during 1946-47 will 
be about Rs. 860,000. 

BTATlI1IID'T 
So far 181 oaudidate. have been .elected for trainiDg UDder the Higher Technical Tram. 

big Boheme ill the folknriDg tNd_ :- ' 

Trade No ... lected Remarb 
for 
tramiug 

Cbemioal Eqineerm, lI' Manufacture of Stanlh Products 8 
Manufacture of hea.vy chemioaJl l' 
Dehyderation and fermentation 8 
ManUfacture of IIO&pI, oill and 
paiDti . 8 

Chemical T ~ . . . • Manufacture of e chemicall 
and pharmaceutica. II , 

Manufacture of utility producte . II 

Sugar technology 2 
Cement IruluItry . 2 

Keobanloal :EngiDeeriIJI 23 Manufacture of Agricultural 
implements . 1 

Manufacture of machine tools It 

Manufacture of utUity goodI and 
iDltruments 2 

ManuflllCture of abrasive productl 2 
Mechanioal Engineering (general) 9 

JletaU1II'ID" • 10 

Radio EngineeriDg 1 

Teztilea IDdunry 19 Textile technology 18 

JlaDufacture of textile mlllChinery 2 

ManuflllCture of woollen yarna 1 
PlMtiCi 8 

Glue IDdUlVJ' , 
PJ;ywood and furniture lDdUltl7 2 

Sbip-bui.JdiDc , 
JlariDe BzIaineeriIII 2 

PDm IDdUltry I 

JIedlodI of ~. A of reoozda 1 

EleaWica1 Elllineering • III ManuflllCture of electrical equip-
meld aDd appliaDeeI. • 11 

aen-tioa. traumia:on ad cIie-
tribu.a of electrical o:::r, a 

E1eotrical BDiineeriDg (  ) 1 
PIle! TechnololJ . 
0Inml0I , 
LIMber :ra.s.tr)o s 
JlradUltrialapplioMioll of X',.,. 1 

.. 
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No. 1lll1eetecl 
for 
trainiDg 

3 

GeoIos7 3 
Jae Mannfaoture. 1 

lfazmfaowre of Looomo6ivee. 1 

ToW. 163 

8ewrage aDd eewrap treatment • 

~ of dama' oonneotecl 
with B;rdro-EJeotrio lObemee 

771 

'lout of tb.e are for trainiDg in the U. 8. A., 2 in AlJIValia &lid lUI ill the ·U. It. 
TraiDiDc faoilitiee have 80 far been arranged only for 18 in the U. S. A. aDd H In t.be U. L 
iii iIIdioated below:-

United KiDcdom Trade No. 

12 

2 

U.S.A. 

Meohanioal EngineeriDc • 
Tutile iDduatry 

Metalluri1 . 
Ship-BuildiDg 

hel teolmology 

Geology 

IndWlUy applioatiOD of X'raya 

SHe! mtmufllOture 

. Chemioal E~ 

Rubber iDdUlltrJ' • 
Electrioal EngineeriDa 

Tex6ile iDduatry • 
Metallurgy . 

1: 

1 
1 

1 

1 

a. 
Meohanioal EngineeriDg. 1 

Plywood iDdU1tr7 • 1 

Methods of preeerva6ion of reoorda • 1 

Three of the candidates for U.S.A. for whom training facilities had been arranieo 
dropped out and out of the remaining 15, 2 have eail\ld and 13 are awaiting ,PUI&pI. In 
regard to the 22 candidates for whom training facilities have been arranged 111 the U.K .• 
9 have left and 13 are awaiting passages. No arrang'olmentl have yet been made for the 
candidates selected for training in Australia. 

The candidates are I18lected by a Selection Committe\! set up for the purpole. The mini· 
mum qualifications are, a degree in Science or Engineering or aD 8quivalent diploma aDd 
three yeara industrial experience. The main considerations gowrning the aelections are th. 
future need. of Government and private iDdustry for ~t  development and tb\! theo-
retical qualifications and practical experience of tbe candIdates. 

OPlIIBATION OJ'Somuo: FOB TlwBmOAL EDUCATION OJ'SfiTDENTS ABROA.D' 

1". ·lIr. E. O. BIOI)': (a) Will the Education Secretary be pleased to lay 
on the table of the-Hom.6 a comprehensive statement regarding the operation of 
the scheme for technical education of students abroad, dealt with in 8 prea. 
communique issued in January, 1945, giving particulars specially as regards the 
number of students who have already proceeded to the different countries, the 
different technical courses they are going to take up, the processes of selection 
of the said students, and the considerations governing such aelections? 
(b) How many applicants, if any, are yet to be sent from among those who 

have already  been selected, how many if any, more· students are likely to be 
sent out likewise in the current year, and in what subjects are these student. 
likely to be trained and in which countries? 

(c) What will be the eatinlated cost to the Central Government involved in 
the training of theie students and what will be the COlt, if any, to the Provincial 
Governments concerned? 
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Dr. lobn Sargent: (a) A statement is laid on the table of the House.. . 
(b) Out of the students selected in 1945 ~ the Central and ~  

Governments for studies abroad, 299 students have yet to go. In add!tlOn to 
these 299, it is proposed to send another bateh of about 600 t ~ t  thlS year. 
The subjects for the study of which scholars are to be t ~ thIS year by the 
Central Government are given in the pamphlet "InformatIOn for students 
-desiring to proceed overseas for Advanced StudieB, 1946-47" copies of.which are 
available in the Library of the House. The hulk of the students will be sent 
'to educational institutions in the United Kingdom and the' United states of 
America and a few probably to Canada,. Australia and New Zealand also. 
(c) The cost involved in 1946-47 on the scheme is expected not to exceed 

Rs. 55 Lakhs so far as the Central Government are concerned. The expendi-
ture to be met by the Provincial Governments in respect of their students is not 
'known yet. --

Statement 

Particulars regarding thfi schllme for &ending Indian Students abroad ' ~ advanced 
.. tadiel the different technical oourlell they are to Itudy, the procell of aelectlon of the 
echolar; and the conaidera.tions governing luch lelections are contained in the Report. of 
the Selection Board, Overaeal 8cholanhip. 1945, copi81 01 which are available in th. Library 
<of the HOUle. Up to the end of la.L moX:th, 247 student. bad left for th.!! United Kingdom 
and 159 for the United State. of America. Theae figure. are indulive of the student. sent OD 
blhalf of Provincial Oovemmentl. 

RlIl'l'UBN OF BooKS AND MA.NU80Rll'TS REMOVED P'BOM OOEBIAL LIBRARY, 
c.uoUTTA. 

176. -Mr. K. O •• IOJY: Will the Education Secretary be pleased to refer to 
'the answer to starred question No. 558 of the 28th February, 1945, and state 
whether the rare and valuable books and manuscripts belonging to the Imperial 
Library, which were removed from Calcutta as a precautionary measure during 
the war and deposited with the Aligarh ;Muslim University, have since been 
l'eturned to the Library? If so, what is the total number of books and manus-
,eripts that were thus removed, and in what condition are they at present? Has 
:any of them been found to gulter from any damage or deterioration on any 
:account since they were removed from the Library? 

Dr. 101m Sarlent! The books and manuscripts of the Imperial Library, 
-Calcutta, which had been removed to the AI ~  Muslim Vniversity for safe 
oCustody in February, 1942, hnve since been hrought lHlck to Ca1<'utta, The 
'boxes conta,ining t ~ books hnve not been unpncked ns necessary shelf space is 
not available in the building in which the Lih1'llry is now housed. Orders for 
fiteel racks have been placed but the t~  is not yet obtainable. It is not 
possible to slly whether any of these book!! have aC'tually suRered damage in 
fitorage until Q report which has been called for from the Librnrinn is received 
but since they were packed in air-tight, metal lined cnses it is hoped thnt they 
will be found in good condition. 

GBANT OJ!' IMPORT AND EXPORT LrOmNOES IN A.J1OB-MEBw ABA 

1'16. -PaDdit Kukut BOWl La1 BhuJava! (a) Is the Food Secretary aware 
that there has been 8 regular practice in the Control and Supplies Department, 
Ajmer-Merwara to grant import and export licences to such persons only, who 
will agree to pay huge amounts in the so-called Charity Funds irrespective of 
their antecedents in business? If 80, do Government regard this practice just 
$d fair? 

(b) Will Government disclose 8S to how much amount has been collected 
from the public in this manner 8nd hO\V does it contemplate to utilise this 
~ t  

(c) Will Government take the representatives of the !Wblie into confidence 
before finally deciding as to how and in what manner this amount is to be spent? 
Xl. ·B. B. SeD: (8) No 8uch praotice exists. 
(b) and (0). Do not arise. 
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I>IsoIPLINABY ACTION A.GAINST STuDlDNTS uQuIT bmii MOVDBNT 

80. SJlr1 JIobaD L&J. SakIeDa: Will the Education Seoretary be pleased to. 
state the number of students against whom disciplinary aotion was taken in. 
the Centrally Administered Areas in connection with the Quit India movement?· 

Dr. John Sugent: The information is being collected and will be sent to-
the Honourable Member. 

AOOOUNTS U GoBAKBP11B Luo11B IN CoAL MINEs 

81. Mr. E. o. B..,: (a) Will the Honourable the Labour Member be-
pleased to state whether all the expenditure incurred on acoount of the recruit-
ment and employment of the Gorakhpur labour in coal mines has been re,uo 
!arly audited and has been found by audit to be entirely in order? Up to which 
date have such accounts been audited? 
(b) What is the name and designation of the Officer in oharge of the Labour 

Force and what is the name of his Secretary? What are the emoluments to 
whiqh they are respectively entitled, and what is the enent of the financial 
authority of the Officer-in-charge? 
'!'he Honourable Dr. B. B.. Ambedbr: (a) First part. Yes, and the acoounts 

have been reported to be in order. 

Secolld part. Up to the end of the finanoial year 1944-45. 

(b) First part. Mr. H. J. Wuls.h, Deputy Direotor, Labour Supply (Coal). 
There is no Secretary attaohed to him. 
Second part. His scale of pay is 1,925-50-2,075. 'He has been  authorised· 

to incur expenditure at an overall rate not exceeding Rs. 60 per labourer per 
month, to cover the pay of labourers, pay of clerical. ~  and medical statl, 
cost of rations, Bnd expenditure on T. A. and contingencies. In all cases 
expenditure incurred must be in accordance with f;cales approved by Govern-
ment. 

ExnNDl'l'UBB ON GoIU.DP11B LAB011B IN CoAL MiNBs 

82. Mr. E. O. Beol1: Will the Honourable the Labour Member be pleased. 
to state: 
(a) the amount so far spent on the Gorakhpur labour employed in coal mines: 
(b) the amount realised so far from the owners of mines who employed the 

Gorakhpur labour; 
(0) the number of members of the Gorakhpur labour force employed in (1) 

Railway-owned collieries. and (ii) colJieries owned by publio companies and in-
dividuals; and 
(d) the names of those mines where the Gorakhpur labour hal been em. 

ployed? 
TIle Kaaourable Dr. B. B. Ambedlrar: (a) RR. 1,91,05 •. 886 up to the end of 

January 1946. 
(b) Ra. 22,52,811 actually reoovered upto the end of December 1941S. 

Be. ~  are still outstanding for the period up to end of December andi 
estimated amoWlt to be billed for January 19(6 is RI. 16 lakhs. 
(0) Number employed in: 
(i) Railway Collieries 7 per oent.: 
(ii) Collieries owned by Public companies 88 per cent.; and 
(iii) Collieries owned by individuals 10 per cent. Total labour force as OD 

19th January ~ . 

Greatest number employed in anyone ·month-80,600. 
(d) A statement i. placed on the table. 

( om) 
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(1) Madhuband. 
(2) Diamond Tilra. 
(3) Model Jh&ria. 
. (4) A. O. Tiara. 
(6) Lower Upper Jharia. 
(6) Indian Jharia. 
(7) Bagdir Kujama. 
(8) K. P. I Dobari. 
(9) Bhalgora. 
(10} Gbanuyadib. 
(11) ilagcbi'. Dobari. 
(12) Pandalberra. 
(13) Khal Jharia Dobui. 
(14) South Ti,ra. 
(15) Eut Bararee. 
16) Pure Joyrampur. 
~  North Bararee. 
~  G. P. C'I. Jinagora. 
(19) Buudev 'A' Plot Colliery. 
(20) Pathardih Sudamdih. 
(21) Pure Tura. 
'(22) New Tura. 
(23) Central Bhowra. 
(24) Bhowra. 
(25) Mohulboni. 
(26) Eut Ekra. 
(27) B_rya. 
(28) North Ekra. 
(29t Kankanee. 
(30) Sendra Banljora. 

(1) Pa.rbelia. • 
(a) SocRpur. 

S t ~ . 
~ BanklUDullah 11 &; 12 pit.. 
(5 Banklimulla 7 &; 8 pit.. 
(6 Damra. 
(7) adjai II Colliery. 
(8) Sheebpur. 
(9) Chapui Khu. 
(10) S. E. Barabani. 

Surlact 

(31) Ekra Kh .... 
(32) Ekra Kha. No. 12 quarry. 
(33) Mudidih. 
(34) Tetu1mari . 
(35) Tata'. Sijua. 
(36) Angarpathra. 
(37) Jharia Khaa ADprpathra. 
(38) Koiludih. 
(39) Agardih. 
(40) North Damuda. 
(41) Isabella. 
(42) Shampur. 
(43) Pure Laikdih. 
(44) Sanctoria. 
(46) Cbapui Khu. 
(46) Kha. J&mcbari. 
(47) Jote Dhemo. 
(48) Birka. 
(49) Religarah. 
(50) Junkunda. 
(51) Jambad. 
(52) Dbanur. 
(53) Bright Kusuuda, 
(54) North Bhuggatdih. 
(55) (}Odhur. 
(56) Pure KUltore. 
(57) Alkuaa N ayadee. 
(58) loTairandih. 
(59) Swango 
(60) Parbelia. 

U fItltrgfWfUl 

(11) Digwadih. 
(12) Jitpur. 
(13)Pure Joyr&IIlpur. 
(14) Bbatdee. 
(15) Gulitand. 
(16) Standard. 
(17) Ekra Kha •. 
(18) Swango 
(19) .T.irandih. 
(2Dl Dhemo Main. 
(21) Model Jharia. 

SHORT NOTICE QUESTION AND ANSWER 

EJECTION OF LABOURERS LIVING IN FUEl, DEPOTS IN GOLE MARKET 

Sri .. .AnaDUluayan&lll .&y)'anpr: (a) Will .he Secretary, Health Depart-
12 N ment please state if it iy a fact that the New Delhi Municipality bas 

oOW. recently passed orders ejecting the labourers employed in the fuel 
depots in the Gole Market for carrying fuel loads to customers' houses? 

(b) What are the grounds for such ejection? 
(0) Is it a fact that these labourers were being housed for the past fifteen 

yenrs on the premises of these fuel depots in sheds covered with zinc sheets? 
(rl) T!' it I\. fact t.hat the New Delhi Municipality did uot raise any objection 

till now for the labourers Ii ving on the premises of these fuel depots? 

(e) Is it a fact that the fuel depot owners have made representations to the 
Municipality to allow them to construct permnnent structures for the labourers 
to dwell on the premises either at their own expense or at the expense of the 
Municipality? . 

(f) Is it n fnct that the purchosers of fnel ot t.bese Gole Market depots who 
comprise mostly of Secretariat employees are put to great hardshIp .and in-
eonvenimlGe m C&ft'yiDg fuel to their quanera for lack of labourera? 
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(g) Do Government propose to consider the advisability of instruoting the 
New Delhi Municipality to withdraw the order ejecting the labourers? If not, 
why not? 
111'. S. H. Y. OuJlllam: (a) and (b). It is a fact that the New Delhi 

Municipal Committee has removed certain unaut,horised sheds, some covered 
~' t  zinc sheeting and some with planking and cloth, which had been erected 
by the fuel depot owners and were occupied by labour employed at the depot 
and on carrying fuel loads. 
(c) and (d). The ~  have been in existence for a number of years but 

were not removed before because a proposal t.o remove the depots to another 
site was under consideration. 

(e) The fuel depot owners did make such representations recently. 

(f) Inconvenience to purchasers was caused for some days owing to labourers 
absenting themselves from the depots but I understand that little difficulty il 
being experienced now. ' 

(g) No. The Municipal Committee has decided to construct proper quartan 
for labour employed at the depots. Moat of the labour employed on Clarrying 
fuel loads lives in Paharganj. 

Sri •• Ailmth&lqauam .t.n'&DIar: May I know how many ~ haft 
been thrown out of their houses? 

111'. S. H. Y. 0uIIDam: I have not got the exact figures with me at pre88n\. 
\I Sri •• Mantb&l&,&IIIID An'aapr: Does it run to BOrne thousands? 
Mr. S. H. Y. Ow.am: No, Sir. 
Sri •• .AD&Ilthuq&lWll An'a.apr: May I know what arrangements have 

been made and how long it will take for the New Delhi Munioipality to provide 
these labourers with quarters? May I know what temporary arranpmenta have 
been made for housing them? 

111'. S. H. Y. Oulmam: No temporary arrangements have been made. 
Labourers have been required to find accommodation elsewhere as in the case of 
labourers employed at the other fuel depots. 
Sri •• .AD&Ilthuayauam A"anaar: May I know if the Honourable Member 

or any officer in his Department has made any' ensuiries as to where they are 
being housed at present. or whether they are on the streets, living on house 
pials? 

111'. S. H. Y. OuJmam: They have to find accommodation elsewhere. 
. Prof.". G • ..,a: Surely it is the concern of the Government to know ~  
to ascertain where these people are living .  .  .  .  . 

111'. Pnlddent: Order, order, what is the question? 
Prof. 5. G. ltaDp: Is it not the responsibility of the Government to see 

that these labourers who have been evicted are also provided with temporary 
habitati&D. especially in this winter seasoD? 

1Ir. S. H. Y. OullD&m: Sir, 8S far as my infonnation goel, they have had no 
diffieulty in finding accommodation. 

Sri" • .Ananthasa1auam Ayyaqar: May I know, if the New Delhi Munici-
pality has been seriously thinking of providing quarters or building quarters for 
these labourers. what was the hurry in driving these people away from their 
sheds so early before actually quarters have been provided? 

Mr. S. Jl. Y. Oul8D&m: I understand that quarters are to be built on the 
sites on which temporary structures were located before. 

.. Sri •. .lDaDthala11D&1D Af1IDpr: How long does he expect to finish these 
new quarters? 
a. S. H. Y. 0uJa&m: It will take some month •. 
JIJof ••• G ...... : In the meanwhile, what are these labourers ezpeoted flo 

do? Merely.hiIt for thelllleivea? 



'7'76 . LEGISLATIVE ASS_BLY [11TH :FEB. 1946 

1If. S ••• '1'. 01lllDam: :Yes. they are now living in Paharganj. 
Plot. lI. G. BuIp: Are the Government satisfied with that position. 
Ill. Pr8ll4ent: Order. order. Next question. 

STUDENTS' STRIKE IN DELlI! POLYTEOHNIO 

. Sbri Satya lIar.JaD SIDha: Will the Education Secretary be pleased to 
state as to the attitude of the Government in regard to the strike that is going 
on for a pretty long time in the Polytechnic Institute, Delhi? -
Dr. John Sargent: While I regret as much as anyone the events which have 

led to the present strike at the Delhi Polytechnic. I welcome this opportunity 
of making a statement which will, I hope. help to clear the air in regard to thia . 
unfortunate incident and lead to a prompt set.tlement of the dispute. Since the 
issues involved are somewhat complicated and since I fear that an incomplete or 
indefinite statement by me at this stage would do more harm than good I must 
ask. Sir. for your indulgence and that of this House if I reply to this question at 
greater length than is usually tt ~. 1 will. however. OInit ~ seem to lue 
to be minor issues Ilnd confine myself to what appear to be the mam causes of 
complaint. These fall under two heads (i) that since their inception the senior 
Departments of the Polytechnic have never been properly staffed. housed. or 
equipped and (ii) that the Nhtionnl Diplomas and Certificates for several of 
which the Polytechnic offers courses have not yet been recognised generally for 
the purpoAe of employment either in Industry or in Government service. 

With regard to the former I do not think that anyone will charge me with 
trying to make out that our educational arrangements in .this country are better 
than they actually are and I shall certainly not attempt to do so in' the case of 
the Delhi Polytechnic. In order. however. to make clear what were the idea. 
which led to the establishment of this institution and how far they have been 
realised IUld how far they have not, I am afraid I must inftict on this House a. 
little past history. When I came out to India in 1988. I was surprised to find 
the.t in Delhi, the Capital City and a large industrial Centre. there was no senior 
technical institution of any kind. It seemed to me therefore an obvious place in 
which to try out under Indian conditions recant experiments which had proved 
their value in my own country. One of these was a Technical High School, the 
aim of which is to provide. under normal high school conditions, a type of all 
round but practical education which will encourage young people of ability to 
seek employment in InduBtry. I do not think anyone has challenged the succesa 
of this ~ t and as the Technical High School is not involved in the 
strike, I will not say any more about it. Nor need I refer to the important pari; 
which the Polytechnic has ~  in training war technicians since this was not 
one of the objects for which it was founded. Whether it was wise to proceed 
with the establishment of the senior departments in view of war-time difficulties 
in regard to statl. buildings and equipment. the nature, if not the ~ t  of 
which  could be foreseen, is more open to doubt. Here I must take full respon-
sibility for having advised Government to proceed. In this I was mainl,. in-
B.uenced br the possibility of Becuring a competent Head for this new Institution 
and I realised that in view of its experimental nature, it was unlikely that we 
should be able to find in India anyone with tlie  requisite experience. An attempt 
to do so through the Federal Publio Service Commission resulted in failure. I 
acoordingly consulted Dr. Abbott, formerly Ohief Technical Inspector of the 
Board of Eduoation in Great Britain, who visited India in 1986-87 at the invita-
tion· of the Oentral Government to advise in regard to developments in technical 
education and whose report is pretty well known in educational 
oircles. When after making enquiries he informed me that owing to 
a combination of circumstances, into which I need not enter, a gentleman, who 
enjoyed a high reputation as the Principal of a Technical College in Gred 
Britain. would be prepared to accept our post on termB which would not normal-
ly have attracted 8 man of his standing, I felt that the opportunity was too good 
to be missed. 
But. although we were fortunate in securing a Principal, we were .anything but 

fortunate in reprd to the .. i.tant .... Owing 1;0 the great demand during 
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the war for ~  with good technical qualifications we faiJed to pt auitable 
men to fill the key posts of the Polytechnio although we made repeated ~ t  

through the Federal Publio Service Commiuion and after each failure increaaed 
the salaries ofIered. We only succeeded after a considerable interval in filling 
the Headships of the engineering, applied chemistry and architeoture depart-

, ments a few months ago, and it is fair to asawne that the gent.lemen in question 
had not had time to get hold of their Departments before this trouble started. 
In addition to this, owing to the higher salaries oJfered in Industry and Depart-
menta directly connected with war produotion, it has been difficult to retain tile 
services of competent teachers on the staB' with the result that there have been 
frequent changes whioh have been detrimental to the eiBcienoy of the Institu-
tion. These staffing difficulties, regrettable &8 they have been, are not, I submit 
~  of negligence on the part of the authorities responsible for the Poly-
teohnio. The dearth of higher grade technologists at the present time is general-
ly admitted. Similarly with regard to buildings and equipment we have had the 
money but we have not been able to.secure the necessary priorities in respect of 
many of the orders we have placed. Here again I submit there has been .no 
negligence on the part of Government and I can assure this House that when' I 
do ~ money for educational development I do not surrender it without a real 
struggle. I nope, however that now the war is over, it will be pouible to 
remedy all these defects baiore very long, and I am glad to say that the Govem-
ment of India have approved in principle a comprehensive plan costing about; 
Rs. 80 lacs for providing the Polytechnic with its essential requirements in 

:e regard to buildings, equipment and staff. Provision has been made in nen 
year's budget for beginning this development and by the time it is completed I 
anticipate that the Polytechnic will be recognised as the Teohnologioal Depart-
ment of Delhi University. 
Now I must turn to what I believe to be the more immediate cause of dis-

satisfaction among the students and that is the non-recognition up to date for 
employment in Industry or in Government service of the All-India Diplomas and 
Certificates for which the Polytechnic provides courses. Courses on these lines 
were first started in Great Britain after the last war, the object being to ensure 
that technical instruction was really serving the needs of industry by direotJy 
associating reprelentatives of Industry and of professional associations with the 
drawing up of courses, the recognition of inst.itutions, the supervision of examina-
tions and the a.ward of Diplomas and Certificates. It took 80me years before the 
new qualifications were generally recognised but they are now highly regarded 
and are preferred in many quarters to University degrees awarded after similar 
• periods of study. No one will, I ihink, deny the potential value of courses of 
this type to India if they can be successfully established. Before, however, such 
OOUrBeS could even be started in this country a good deal  of spade work waa 
necessary as no machinery for this purpose was in existence. The Srst step waa 
1;0 set up an Association of Principals of Technical Institutions and the second 
was to create All-India Boards of Studies in the main branches of Technology. 
It is largely due to Mr. Wood's initiative and energy that there are now in beiDg 
not only an Association of Prinoipals of Technical Institutions, to which I believe 
all the Heads of the principal technical institutions in this country belong, but 
also fully representative All-India Boards of Studies in such main branches of 
technology as engineering, textiles, applied chemistry, architecture and com-
merce. These Boards have drawn up all-India syllabuses in their respective sub-
jects and have recognised a number of institutions as places for conducting the 
courses in connection therewith., I understand that in most cases the Boards 
have already applied to the principal industrial and professional bodies as well as 
1;0 Departments of the Central and Provincial Governments (or recognition of 

~ their Diplomu hut except in 8 few inlltan(,.6R replies have not :vet been received. 
I am in communication with the Chainnan of the Boards to see jf I can help in 
any way to expedite recdgnition, and the other day I had what I regard as a ntis-
factory talk with the Chainnan of the Federal Public Service Comminion in this 
connection. He·told me that provided the auihorised bodies concerned recogniAe 
the diploma &8 equivalent to a recognised Engineering degree, the Oommi88lon 

D 
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will aIs9 aooep.t it. It is also reasonable to &Ssume that recognition when and 
where granted will be retrospective. Here, however, I must try to make two 
points olear. The bodies responsible for securing recognition are the All·India 
Boarda. For Government to intervene officially, particularly in the interest 
of one of their own institutions, would not only be contrary to the whole idea of, 
the Diploma courses ,but would also be fatal to their success. The second point 
is that the primary object of these courses is to provid, well trained recruits for 
Industry rather than Government service and that employers in this country 
as elsewhere will not be satisfied with paper qualifications however impressive 
but will want to be sure that the holders of these qualliicatious can do a job of 
work as well as or better than the employees ~t they have previously recruit-
ed. I hope, however, that the All·India Council for Technical Education which 
Government have set up to advise them and Provinoial Governments in regard 
to developments in higher technioal education may be able to help. The ques-
tion of the relation of the Course to the All·India Boards of Studies has been 
placed on the agenda for the first meeting to be held next month. 
Lastly, a word about the present position of the Polytechnic in relation to 

these AlI·India courses. It has been recognised for :Elugineering, Applied 
Chemistry and Commerce. The first batch of students have just taken their 
passing out examination in Engineering and Applied Chemistry and ·the results 
were only declared in December; they will not be eligible for their actual 
Diplomas until they have been a year at work. The Diploma students in Com-
merce have not yet completed their course. The Polytechnic was :to have been .. 
inspected last week on behalf of the Architectural Board but owing to the strike 
the inspection had to be postponed. It has not yet applied for recognition for 
Textiles as it has not so far been possible to obtain the neoessary machinery. 
I have every sympathy with the legitimate anxieties of students of the thresh. 

hold of their careers and shall, as I have said, do what I can to remove them 
but if the facts I have stated are correct, as I believe them to be, I cannot help 
feeling that this strike is premature and that it will do nothing to enhance the 
reputation of the Polytechnic in directions likely to be useful to the students 
themselves. I regret very much that they should have taken this drastic step 
without first seeking the advice and help either of the Honourable Member in 
charge of Education or myself. Neither of us can, I think, be fairly charged 
with any lack of sympathy with the younger generation, 
Lt.-Ool. Dr. J. O. Ohatterjee: In view of the fact that the Honourable 

Member is going to put through this vast programme for the expansion of the 
Polytechnic at the cost of some lakhs of rupees, is he prepared to consider ther 
stoppage of all private and outside work on the part of the Principal and other 
members of the staff and thereby ensure that they will give their whole attention 
to the POlytechnic? 
Dr. John 81l'11nt: The answer to that is 'no'. It has long been the practice 

in Western countries that in order to ensure that they are up to date in the  prac· 
tice of their art or craft, technical teachers should be encouraged. within 
reasonable limits, t.o practise their art or craft under commercial conditions. 
It is of course subject to the limitation that the teacher concerned must do it in 
a way that does not prevent him from discharging efficiently his duties in the 
institution where he is employed, I realize from my own experience in England 
that there are difficulties, but I still think that tne principle is an elrlremely 
Bound one and I shall certainly continue to advocate it in suitable casea, Af the 
Barne time I shall cert,ainly do what I CRn to "'ee to the hest of m:v abilitv that 
the understanding on which tbe permission is given is faithfully observed', 
Lt.-Ool. Dr. J. O. Ohatterjee: In view of that answer. will the Honourable 

Member give an a!'lsur&nce that he will prescribe exact limits within wbich snch" 
private work can he conducted? III t·he Honourable Member aillo prepared to 
give Rome assurtlDcetbRt tbe same principle that applies to other Govemmpnt 
servRnta-wholetime Govemment servnnts-that tbev surrender a portion of their 
outside earnings to Government, he applied in tlie case of omclals in tbi, Poly-
t ~ 
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Dr. 301m S&rIlIlt: That I am prepared to consider. The F8rmission which 

was Biven to the first Principal, which 1 have no doubt .the Honourable Member 
has in mind, was very specially considered by Government and was given after 
very careful consideration as a special case. AIly future cases, of oourse, will 
have to be decided on their merits, but since the implication of this question may 
be that the late Prinoipal has ,bused the privilege, 1 should like to state very 
emphatically that as a person fundamentally interested in th. future of this insti-
tution, I have been in very close touch with what has been going on, and I am 
satisfied" that the permission given has not been abused and that it has been to 
the advantage of the Institution. 

Dr. Sir ZIa VdcUD.Ahmad: May I make a short statement since the rew 
is in the form of a statement? I entirely sympathize with my aonourable £nena 
when he says that on account of war conditions he could not get the staff, h. 
could not get the equipment, he could not get the building material, and 80 011. 
I was in the same boat; we started Medioal ~  Engineering Colleges at the same 
time as the Polytechnic, and we had the same diffioulty-that is correct. Bu. 
what probably was not correct, as has been pointed out by Col. Chatterjee, 
is ...•..• 

1Ir. PnI1dent: I would like to invite the attention of the Honourable Mem-
bers to the fact that we are not going to have a debate on this question. The 
principal question is already before the House, and we, by common agreemen«l. 
accepted this position of having a Short Notice question, with a view to enable 
the Honourable Member in charge of the Polytechnio to make a statement OD 
the subject. Of course questions will be permitted, but the chief objective is the 
position with reference to the strike which is going on at present. Discussion of 
the whole subject and understanding the present situation are not the subject 
matter of the debate just at present. A few questions may be asked, but the 
Honourable Members should not consider this as an opportunity of discussing the 
Polytechnic. I would like to draw the attention of all the Honourable Members 
to this, otherwise we shall be discussing this question for a couple of hours, or 
even more. 
Dr. Sir Z1a 'UddJD. Ahmad: May I point out, at this stage, the points with 

regard to which the information is required? I agree that some of the thing. 
were right, but may I  .  .  .  .  . 
1Ir. Preald.ent: The Honourable Member may put any question he likes with 

reference to the strike. 
Dr. Sir Zia 'UddiD Dma4: When they started the Polytechnic, they ought to 

have consulted the employers at the very outset with regard to what kind of 
curriculum should be prescribed, what kind of instruction will be needed, and 80 
on and the employers would have come forward immediately, and would have 
really given the necessary help and support. But, as it is, these students were 
put into great difficulty, because t ~  find that their future position is entirely 
in the dark ..... . 
1Ir. Pr881dent: Order. order. I am sorry I have to interrupt the Honourable 

Member. What is his question? 
.&W&bu.da Llaqut All KhaA: He prefaces his remarks by saying 'is it a 

fact', 'is it so', or 'is it not so'. 
Dr. Sir Zla 'Uddln.Ahmad: The Honourable Member did not reply a quea-

tion; he made a statement. Anyway, I would like to put my question in thia 
form: What steps did the Honourable Member or the Government of India 
take in devising their courses in a manner that the students may find employ-
ment immediately. My second question il .  .  .  .  . 
1Ir. PreIIldent: Let the questions be one by one. 
Dr. 10hD. Sargent: With regard to the local question, we did consult a large 

number of gentlemen interested in industry and commerce in the locality; botli 
I did 80 and the Principal did so. With regard io the wider iaaue of the recogni-
tion of diploma, as I have already pointed out In my ltatement. thele are drawa 

D2 



'180 LBOISLATIVB ASSBKBLY [11TH FIIB. 1946 

rDr. John Sargent] .  . .. . . 
up by the All-India Boards and It 18 for them to obtam recognition on all-India 
balis. That will naturally take time. We shall do our very ~ to expedite 
that, but it must be done by these Boards on all-India basis. 

IIrl X. ADantbuqanam ~II'  May we know how far the present 
curriculum or the standard of education is below the mark? ( 

Dr. John Sarlat: 1 do not think it is below the mark; I am satis1ied that it 
is up to the mark. The problem is to get employera-becauae the Polytechnic 
aims primarily at serving employers in industrial concerns rather than Govern-
ment service-the problem is to get those people to recognize the diploma 
courses or in particular those of the Polytechnic, which in my opinion are quite 
as good as a Degree Course because the period of study, the content of the courses 
and the standards of admission are similar. The fact that they have not yet 
done so can be appreciated when I say that it took a great deal of time in my 
own country-it took years-before National Diplomas were recognized. I think 
the· non-recognition is not due to any failure to observe a reasonably high 
. standard in regard to these courses. 

Sri •• ADanthUayanam An'augar: May we know what then is all this cry 
due to? Students are crying outside that they have not been given diplomas 
and therefore they are ineligible to get any employment outside. 
Dr. John SllIent: I do not think that is so. The students who have passed 

the examination when they have completed one year's practical work will get 
their diploma. Their complaint is that these diplomas have not so far been· 
recognized generally as equivalcnt to Degrees for the purpose of employment. 
Sri •• .An&ntha8ayanam Ay7&Dgar: How long will it take the Honourable 

Member to induce the All-India Board to come and make a visit and recognize 
this diploma? 

Dr. John Sarlent: I should not like to forecast how long. I can only say 
that I will do my best. But as I have pointed out it did take sometime in my 
own country before these qualifications were generally accepted. Some people 
have already accepted them, others are being approached. 

Sri •• .Ananthu&yanam Anaugar: Have not these students been induced to 
come out here and join this institution on the understanding that they would be 
given diplomas? 

Dr. John SUient: I have no idea that any student has been induced. Thele 
COUrleS are being already offered in a number of institutions. Bombay studentl 
may have heard that the Polytechnic is better than any other institution, but; r 
we have not done any propaganda. 

Mr • .Ahmed :Ibnh1m Baroon "'der: In view of the fact that the present; 
Principal, Mr. Wood, is most unpopular with the studenta, and has neglected hill 
duties, will the Honourable Member give an assurance here and now thai; he 
will not be recalled from leave, and he will be replaced by a better man, prefer-
ably an Indian? 
Dr. Jolm Sargent: I will not give that assurance because I do not agree with 

the Honourable Member'l statement. 
Beth CIorbld Du: Is it not a fact that the present Prinoipal, Mr. Wooa, 

gave it in writing to the students that their diplomas would be recognized as BOOn 
88 they pass their enminations? 

Dr. Jolm Sarlent: I am not aware of that. An assurance was given to the 
students that in view of the syllabus, the condition of admission. and the length 
of the course, it was hoped that thele diplomas would be regarded-and we still 
hope so-as equivalent to an ordinary University Course, and that the Advanced· 
Diploma, which nobody has yet taken, will be considered equivalent to an 
BonoW'll Degree. 
Dr. 8lr Zla U'ddID AIuna4: I entirely agree with the long term policy which 

the Honourable Member bas outlined. Bui what is he going to do today; it is all 
right about tomOftOW, but what Rho!!' '.' ..... 
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. Dr. lolul BaiI-': That I thought I explained. It will not in my opinioD 
contribute to the success of the soheme' if Government should. intervene iD 
plaoe of the all-India bodies which were set up to be autonomous and inde-
pendent of Government. I have already indioated that I am in communica-
tion with the Chairmen of these Boards with regard to expediting recognition_ 
! have already oonsulted the Chairman of the Federal Public Services Com-
mission about recognition for Government services and the question is also 
being taken up by the All India Boards. ., 
Ill. :H. £Iaf .Ali: Is it or is it not a fact that the entire statement of the 

Honourable Member proves to this HOUle that in the opinion ~  his Govem-
ment these diplomas are equivalent to the degrees to which he has been 
making reference? Why is this fact not recognised by the Federal Publiu 
Services Commission? At any rate the Federal Public Services Oommission 
is not autonomous but a part of this Government. 

Dr. 101m BargeDt: The answer to that is that the opinion that I expressed 
is the opinion of the Education Department. Application for recognition hall 
now been submitted by the All-India Boards to the Public Services Commis-
sion and will be considered, I might say, in the light of my personal disous-
sion with the Chairman of the Body. 

1Ir. M. £Iaf .Ali: My question is simp}e and straightforward. The opinion 
IJ.f the Government has been expressed by the Honourable Member, namely, 
'that these diplomas of Engineering degrees are equivalent. Why ian't this 
fact recognised by the Government institutions themselves, leave aside the 
question of all-India autonomous bodies like the Boards of Examiners, etc. I 
am not concerned with them. What about the Federal Public Services Com-
mission? Why do they not recognise this fact? 

(No answer.) 

Mr. Prelldent: Is the question clear to the Honourable Member? 
Dr. 101m Bargen': Yes, but I do llot think I can add anything to what 1 

have said. 

Bhrl Mohan Lal B&kaeD&: Isn't it a fact that these examinations were not 
held for certain classes which had completed their studies in 1945? There 
were no arrangements for holding exa!Dinations in architecture. 

", Dr •. IOhn BUlent: No arrangements have been made for holding examina-
tions in architecture for the All-India Diploma in Architeoture. For lOme 
reason of which I am not aware the Polytechnic has not yet been inspected 
by the All-India Board. The inspection should have been made last Ootober. 
It WQS postponed because' certain of the inspectors could not come and it was 
arranged to be held last week or thiB week. For obvious reasons it ~ had 
to be postponed, but the Polytechnic is holding its own examinations in regard 
to these matters. 

Mr. M. AlIt .Ali: I am sorry to have to remind you that the answer to 
my last queBtion has llot yet been given. I want to know definitely and 
positively why the Federal Public ~  Commission does not recognise the 
opinion which the Honourable Member has expressed in this House. That is 
the point. 

Dr. 101m BargeDt: May I say in regard to that-I am afraid my powers of 
4Ilxp1anation have not been very good-that the Federal Public Services Com-
miBBion, like other Departments of Government, will oonsider recommenda-
tions for the reoognition of these dlploDlal! when t.hey are 8ubmitted by the 
All-India Boards. I have done my bE!8t h:v personal intervention with the 
Chairman to expedite consideration of this, and I think that In view of the 
assurance he gaTe and which I gave to this House recognition will be IOOD 

granted. 
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1Ir. lI • .Ala! All: Once again, I like to point out to the Honourable 

Member,. that this House is not oonoerned with the All-India Bodies. They 
may be autonomous bodies. They may be anything that he may oare to 
describe them. We are conoerned with the public institutions, with the Gov-
ernment-aided institutions and we want to know why this  Federal Public 
Services Commission, which is a Government institution does not recognistf 
the opinion which is expressed here on behalf of the Government in this 
House. That is the main pQint. Why should there be any "ifs" and "buts." 

1Ir. Pr8lldent: I think the reply indicates that unless there is' a recom-
mendation from all these bodies, they are not going to proceed with the 
further consideration. 
Seth Gov1Dcl DaB: Isn't it a fact that in the department of art and archi-

tecture, though the students have finished their course in November 1945, the 
examinations are not being held? 
Dr. 101m Salient: I have already replied on the question of architeoture. 

They are awaiting recognition. In regard to the question of art, the question 
of constituting an All-India Board for Arts Studies wa.. taken up by the 
Association of Principals of Technioal Institutions and representatives of Arts 
Colleges. Unfortunately the negotiations fell through and a course in Art 
studies is not offered by the Polyteohnic. 

(At this stage Lt.-Col. Dr. J. C. Chatterjee rose in 'his seat.) 
" 1Ir. Pnaldent: I am afraid I cannot allow any more questions. It has" 
been sufficiently discussed. We lleed not take more time. 

MOTION FOR AD.JOURNMENT 

CORRIDOR TO THB NIZAM OF HYDBRABAD 

1Ir. President: I have received notice of an adjournment motion .from 
Prof. N. G. Ranga who wishes to discuss a definite matter of urgent public 
importance, namely, 
"The failure of the Government of India to inform the Secretary of State for India not 

to ontertain any proPOl&la for the grant of a corridor to Hi. Exalted HighDl!ll, the Nizam of 
Hyderabad, through the British territory-in t.iN Madru Presidency towards the Eaat Cout, 
namely, from Machili,Patam to Coconada, in Ipite M the .trong public opinion prevailing 
in Briti.h India against the ceuion of any portion of British territory to any Indiua 
State." 

I believe the Honourable Member has tabled a question on this point? 

Jtb&n .AbdUl GhaDl Khan (North-West Frontier Province: General): On a 
point of order. I tabled an adjournment motion before Mr. Ranga on Fri-
day and it was not allowed then because it was pointed out that I had not 
given enough notice. 

Mr. PruJden\: Whioh notice? 

Jtb&n Abdul Ghani Khan: Famine in clothing. 
Mr. :PreI1dent: That has been ruled out that day. This has been received 

by me before 11 o'clock. So the point does not survive. 

Shrl Koban LIl SaIaIena (Luoknow Division: Non-Muhammadan Rural): 
If I give a notice of adjournment just .now it will not be taken up before 11 
o'clook to-morrow. • 

Mr. PnIldent: All that I can say is that the matter has to be urgent. 
That is one of the chief reasons for which the ordinary course of the business 
of the House can be adjourned. It would be for the Honourable Member to. 
give notice as soon as he comes to know about the matter. I can well 
imagine ciroumstances in which the Honourable Member may nbt come to 
know about a oertain thing before 11 o'clock. In that case he may give. 
notice even after 11 0 'olock and that will be taken up the next day. I am 
not ruling that any notice 80 given will be aocepted as the proper notice for 
t~  next day. The point is that the Honourable Member ~  be alert and 
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be should give notice as soon as he comes to know a certain urgent matt!U' 
in respect of which he wants the adjournment- of the House. If the Honour-
able Member says he did not know it hefore 11 0 'clock, I am prepared to 
accept his word and treat it in time for the next day. That is how I think 
the situation stands. 

I now want to know from the Honourable Member whether he has tabled 
a question about this matter. 

Prof ••• G. BaDIa (Guntur cum NeUore: Non-Muhammadan Rural): I 
gave notice a long time ago but I have not yet had any advance informa-
tion. It is a very urgent matter. That is why I thought I would give D:otice 
now. 

1Ir. Preaident: I must be satisfied about the urgenoy of the matter. 
Sri •• ADaIlthua1&1W1l .&n1Dl1l (Madras Ceded Distriots and Chittool': 

Non-Muhammadan Hural): At the time when my HOll::Jurable friend put the 
question it was quite nebulous. We have now more indications that it is 
gatherinf{ momentum. It is a very serious matter. 

Th, BOI1Ourabl, Sir J:dw&rd Ben&b.IU (Leader of the House): In the first 
place I should soy that Legislative Rule 1:.:1 read with 2S(d) shows that this 
is a matter which requires the consent of the Governor-General. 

1Ir. Pr88ldellt: Is the Honourable Member referring to the paragraph in 
the manual or the rule? 

The llaDourable Sir J:dward B'Ilth&U: Indian Legislative Rules. But apart 
from that the Honourable Member gave notioe of a question whioh I think 
has been admitted for the 20th of this month and it is on precisely the same 
subject. He gave notice of that on the 14th of last month. In view of the 
ruling which you have just given, the Honourable Member should have given 
notice of the adjournment motion at that time. It was at that time that it 
came to his notice and he should have given notice of the adjournment 
motion immediately. Nothing has happened since then to make it more· 
urgent and therefore according to the ruling which you have given only two 
minutes ago, I submit the motion should be ruled out. 

Prof. N. G. BaDIa: Sir, since I gave notice of that question I came to 
know from some people in Hyderabad as also in Masulipatam and other 
places that the British Government has come to know of this particular requea' 
of the Nizam of Hyderabad and thllt the Secretary of State is seized of 'thia 
particular matter. It is therefore feared that decision may be reaohed by 

-. the India Office before this country hos R chance of going into these m&ttera 
in the Constituent Assembly. 

Sri •. .&D&Ilthalayanam .An&l1l&l: Bir, just oue word. With reference 
to rule 23, which the Honourable the Leader of the House oited, I felt that 
he himseH ..... 

JIr. PrMIdent: Without prejudice to the interpretation of the rulea,-that 
may btl left out for the time being,-I haTe to be latiafted now on the quea-
tion of urgency. 

Sri •• .&DantbalaY&Il&ID Ayyaqar: Sir, we heard 80me vague reporta 
about this matter sometime ago whioh necessitated my friend Mr. Ranga 
putting down n question some 10 or 16 days ago. But later on, on the 7th 
of this month an All-India Andhra Anti-Cession Day wu celebrated. Report. 
of that came to U8 the next day. . The following two day. were holidays and 
on the 11th, that is today, my friend hBB given notice of this motion. All 
over the Andhra Desa and elsewhere also a day was celebrated protesting 

It against the cession by thfl Governrnflnt of India of large chunks of British 
territory, to be handed over to H. E. H. the Nizam. TRis is a very serioul 
matter. My fear is that I may soon become the subject of Hil Exalted 
Highness the Nir.nm of Hyderabad. 

The JIoIlO1Uabie SIr J:4ward BenUlall: Bir, I would still submit that the 
information which appeared in the presl was known to him on the 14th of 
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last month, when he submitted his question on precisely the same subject. I 
submit therefore that the Honourab!e Member should certainly have tabled his 
adjournment motion then. 

(Interruption. ) 

Mr. Prtaldent: No further argument is necessary. I am not satisfied .. 
about the urgency of the motion and therefore I am not inclined to give my 
consent to it. ' 

RESOLUTIOX RE UELEASE O}O' INDIAN NATIONAL ARMY MEN AND 
POLITICAL PRISONERS-contd. 

JIr. PreBldeDt: Further discussion of the following Resolution moved by 
Pandit Govind Malaviya on Monday, the 4th February"1946: 
"In view of the univeraal expreslion of public opinion throughout the country in the 

matttar, thi. Alaembly recommends to the Governor General in Oouncil to give up the triall 
01 the Officer. of the Indian Nat.ional Army and to releale immediately all men and officer. 
of the Indian National Army as well al all other political prisoner. under detention or 
imprisonment.. .. \ 

There have been some amendments to this, some of which have been 
moved and I find that there are some further amendments which have been 
tabled by Honourable Members subsequently. There is one by the Honour-
able Member, Pandit Thakur Dlls Bhargava and another by the Honourable 
Member, Mr. N. V. Gadgil. Will the Honourable Members concerned move .. 
their amendments also at this stage, so that I may, thereafter, call upon Mr. 
Mason to continue his speech. 

P&Dd1t Thakur Du BhUlava (Ambala Division: Non-Muhammadan): Sir, 
In view of the fact that Mr. Gadgil has given notice of another amendment, 
incorporating mine I do not propose to move my amendment. 

Sjt ••• v. GIdIil (Bombay Central Division: Non-Muhammadan Rural): 
Sir I move: 
"That aftlar the word. 'Indian Nat.ional Army' and before t.he word. I .. well ai' t.he 

following be inaert.ed :-
'whetber under-t.rial· or undergoing &entences'." 

JIr. Pnatdeut: Amendment moved: 
"That. aftlar t.he worda 'Indian Nat.ional Anny' and before t.he wordl ' .. well ai' t.he 

following be in&erted:-
'whether under-t.rial or undergoing aentencel·." 

Mr. P. JIUOD (<Joverrunent of India: Nominated Official): Sir, this ques-
tion of the Indiun National Army is ont! which has roused throughout the 
country Vtlry deep emotion and haE given Government cause for very anxious 
consideration: and, Sir, I hope that throughout what I have to say I shan 
fully recognise that there are two very different points of view on this question 
and that although I shall do my best to speak a8 clearly and as plainly 8S I 
08n on the view we take on this side of the House, I hope I shall say nothing 
to hurt anyone's feeliugs and if I by any chance do 80, I apologise in advance 
because it is not my intention. 

Sir, I should like, before dealing with the motions that are actu8!ly before 
us, to run through the policy which Government have framed and to explain 
to the House the object wliich Government had before them throughout in 
framing this policy and the background against which they conceived it. I do 
not think, Sir, that anyone will differ from us 8S to the object. You may 
uy-and indeed many people have said-that we have not taken the best 
means to achieve our object but with the object itself I think every one will I 

agree. The object, Sir, is to maintain the integrity and the reliability of the 
Indian Anny. By that I mean. Sir, that in the future, as it has been in the 

~  the Indian Army shall be a sharp sword obedient to the hand of the 
wielder, whoever he may be. I said "whoever he may bA" and that brings 
me on to the background of which I spoke. 
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The background against which we see this object has, from the beginning. 

been the hope that in the not distant future there will be a transfer of power 
in the Centre and that power will be handed over to an autonomous govern-
ment. It was against that background that we conceived the object and, 
second!y, we have taken into consideration that wave of emotion and feeling, 
throughout the country, of which I just spoke. Up to that point I think 
probably. my friends on the other side of the House will, on the whole, agree 
with me. But it is here that perhaps I shall differ from them. I would try 
tq state clearly the problem as it stood to us and as it still stands. 
In 1942 there occurred· a distlster. a. defeat, which I think, is without 

preoedent in the history of the British Commonwealth. Great armies sur-
rendered to the Japanese in Ma!aya, armies which were British, Australian' 
and Indian, and among those armies, for no fault of their own, were included 
65,000 officers and soldiers of the Indian army. Now, Sir, the problem with. 
which we were faced was that of those 65,000, some 45,000 remoined true 
to their allegiance and the oath which they had sworn and refused to fight 
against their former friends and comrades in anns. Some 20,000, whatever' 
their motives-and I will come to that presently-, whatever their motives 
might be, deoided that they, on the other hand, would change sides and take· 
up arms against the Allies in whoile caulle they had undertaken to fight. 
I spoke of the oath of allegiance. I want to emphasise this point very much 
indeed, because it is a point which has been neglected entirely, I think, in 
the press and on the platform Bnd I think it is a point of great importanre< 
to the future of India. The oath whioh every soldier sweats-he takes it in 
his mother tongue and it differs slirhtly according to his religion but it is 
substlllltiallv the same-is this: 
"J Bwear by Almighty God (or I IIOlemnly affirm in the presenCe of Almighty Oodl that r 

will be faithful and bear true allegiance to Hia Majest.y the King, Emperor of India and 
that I will go wherever I may be ordered on land, aea. or air and that I will obey th8< 
command. of my officers even to the peril of my life." 

These are the words-very simple, but I think very moving words, and not. 
light!y to be set aside. They are of the greatest importance to a soldier, and. 
I think that we who are civilians may perhaps sometimes forget that great. 
importance. Putting the thing on the lowest moral plane-there are higher" 
planes, but I intentionally put it on the lowest-it means to a soldier that. 
he cun rely, if that oath is kept, on the fidelity and loyalty of his compa-
nions, and that means that when he goes into battle he has a good chance of: 
winning his battle u.nd some chanoe of getting out alive. But if he cannot 
rely OD the loyalty or fidelity of his companions, he stands a pretty poor 
chance of winning his battle and perhaps not much of getting awu.y with his. 
life. That is, u.s I say, putting' it on the low plane; but I would ask my 
honourable friends on the other side of the House to consider this question of 
the oath very carefully. I would ask them seriolIsly and oarefully to lOOK 
back into IndiaIl history for the last two hundred years and to think for-
themselves how many battles which were lost might 'have been won by the 
losing side. bad that side been really able to rely without question on ths< 
fidelity and loyalty of their comrades in anna. 

'{'he officer does not take this Oftth, it ~ an oath taken by the soldier. 
The officer is chosen to lead the men who have taken that oath and he ie-. 
trusted, He holds a commission which contains the words "To my trusty 
and welJ-beloved so & so." So that I think the principle applies to all, 
officers and soldiers alike. 
Here I should like to explain why I have made a difference-I made a 

difference the other day between these men of the Indian army who went 
over to the enemy and the so-called Burman National Anny. The Burmese 
were civilialls: the:\' had taken no outh of fidelity or loyalty aud also they 
went over and fought Bg.ainst the J ~ on the side of the Allies towartls 
t,he 6Bd of the campaign. In all I hove to la;v.-I am not talking about the 
eivilillns who joined the I. N. A.-I am talking about the men of the Indian-
Army because that is the problem which ia important to you for the future. 
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The oame thing applies to the women. I have seen a number of questions 
.addressed to me about ·the treatment to be given to the women: they were 
civilians and as far as I am concerned, they are not my affair. 

Now, 1 stresll thill point about the oll.th, because 1 think it is inuuensely 
important and it means that from a purely legal point of view, wruch r 
would not wish to take, all those 2O,UUO men before the law were equally 
,guilty. Hut nobody for a moment took up that point of view because of 
.the circumstances of the case. The Drst unportant circumstance was that 
.out of these 20,000 a pretty considerable number were able to prove quite 
conclusively that they went over to the I.N.A., either with the object of 
.sabotaging the movement or with the object of getting out and coming over 
.as soon as they could to the allied lines and rejoining their former friends. 
Towards such men there could obviously be only one policy and they have 
.been given the opportunity of rejoining, or rather remaining in, the Indian 
Army if they wish. Secondly, there were many otherlil who went over, not 
because they wished actively or consciously to help the enemy but largely, I 
think, because they did not realise the full implications and because of the 
.circumstances in which they found themselves. They had eeen a disaster 
which as 1 have said was entirely without precedent: they had 118en all the 
world they knew crumble about their ears; and all the news they, could get 
was Japanese news. At that time the news was had enough in all conscience. 
1 think probably there have been no worse weeks in our history than those in 
April 1942, and these men had' only the news that the Japanese ga.ve them. 
According to the Japanese, the whole of Australia and most of India were in 
.Japanese hands; and some of them must have thought that the power to 
whom they had given their allegiance had ended and that therefore they were 
at liberty to make a new ·bond. I cannot excuse such conduct, but one can 
.at least understand it. I know of one case into which I looked personally, 
where some 200 men of a regiment which had suffered very heavily in the 
retreat, who had lost most of their British officers, were digging latrines for 
the Japanese, when they were approached by an Indian ~  not of their 
.own regiment, but who had been posted to them three days before the sur· 
render: he came to them and told them-reading between the lines of his 
-own statement I have litt1e doubt that the question he put to them W&8-
"Would you rather be ancillary troopa of the Japanese, digging trenches and 
latrines for the Japanese, or would you rather be part of an Indian army and 
infantry?" Well, the whole lot of them went over, two hundred of them, 
'headed by their Subedar Major. I know that Subedar Major lind I Bm quite 
convinced that he had no picture whatever (If the future or of politics-he is 
an illiterate man-Rnd I do not think anyone c:mld seriously wish to punish 
men such as that. At any rate we came to the conclusion right at the 
beginning that all these men who appeared to have been misled should be 
-treated with clemency and indeed with generosity. They were given their 
-pay from the date they were captured: they were given leave with pay and 
they were discharged; that is to say, they were not dismissed which conveys 
a stigma. 

Here I bad better deal with one point which is frequently raised and 
which is mentioned &8 one of the r.ircum!!tances to which I have referred. It 
'has often been said .that these men had been deserted bv the British. That 
is the phrose that is rather looselv uaed; but when it has a precise meaning 
-attached to it. it means one of three things, as far as T ean see: it either 
meanA that Brit.iAh bRUalions retreated while Indian battalions were left fight· 
·ing. I am unable to find Rny troth whnt.ever in auch an allegation as that; 
and J have been unable to find anv one who could make the allesmtion in a 
'fonn which will bear looking int<>. . The second meaning is that BritiAh troops 
were evaouated in Ahips from Singapore while Indians were not. Now. Sir, 
1 have not BnV TlTPciAP f\!ro1'f\A of thoAe who nactly got RWAY bllt the ~ 

were 'PTet.ty AmAn. MAt T hnvp, ROt iA A t'tefinite Atatement hv the (leneral 
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commanding one of the Indian divisions on this subject. He recollects exactly 
• the orders that he received Rnd the orders he gave. He WBS told 

I P... that there were so many berths in a ship going away and so many 
men to go. For his division the figures were extremely small-60 or 70 
men. Splitting up 60 or 70 men hetween bis units worked out, to 6 or 7 
men in each of his nine infantry battalions. The officer commanding the 
battalion WaS told to ~  that those 6 or 7 men were spread out evenly 
betw(.'en the different ranks. That is to sav, tht"re should be one or two 
officers, one or two N. C. Os, and thrp/3 or four'privates. He SAW those 60 or 70 
men told off to go and he-saw that dp.tachment march B'W'ay, but he could not 
tlay that they were actually evacuated. ,  . 
Now, ~  third meaning is the famous story about Lt.-Col. Hunt at Farrer 

Park. It is alleged that he called the Indian prisoners of war to attention and 
told them 'From now you belong to the Japanese' What he actually said 
was 'You are now prisoners of war and you must obey Japanese orders'. I 
do not think there was really much rooUl for mitltake and it is pretty olear 
that 45 thousand men did not misunderstand him but knew perfectly well 
wbat he meant. I am inclined to think that the 20,000 who now say that 
they uUsunderstood him did not think of that till later. I do not mean to 
88y that they are deliberately making up a story about this. I think that 
later on when they decided with others to go over this incident occurred to 
their minds and they reinterpreted it. My reason for thinking that lies in 
the words of Captain Shah Nawaz. In his defence he gave the interpretation 
which I just gave about Col. Hunt's words. In the same speech a few minutes 
later he S8YS: I did not -believe in and I actively opposed the formation of 
the I.N.A. until May 1942. If he thought" they had been handed over to the 
Japanese and placed in the same relation to the Japanese as they had to their 
former commandtlrs in the Indian Army, why did he oppose the formation of 
ihe I.N.A. until May 19421 And why does he maintain now that this wq 
not a Japanese army but an Indian army independent of the Japanese? 

Now, 1 come to the question of those who not merely embraced the cause 
of the enemy but embraced it with enthusiasm and did everything they could 
to help them. This is the ·most difficult question to solve and has caused us 
the most anxious consideration. On the question ot motives, my own opinion 
after reading a number of statements is that these men fall into two catego-
ries. I will concede to my friends that there were undoubtedly some who defi-
nitely believed that they were striking a blow for the freedom of India. How 
they thought they -were doing this J am not quite able to understand because 
they must have seen the puppet Governments in Malaya and in Burma and 
they must have seen that there was not much freedom there and I do not 
quite see how Kny one can really believe that a people like the Japanese who 
do not believe in freedom for themselves will be likely to give it to anyone 
else. Still I believe that some of them did so ill K rather vague wny aud 
1 can see that they were acting according to their lights; but there were many 
more in my opinion who were opportunists, who went over because t ~  

thought they would get better food and better treatment, and having gone 
over they thought they must rio all they could for the cause ilieI had now 
embr8'l'Iced. However, the presenCA among their ranks of those idealists is IUl 
llrgumeut against severity alld reinforces the claims of Dlercy, because it is 
TBpugnant to anyone to punish a man for something which he believeR he has 
odone according to his lights and in what he believes to be a just C8use. But 
the overwhelming consideration which weighed with us in considering these 
cases was the background of which I have spoken. We were hoping, we are 
hoping, for a political settlement in the near future and in view of this graa. 
wave of feeling that went through the country we felt and I still feel that 
nothing would have been more likely to prejudice the chances of settlement 
than harsh action against these men, and for that reason it was decidpd to 
'elri.end Alemency to aU thMe who had joined the I.N.A. unless thev had also 
~ tt  acts of brutality. Sir, it is one thing to extend clemency when 
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an offence is recognized and proved but it is another thing to pretend that 
the offence has not taken place and that it is nothing and it is unimportant. 
We said and still say t.hat the offence that these men committed was the 
most serious that a soldier can commit. ~ have brought a very small 
number of them to trial for that offence. We have proved the offence against. 
them and they have been convicted and sentenced and we have extended 
mercy and left them off beca.use of the background of which I have spoken. 

There is an al'gurnent put forward that we ought to have waited until an 
autonomous Government came into power. That would have meant waiting 
how long-we do not know,-and till then, for nine or ten months, all these 
men would have to be kept shut up. What we have done is to let off quick-
ly liS many I1S we cnn. ·9,500 are out already. I said .the other day there 

.~ 6,000 under intt'rroglltion. More recent figural! are 4,225. So we IU'e 

making progress, I hope we shall get the whole lot out, except those who 
are stnl to be tried, by the 1st April. .That date may go back according to 
my latest information, because those who have been coming in recently have 
been guilty of considerable indiscipline and are refusing to answer questions, 
so that that causes a longer delay in interrogation. • 

Mr ••• .&sat .All (Delhi: General): What is the latest figure? 
.Mr. P. JIuoD: 4,225 . 

. Mr ••• .A.Iaf .All: Under interrogation now? 
Mr. P. KIIOIl: Yell. I come now to a very important point. Before I 

take it up, may I point out, Mr. President, that the Mover of the motion 
had 40 minutes. May I have with your permission another 10 minutes? 
1If. PrMldID.t.: The Honourable  Member can have another ten minutes. I 

have allowed more time to the Mover and the Honourable Member replying 
on behalf of Government but I do not want other speakers to exceed the 
time limt. 
Mr. P. Muon: Now. Sir. I come to a very important question. why the sen-

tence of Shah Na)Vaz was commuted when he was convicted of abetment of 
murder. If one studies the question with a logical mind. the answer to thaj; is. 
pretty simple. Once you decide that ~  are not going to punish for the offence 
of joining the I. N. A., you must concede the principle that anything that any-
one did in the I. N. A. which he might legitimately and reasonably suppose ~ 
was his duty to do, for that also he must be forgiven. Once he jomed the 
I •. N. A., he intended to fight and if he shot somebody in fighting, he must be 
excused for this. Shah Nawaz passed on an order which he received from hisher 
authority regarding execution of men who wished to desert. I think myself that. 
the orders were harsh-they were much harsher than we should nave given-
but they purported to be legal orders and for that reason his offence in that res-
pect was only technically murder and was part of his whole course of action in 
joining the I. N. A. 
Now, Sir. I come to the cases of brutality. Some one said that it was funny 

that we should talk of brutality. You may think it still more funny that rshould 
talk about brutality when it was I who defended what happened at Bahadurgarh 
the other day. But my attitude is quite consistent. What I said in relation to 
Bahlldurgarh was that brutality did not take place. The moment Government. 
know that brutality has taken place, they will proceed against that person. But 
we will not punish without proof. And I would invite anyone to contrast wliat 
happened at Bahadurgarh with what happened at Bidadari. I would welcome 
a comparison, At Bahadurgarh. as a punishment for having assaulted a guard, 
men were ordered to do P. T. at the double for two ho'lh's on three OODs8Cutive 
days, As soon as dillcipline was restored. after an hour and a half that parade 
was called off and the remaining two parades were not held. At Bidada.ri no. 
for a specific offence but just for not joining the I. N. A. men were day after day 
subjected to parades which began at 7 in the moming. and ended at 8 in the 
evening. 
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. lIr. M. Aut All: I should not like to interrupt the Honourable M.ember but 
I' am afraid this is &Il exaagerated statement of facta as proved in the ~. 
JIr., P. JIaIoD: The facta are correct. Those parades did not coat of P.T. 

at the double but of carrying sacks of earth and, in some cases to increase the 
humiliation, sacks of dung at the double. 
lIr. M • .Aat All: That was the daily fatigutl. 
JIr. P. MIICIIL: Yes. it was the daily fatigue. ~ medical aif,ention waa 

refused &Ild if a man W8D.t for medical attention, he waa told: "Nothing for you 
unless you join the I. N. A." I invite attention and I invite contrast with 
13ahadurgarh. 
Now, Sir, I was asked the o.ther day why Abdur Raahid got his sentence .•• 
lIr. PnltdID.'.:. Order, Order: The Honourable Member can resume that 

point after lunch. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembl,. re-assembled after Lunch at Half Past Two of the Clock, Mr. 
President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

·1Il. P. Kuon: Sir, I have tried to explain the policy which the Government 
have followed with regard to those who joined the enemy and who appear to 
.have been misled, and with regard to those who joined the enemy and who did 
what they could to help the enemy after joining iG. I have explained why the 
policy of clemency and mercy was decidtld upon for .thew and 1 have explained 
that against those who are charged with crImes of brutality, the prosecutions 
will proceed. I have just reached a point at which I was endeavouring to explain 
the difference between the case of Captain Shah Nawaz, whose punishment was 
commuted and the case of Captain Abdur Rashid who has besn sentenced and 
who is just beginning to undergo that sentence. I explained something about 
the conditions in the Bidadari camps. The accused Abdur Rashid was in charge 
of three camps, the Bidadari detention camp, the 01ficeri segregation camp, 
which was only slightly less shocking, and another camp in which the condi-
tions were more reasonable. I have to be a little careful in speaking on this 
subject because there are a number of other cases pending and in progress in 
which people are charged with atrocities in connection with these camps. Bufl 
I can say that there is definite evidence of systematic and continuous brutalities 
carried out in those camps and the case which has just completed has proved 
that such atrocities were carried out for a long period and haa also proved in the 
case of the accused, four specific offences. In one case Abdur Rashid himself 
took part in beating a man who was caught by the I. N. A. in Singapore. The 
man was Havildar clerk, Taj Muhammad Khan, a fellow Muslim. He was a 
man in the Indian Army. After the fsll of Singapore, he was living as a civilian 
iJ1 Singapore. HEI was rounded up by the I. N. A. who brought him in. They 
thought him to be a deserter from the I. N,. A. They oharged him 
with this, but he refused to admit it, and the accused-Abdur 
Rashid-ordered him to be beaten and he with two other men beat him peraon-
ally. They then suspended him from a tree, until he loat oonllCiouan888. He 
was t ~ brought down. He, of course. had no medical help. The follOwing 
day, the treatment was repeated, for a second time he was tied up to a tree, and 
then he gave in. He said. I have never been a member of the I. N. A., but I 
will now do whatever :vou tell me to do. So, he had to join the I. N. A. Thafl 
was Taj Muhammad Khan. The second case was that of Havildar Ram Rikh. 
who for the same reason was ordered by the accused-Abdur Rashid-to be 
taken to the detention camp. I should like to emphal;ie here the expression uRed 
by the accused, who aaid Ram Rikh was to be given the preacribed treatment. 
The prescribed treatmenti CODaisted in being beaten with sticks in which again 
the accused took part. He fell to the ground. he was then kicked by the 
accused and two othel'S until he lost oonseiouane8s. There waa also the casell 
of J.iellt. Abdul Qadir Shah and J'amedar Muhammad Nawaz, both of whom for 
!'8fuaing t.o join the t. N. A. were subjected f,o various humiliationa aDd were 
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beaten by the orders of the accused-Abdur Rashid. In one case, grievous bun 
was caused. A ~ when. one,of t ~  men called out for mercy in the name of 
God, Abdur Rashid replIed, In thls camp, I am the only God'. Well, Sir, these 
are proved cases, and a Court Martial is an extremely fair and impartial court. 
The procedure of a Court martial is so devised that it gives every chance to the 
accused. In fact, I do not mind saying that as an executive officer I have some-
times felt that it gave too much latitude to the accused. Those 'charges which 
I just mentioned are those in which Abdur Rashid was found guilty. No one 
can say that those follow from his duty as a member of I. N. A. In fact, I read 
out to the House the other day the views expressed on this subject by the Chair-
man of the India Independence League. He expressed his horror at learning 
that a large number of men of the Indian army had been shot, tortured and 
humiliated and forced ..... 

• awabaada Id&quat All Kha.D (Meerut Division: Muhammadan Rural): Shot 
by whom? 

Mr. P. Kuoa.: By the I. N. A., and forced to join the I. N. A. ,Now, Sir, 
the attitude of the Government in this matter is very clear. I ask for the same 
standards to be applied in any case of brutality. I do not want any distinction 
made between Bahadurgarh, and Bidadari, between Nilganj and,Kranji. I would 
ask those on the other side bf the House who suggest that we should give up 
these particular trials, I would ask them to consider what it means, what are the 
grounds on which they should be given up. The accused may think themselves 
that the brutality was committed in a good cause, in gooa faith. Can any Cause 
justify such an act or cause you to think they were done in execution of their 
duty? If that is so, it seems to me to follow logically that you will have to excuse 
E' ~' jailor who exceeds his duty and who commits brutality. That is our oase 
for prosecuting cases of brutality. It makes no difference whether the accused 
is n l\luslim or a ~  it makes no difference whether he belongs to the Indian 
army or to the Indian National Army in Malaya, the same standard is being 
applied. 

Prof. •• G. Ra,nga (Uuntur cum Nellore: Non-Muhtimmadan Rural): Rave 
you applied that standard to the policemen and military here in India? 

JIr. PreBldent: Order, order. 

Mr. P. Iluon: Sir, I will now turn to cases to which my Honourable friend 
Prof. Ranga referred the other day, speaking of those who were hanged,  and 
those who were sentenced by courts martial before the fall of Singapore. Now, 
Sir, the circumstances in which those men were captured, the circumstances in 
which they were tried, were very different from those about which I have been 
speaking so far. At that time the war was raging; the soldiers of the Indian 
army were fighting for their lives and for our lives-yours and mine and there 
were many cases of 1. N. A. bullets striking down men in the Indian army. 
And at that time we applied the normal military law and proceeded against 
those men, as I am sure any other civilised country in the world at war would 
have done. They were given trial by courts martial; they were given defence 
counsel, and when they were convicted their sentences were carried out. There 
are, as I explained the other day, fourteen men serving terms of imprisonment 
us 0 result of those courts-martial and, as I also expalined, thE' question of recon .. 
ilidering and reviewing those sentences is now being considered and thought 
about. 

. Sir, I have .tried to explain the policy of Go'!emment; it is exactly explllssed 
In the ResolutlOn moved by my Honourable friend, NlJWab Siddique Ali Khan 
as amended by myself. I prefer Nawab Siddique Ali Khan's motion to tha. 
moved by the Honourable the Mover because it is a clear-cut issue which COD-
cems the 1. N. A. only; it does not bring in the other political detenus, with 
whom. personally 88 B department we are not concerned·, and it is the I. N. A. 
on which I think a clean verdict is called for. .. 
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Kr. JI • .AlaI All: Bir, may I interrupt the Honourable Member just to make 
one point clear? Supposing the amendment which the Honourable Member 
wants to amend is not moved, may I take it that Government will agree to the-
Resolution? 
1Ir. P. J[aIoD: I could not agree to that. 
1Ir. Pr8lldIDt: That amendment has already been moved. 
1Ir. JI •. .AIaI.All: There is notice of an amendment to an amendment that 

has Letlll movtld by one Party. Supposing that amendment is not moved then 
naturally the amendment by which you seek to amend that amendment will 
fall to the ground and therefore the original Resolution will stand. 

Kr. Pr8I1dmt: The position is that the first amendment to which ilhe-
Honourable Member is referring hu already been moved. 

1Ir. JI • .AIaf All: But supposing it is not pressed to a division? 

Mr. PreB1dInt: That raises a problematical question. 
1Ir. M • .AIaf.All: I raised it just to know where we stand. 

1Ir. P. 1IuoD: Bir, I have explained why we feel very strongly that my 
~ t ~  be added to that moved by Nawab Siddique Ali Khan. I ha .... 
t ~  to explam to the House the ~ for the policy we have followed and ita. 
object. I would ask my Honourable fnends over there to consider whether the 
policy which we have followed has not been one of extreme clemenoy whether 
in faot there is any other Government in the world that would have gc;n8 so far 
as we have. And I will go further. I would ask them whether in their heart of 
hearts they really believe that they would themselves have gone so far as we 
have. 
¥awabRda Ltaqaat All Khan: There would have been no ocoasion for it. 

Bbri Sri Prakau. (Benares and Gorakhpur Divisions: Non-MuhammadaD 
Rural): We do not want to rule any other country. 

1Ir. PrelklUlt: Order, order. 

1Ir. 'R. IIUOD: Bir, there is a very old saying which I would like to bring to 
the notice of my Honourable friends on the other side. It was made two hundred 
years ago by Dr. Johnson who said that every man in his heart of hearts at BOme 
time or another despises himself because he is not a soldier. I for one have 
often felt like that during the last six lears, and I t ~ most of us who are 
civilians have felt the same. But I have felt very proud lDdeed to be conneoted, 
in however small and humble away, with the Indian army; and I think that 
whatever their political views may be every Indian must really inside himself 
feel very proud of the Indian army. He must be proud of what they have done 
in many batt16s all over the world,-at Gallabat, at Keren, at Agheila, at 
Alamain and tht'l crossing of the Benio river and the Bangro river in Italy; ~  aU 
these occasions they have shown their gallantry and. t ~  fortitude and-their 
endurance which were all equal to those of any soldlers In the world. But I 
think you ought to be still more proud-and I know I am-of the endurance of 
those 45 000 men who in spite of the circumstances which I spoke about thi. 
morning,' in spite of the world which seemed to be crumbling about their ears, 
had remained faithful to one single principle that they would not change sid_ 
and fight against their former friends. I would ask my Honourable friend. to 
look into the future-I asked them this moming to look int<l the past-and think 
what may happen in ten years' time, when ~  party feelings are running 
high. Would you then wilih the officers and soldlel'8 of your army to put before 
their allerQance to the State t.heir allegiance to a party or perhaps to a religious 
community? Is that whAt you want? Or do you want the spirit of men Uke 
Captain Bndhwar who, as you have heard, was confined in a cage for over 80 
daya unable to lie down or to sit because he refused to fight against his friends? 
Or men like Captain Ansari who was beheaded because he refused to fight againiti 
his friends? And finallv Subeclar-Major lIarl Singh who waa subjected to sucb 
connant and repeated brutalitlea that he Jolt firs' hie hearing. then his tighii, 
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[Mr. P. Mason] .' 
then his reason and finally his life? That manga:ve ~ ~  he had to .Slve 
.for one simple reason, that he would not fight agamst his friends. That, Sll, I 
. suggest , is the spirit--which you want in the Indian army of. the .future j and I 
.hope, Sir, that nothing will be said in this House or done m this  House that 
lmight serve to destroy that spirit. . 
Mr. P. J. GrUIltbl (Assam: European): Sir, never since I first became a 

.Member of this House have I risen to speak on any issue so reluctantly as I rise 
today j for I feel that this occasion is one of those on which though silence mfglit 
'be incompatible with the responsibility of this Group, speech may t ~  
be unhelpful. Few events in recent history have stirred up as deep and WIiie-
'spread emotion as has been aroused by the subject of what is called the Indian 
National Army. Much of that emotion has been spontaneous and much, too, 
bas been stirred up by a carefully thought out and elaborately planned and 
·executed campaign of publicity in the press and on the platform,-a. campaign 
the organizers of which have perhaps been more concerned with winning .. tem-
porary political triumph than with considering the long term welfare of this 
'Country. Whether that emot.ion has been spontaneous or induced, it has had one 
effect: It has clouded reason j it has warped judgment j it has made the judicial 
approach to this problem almost impossible. Sir, the problem we are considering 
is the problem whether certain men should be tried or should not be t.ried for 
.certain alleged offences. That is a problem which needs to be approached not 
in an atmosphere of heat and emotion, hut in a calm judicial spirit. I very 
much deplore the fact, that what has taken place in various parts of the country 
with regard to this matter, has made that judicial approach practically impos-
sible. We in this Group have had to try to make, and we have tried to make, 
.an effort of imaginative sympathy to understand the strange complex of emotion' 
'which is seething round this question of the Indian National Army, For to us wbo 
live in a completely self-governing country, no corresponding problem could 
possibly arise. To us, when a man goes over to the'enemy, the issue is a simple 
-one: Did he go under duress or did he go voluntarily? If he went voluntarily, 
there is no more to be said j he has to pay the penalty for doing so, and so we have 
.no heartbumings about Joyce or Amery. We have not to bother as to whether 
.those people should have been tried or what their sentences should have ~ 

But we have to recognize that the position is much more difficult in a country 
osuch as India, a country going through a transition phase, a country which has 
.not yet attained, though it is about to attain, full self-government, and we recog-
nise that under those circumstances and in the high emotions which are gene-
nted, terms lose their ordinary connotation, that men's minds become confused. 
that words like loyalty and patriotism, which to us are simple terms, must 
necessarily become blurred in their meaning in the minds of people of this 
oCOuntry. We have to recognize, for example, that loyalty and patriotism may 
'mean several different things to different sets of my Honourable friends here. 
'To some they may mean the primary duty of a soldier to be faithful to his sworn 
allegiance; to another mal} they may mean that he will devote himself to what 
be believes to be the cause of India's freedom before everything j to .my Honour-
able friends here they perhaps mean devotion to Pakistan j and to my Honour-
:able friends there an equal devotion to Akhand Hindusthan. We, therefore, 
have to judge the J. N,. A. against background of what is happening today, 
against this process of ment-al confusion which has been going on for a long time. 
"The confusion'has not been confined to matters inside the borders 9f this country. 
It has extended to relations outside and to the meaning and significance of t&e 
war which we have recently fought. And 80 though to us in this Group it has 
always been clear that India's main need was to see Japan beaten, there bave 
been some of my HonoUTable friends, who. have b,e.en less clear on that subject. 
They have swung backwards and forwards, One day they felt that Japan must 
at all cost be beaten, and the next day they felt that it was still more urgent and 
"till more imperativp to suatch their freedom. as they put it ,from British hands. 
We in this Group know that they were mistaken: we mow that no question of 
catching freedom arises: But we have to recognise the fact that this oonfuaion 
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did exist in men's minds. Divided feelings and confused t ~ t  do ~ 

know whether the divided fee!J.ngs produced the contused thought, or t ~  

~  contused thougbts produoed we Cllvlded feelings. ,Hut the fact remains tnat, 
thanks to the circumsliauces of this country, mauy people were uncertaw 01 
their duty. 'fo put It in another way, m&ny people lalltld to receive -that clear 

" lead from their leaders which was never more badly wanted and it is agam.st ~ 
background of contusion and lack of leadership that the men of the lnWIltQ 
National ~  have to be judged. We know that when in ~ t  liJuI 
these words lose their meanmg, people begin to take oaths with menial ~
"iOllS, S!W!Jld lOYUIQtlli urt: lUl'l:\uLLt:U, It btl':Ollles Ulll1cuiL lui' Wtl Slmple mlin 1iO 

remember what allegiance means and, above all, to remember that the aUegiaDCI 
of a voluntt!er is somethlllC: tu us placed lughly abovt! the aUegl&pce of Ii 
conscript in other couutl'itlS_ It WOUld be disastrous, disastrous to the future 
of this country, if this kind of mental confusion continued. But it is for m1 
Indian friends and not for us here .in this Government to discover how to reCOIl-
cile those conflicting loyalties. It is for them to discover how beat to maintaiu 
that military tradition, the tradition of unwavering obedience, on which their 
best hopes will rest. It is for .them to determine what attitude now towards tbiI 
quesion of the Indian National Army, will lay the surest and strongest founda· 
tions of their self-governing India in the near future. But although t ~ dutr 
rests with them and not With UB, there are still one or two aspects of the pro-
blem on which I can usefully comment. 
MJ first comment would be an "ppea!. It would be IUl appeal not to ~  our 

• sense of proportion, not to concentrate our attention so exclusively upon iIle .. 
comparatively few men who have been tried or are being tried, as to forget that 
very much greater number of men who remained firm to their duty. Do not ill 
thinking about these few, forget the forty-five thousand who resisted all torture, 
all blandishment, all inducement and refused to break the oath which they had 
sworn. For you, Sir, and for us who have lived in comfort and safety duriAS 
the war it is not easy to realize what was involved in standing firm 81 a prilODtI' 
of war ih the hands of the Japanese. 
AD Honourable .ember: What about prisoners of war under you? 
1Ir. P. J. Gri1IltJut: I will discuss tha\ point on some other more sui.tab1e 

occasion. Sir, it is not easy to realize, least of all is it easy for my interruptm, 
friend to realize, what was involved in standing firm against the pressure of the 
Japanese Axmy _ There is only one way of realizing it: That is to read tn. 
accounts of some of the deeds of bravery and heroism  which were exhibited br 
those forty-five thousand men. The Honourable the War Secretary referred to 

~~ the case of 8ubedar-MBjor Hohra.. I wonder how many of my friend. on thi. sid. 
of the House havt! takt!u the trouble to read the citation in which the declara-
tion was awarded to that man for his magnifioent resistanoe. 
1Ir. II • .AI&f .Ali: We have inside knowledge of how things have been happeD. 

ing; we know the inside story, , 
Mr. P. J. Grifllthl: Knowledge comes, but wisdom lingers. If my Honour. 

able friends will spare a little time to study some of these citatiooa they WUl 
begin to realize what was involveli in the gallantry of these forty-five thousand 
men. What is being done for them? Why are there no cheers for them whell 
they return to their villages? Why are not reception parties arraaged for them' 
Why are there no garlands for their shoulders? What are my Honourable friende 
doing to show that they appreciate this unparalleled example of resistance and 
staunchness? And what is Government doing? 

AD JIoDoarabJ.e Kember: And what are you doing? (Other interruptiona). 
Mr. PreIldea\: Let there be no interruptiona. 
Mr. P. I. GrUIlULI: What is Government doing to show its appreciation of 

the action of these men? Just as I charge my Honourable frienda on that side 
of the House with failing to ap-preoiate what these men have done for UI 10 too 
I oharge my Honourable friends on the Treasul7 Benoh .. with aD equal' failure 
What are they doing in the way of .. pecial awards and special privilegee for t ~ 
mell who stood 6tm, 

• 
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Non-Muhaulmadan.. I\ural) : 

IIr. PJuldaD.\: Order,  order. Let there be no intelTuptions. 
1Ir. P. I. GrHlltlu: I appeal to my Honourable friends on that side of the 

Heuse to keep u. seme of proportion about these men under trial. Don't let U8 
forget the gl'eat fllct. the gOl'ious fuct that forty-tivtl t'lOUSUlld peopltl stood firm 
under an ordeal which few of us could have hoped to resist. I t t ~ .  

But aftf'T all the real issue is, should these men be tried, or should they not be 
3 tried. I suppose we have to begin dividing them into two categories. 
p. II. !<'irst, those who acted under ~  For them we can feel nothing ~ 

Blmpathy. No man who has not been through un ordeal of that kind has the 
nght to judgtl men who fell by tho way because they could not resist. Sympathy 
Is the only possible attitude. And then you have the others-the ones who were 
misled by mist 11k en patriotic motive!!. Let us appreciate thdr m)tives. Let 
us aoknowledge that in many cases it was genuine patriotism. But do not let us 
disguise from ourselves the fact that it was mistaken patriotism. Don't let it 
blake us forget that they were wrong. If they had had their WilY, my Honour-
able friends intelTupting would not have been F;itting in thiR House in comfort. 

(IntelTuptions. ) 

BhrI Btl Pra1rala: You would not have been either I 
1Ir. PreI14l1lt: Order, order. 
111'. P. I. QrIJIltbl: I hardly expect my Honouruble friends to pay much 

attention to a sentiment of that kind eomiug from me, but they may perhaps be 
tnol'E' impreslled to know that the same Ilentiment Wa'S expressed by Pandit 
Nehru in hi!! talk tor. preas l.onference in June In"t year "'hen Pandit Nehru F;nid 
emphatically. speaking particularly of Subhas Bose, "if he thinks India can get 
ber freedum with the help of thtl .Japanese he if; wrong," nOll't tllke mv word 
for it but tak", Pluldit Nehru'" wOI'd, and Ilc('ept t ~ -fnet. I t t ~  

.... Pre1lld8llt: Order, order. Interruptions Rre not n C'ontribution to the 
debate. 
o BOD01I1'&ble Kember: He has no right to misrepresent, 
Ill. Pnllden': ThE' Honourable Mtlmber hns a]so a right to rtlply. 
1If. P. 3. GrUIltbl: Interruptions have one value: they are stimulating. 

Don't let the fact thut you understand and sympathise with the motives of 
th(:s8 men warp your judgmellt a,r,d cloud .'iour reason and maKe you fail to see 
that they were wrong. Do you oot think it. would have been a bad thing if the 
whole of the Indian Al'ruy followt!d the example of thelle men lind joined the 
Jllpancse? (Interruptions). 

Mr. Prelldent: Order, order. 
Mr ••• I. Grlllu..: If my friends think it would hl\\'e btlen a good thing, I, 

think 1 CliO confront them with t,he words of their own great ltlader. 
(Interruptions. ) 

1Ir. JINIl4ea\: Order,  order. 
JIr. It. I. GrUMhI: Surely in this matter 'he rO,tional view is to try alld 

distinguish betwtlen the different types of charges, First yOIl have t,hose men 
ahlll'gccl with making war ngainst the King, Emperor, with dflFlertion nnd other 
crimes. However serious they mny be, t t'~ were crimes of 8' ~  military 
nature. So far as we are concerned, we in this Group, bearing in mind all the 
eirllumstancEls, SUppOI·t the suggestion that they should be let oft. Next we 
turn to another and different call'gory of crimes-and here I thillk the Honour-
able the War Secretarv has made the i..aue more than clear-, crimes which 
involve brutulit .. aod crueltv. So far 11K we are cODcel'n"ld, brutality will be 
brutality and cruelty will be cruelty whntt'Ver may BerVe to cloak it from ,'iew 
for the time being. We will accept no argument that misguided motives t)r 
politiC'sl ideal or any intentiolls, ~  lofty, . call t~  bnltality into an.\"'-
\bing else or can stop cruelty from bemg IIOmethmg whICh dek'rvE's the repro-
batoion of all rigbtminded men. So OUi' point ~ view is quite clear-that we 
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wi:! not agree. i.u 80 fut as we have lilly power to influence these ~~ . ~t 
crimes of brutality IiDd cruelty should be exempt b'om trial because Some of the 
prisoners concemed are said to have been inbpired by patriotic' mot.ives. 

Shri Sri Prakua: That itself is brutal I 

.-r. P. J. ~  Will uot the m$ foundation of a self-ioveruing ha.di& 
be the maintenance of a real sense of !pOlal valueil? M ust ~ t the ~  

luan know how to dilltiuguish right from wrong? MUlit he not know what·, 
JoyaltJ nleans ~ (IlltelTuptiollS). 

4Q .onouraWe .• 881be,: Whet about the British? 
1Ir. P. J. CkiIHh': Don't fuss about the Hritillh. We are going. 

Mr. Prestdent: I IJII1V remiud the Honourable Memher of the time limit. 
. (Interruptions.) • 

Mr. P. I. Gri1tiths: Let llIe ~  this that what is happening is thut there it! 
growing up ill the minds of the ptnple ill this country a confusion of morlll 
' ~ whwh will stlllld Indiu iul>ud ,;tead ill t1e years to come. 
IIr. 11lI1u Subedar (ludillll Merohunit;' Chamber aud Bureau: Indian COO1-

merce): Wh,Y are you worried about it? 
IIr. P. J. Grifltha: Von 't ' ~ t  to yourself tbe mOllopoly of care for this 

country! IlLdiall soldiel's are beginning to say "if these Rre the hE'roes what did 
I fight for" [ The widows ill the villages of India wiU BHy .. If these are men 
who deserve well of the country, why did our husbands die?" Don't let ........ . 
(loterruptiol1s), I am lOrry my remarks are getting BO much uuder my friends 
skin. 1 ('sllnot help it. These Ulen fought and died ~  they knpw that 
only by theil' death lind tht'ir gullalllry could this country be Raved. At thl" 
moment all our thought,s lue ~  IUld elUotiounlised Ii;o the oonstitutionn \ 
iSllue. When that i!it3lJe ill settled, when India., a self-governing India, haa 
attained her full Stllt.US in the comity of nations, what do ~'  want lllen to 
remember about India's war effort? ' 

~ Honourable .ember: Subhas Bose I ) 

1Ir. P. I. Griftlthl; Whllt y'OU w!lnt them to remember is the glorious parI 
pla.yed b.\ the Indillll Arm)' ill all thelltn's of \\-·ar. Is it worth while 80 focussin@ 
attention ou the pl'oblt'IlI" u{ lil(' I.N .. \ Uwl when in years to come men read 
the dabate!i of the Al<st'Ulbly they will say that all that tnis Assembly thought 01 
in conrh'eliou with the war wall the J.N.A. 

PrOf. 5. G. ~  A tholJ!!And times. 

1Ir. P. I. GrHlltlll: Don't throw "way, for a political triumph, that glory 
which eVt'Ty level·hE'aded nHrn \\,Illlh. 10 s'!p accl'uing to the name of the Indian 
Arn,)' throughout the centuries. 

Blul srt Pr&kala: Why did you go to war? 
Ill. President: Order, order. The Honourable Member mMY not take up 

his tiuw ill replying to the!>e interruptiolls. l..et him proceed with his argument. 

Mr.}). I. GriIl&b8: In this group ollr decision is clt-ar. We are agreed t ~ 

the charges agaillSt these men, {'xcept ~' . they t~ to brutality IIDd 
cruelt:-,  should be dropp .. d. E ~  111 tluB House wants them dropped. 

lfaw&bsa4a Ltaquat All lC1aD: AbeirfJ{'nt of murder. 
1Ir. P. I. GrUIlu..: I think thill Rouse, lind above all this Government is sick 

of th(' ",holt' thing. F.\'eJ'yolle Willits it to be dropped. This GovernDlent 
knows it hilS bllngll'd oyer the I.N.A. You know it Bnd I know it. But let 
liS bv quite dear us to fhe rellllOn why we are prepared to have 
t,hesi' chargeR dropped. We orf' prf'pared to ho\'e them dropped not because 
we npprove or tllP ~  ttJken hy th.· people Mncerned, not because we can 
mentally and morally condone their aetions, but because we try to undel'lto.od 
the motives by which t ~' wpre J J ~  Rnd ~ t' . It is in that spirit 
~ . because we think that this it' a ('Me where jU!lticf' should be tempered with 
mercy. while at the BOrne time we must retain our sense of proportion nf mora) 
values. that we agTt't' t(l drop the8e chllrgeFl. It is because that is our view 

.  . 12 
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IMr. P. J .. Griffiths] 
~ t we are  prepared to support the amendment moved by Nawa.b Siddique 

Ali Khan, provided, and provided only it has tagged on to it the amendment 
moved by Mr Mason. 
'My last word is this. We have had enough .~  of It political nature on 

t~  matter to satillfy even the most t ~  .and vigorous among my 
.friends. Can we not now face up to the straight lssue? Do we think these 
men. ~ ~  tried or not? Thp. ~  is no. And why no? Not for reasont 
of high politiCS, but because we think we underst!l'Ild the motives tha.t led them 
~ act in the way they did twd we think those motives deserve charitable con-
sideration. If ever r find myself fllced with the situatiotl in which those 
65,000 fouud themselves, I hope hud I prsy that I shall be t ~  enough to 
~~ t  the 45,000, ~ if  I fall by the way. I trust I shall reoeive the same 
.kind of mercy and conSideration whioh we are willing to hold out to these men 
t.oday. But I ~  not ~t tha.t it shall be counted to me by righteou.ne ••. 
. 1 ean. ~t charlty and cODF.ildE:>rabon but 1 caUDot expect to be made II national 
baro If I fad to be true to my oath of allegiance. , 
. Mr. •. ~  Ali: Ever since I have come to this House, my Honourable 

"friend, Mr. G~ t  ~ been a source of great stimulation to me. I do not 
'~ t  a. smgle OCClUllon v.:hen he has spoken and I have not been provoked 
mto some kmd of speech whlCh I never intended to make at that time. Bu* 
I ~' I do not wish to be provoked at all. In the beginning I was thinking 

~t ' I should speak on this subject at all for the simple reason that the 
entIre question has been Harrowed down to a single issue after the speech of 
the HOllourable Mr. Muson. \Vere I to join issue wIth Mr. Griffiths, I am afra;d. 
I would have to speak for a. long time and answer him point for point. But for 
tbe sense of humour which I have cultivated since I was last in this House in 
1940, I may have spoken in great anger and indignation and' I may have joined 
tRSUS on every single point raised by him. There is one point on which I may 
Boin jE'EU(: with him even now. He has spoken with great vigour only to confuse. 
~  and obscure the issues bdore this House and he is very clever at that 
;game. I know that only too well. 
it ill 1!.IDazing t.hKt for the first time he has spoken in this House with that 

vIgour and vehemence which smack of earnestness and sincerity, I hope he wa • 
• inccre this time; otherwise the whole of his speech would be perfectly futile 
But bl! Beems to hllve forgctten Ihe fact that if be placed himllelf in the shoes of 
Indians and felt as strollgly ~  Indians feel his pntire sppl"rh would have to be 
of If different texture. I ask him ·now to imagine the whole of England under 
:tho reign of the Germans. Supposing the Germans had been ruling for about 
200 ~  and had engaged Britishers in their army Rnd had trained them as 
effectivc:v os the Briti:,.hers have trained our Army ill Iudia today; and suppoe 
ing that 'the units of thiH army had been sent abroad at a time when Germany 
was engaged in fighting a WRr against others, with whom England at that time 
mip-ht un! hnw· becll lit \1':11'. whnt. would hRv!' he en the ~  and actions under 
those circumstances of the British army. Suppose further that this army, thiS 
Britil.h army sponsored by Germlllly operating abroad had turned round and 
said, "No Gennans from now: we must see first that England is free", how 
'Would the British have felt about them? This is the context in which Mr. 
Griffiths must see the entire drama. of the Indian National A:rm.Y. which roused 
and ~t  the imagination and the deepest feelings of the entire country with-
out any difference or distinction of party or creed. This was the only issue be-
fore the country on which every single Indian stood by the side of every other 
Indian forgetting aU parties, forgetting aU creeds and forgetting all other feel-
ings. Mv friend. Mr. Griffit.hs, ~  said thllt .much of this feeling, much of 
\his sentiment, much of this emotion was genume and spontaneous. I would 
, ftquesl him to revise his opinion. It is not a question of much of it being genuine 
G' spontaneous: The whole of it was absolutely genuine. It was one big 
-emotional uphea.val whioh we could not even dream of. And let me remind 
tl:m-it is very easy for him or any other gentlema.n to say that 80me of thi. 
agitation (1 ~  eall it .. agitation") was stirred by a C8'J'f'flllly ~  .•. l scheme 
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of publicity-let me remind hiIll of the fact that the moment We came into ,"Ul& 
picture we applied to the Government, and memorialised the Govemor Gener.u 
and l'ointed out to him that in this particular case great issues were involved. 
a grU.i deal of emotiOll was likely to be stirred up and therefol'e we wanted fib. 
Governor General to postpone these cases until the eleotions were over. Bu' 
what was the I ~ 'l'he IWswer was, "No, justice must take its course" ~ 
Justice has taken its course. They started the oases and the result is that the 
very emotion&! upheaval to which .Mr. Griffiths says fillip was given by oarefull1. 
planntld publicity WIIB really a geuuine upheaval, which had nothing whatsoever 
to do with any kind of carefully planned publicity. It was all perfectly genuine. 
because from day to day the evidence in these cases was being led not by us. 
who were defending these cases, but by the prosecution. The,y were tiling, iD 
documents after documents which n:.led the pages III all the newspape.ra. AD 
the d'Jcuments Vihich were produoed about the I.N.A. were being devoured bl 
the people, so that t ~ publicity Will! not Illanufactured by us, it was manufaCo' 
tured by Government· They ought to thank themselves for aU. the I!ins which 
they want to father upon others. I will not go further than this as far as m1. 
friend, Mr. Grifliths, is concerned. fIJI' the simple l'eoson thnt if I waste my time 
over him I shall miss other issues which are far more important. 

Mr. Mason's speech, as far as I oan judge, was very cul1ci1iatory. I appre-
ciate the spirit in which hI! spoke but both he and· ~ . '. GriiJiUis. coDWIitted ODe 
biB "rror of judgmeut, because bot.h of them were lDlsinformE'd, because th., 
did not know the inside history of the I.N .A. Fortunately or unfortynately for 
them, I happen to know the inside hidtory of the I.N .A., because I have studied 
it inside out. I have examined men after men and I have interrogated them no, 
with a view mere!y to defending them but with a view to fiuding out what miI-
takes were committed by them and how we could rectify the blunders ~  

the Britishers, in organising the Indian army, hRve committed· in India. And 
the one lesson which I drew from all that st.udy is that the Indian arm;}" how-
BOever well organised it might be, lacks the onl,y lltimulus, the only ~  the 
only faith which can move men to lay down their lives, without counting the 
oODsequences to themselves. This army has never been organised as & patrioUo 
army to defend India under all circumstances, and whioh must alwaYII keep tb. 
iuterests of the country before it. Love of one's country is a great thing. The 
Indian army has never been given" cause to fight for. Whut is the cause for 
which the Indian Rrmy call fight? What is the ideal for which the Indian ROl-
diers can fight to the bitter end? It is the freedom of India. Have t,ey eVer 
been told tha.t they should fight for the freedom of India? They have not been 
told 110. 
I was told while I was studying the case, that the Academy, where t·heN 

Indiau officers are trained snd brought up, dil'lplays in letters of gold the!\(l worda 
of Sir Philip Chetwode and they mUt't be bome in mind not only bi.: Mr. 
Gri"ffiths but also by everyone else, who has tried to judge the Indian Notional 
Army. They relate to the duty of Indian soldiers. or for that matter of an, 
soldier in t)}e world. The words are as follows: 
"The I&fety, honour and welfare of your eauntry eame. IIr.t, al .... ~ and every lim", the 

honour welfare and comfort. of men you command come nezt, ~  "wn Of,ed •• comfort and 
aafety 'eame la.t, always and every tinra." 

. It was this maxim which was bome in mind by thole who are today chB'l"gt'ci 
with baving committed a breach of al:egiance. I will talk about aUegiance "in. 
momAnt. One owes allegiance to one '. coup try firet and t.o every thing Pol,.. 
afterwards. Sir, in International law it is said that allegillJH'!' is nn iUlOl"plltohfa 
aecident. It is an insAparable accident to those who are borr, under their nWD 
Goverument, under their own orown, but. when it comea to a ~  of allellionQe 
in a country which is govemed by another country, true ~  ill what ODe 
awes to one's own country. I need not go further than that. Mr. Masoo talbd • 
irellt deal about allegi8l1ce and I endorse much of what he &aid only With t.bia 
Inodification. He might tum MWld· Ilnd say "Y quoted to you the oath which 

~ people had taken. There WR'8 the oath but. they broke their oath eYeD 
from their own point of view." I should just. like to examine the validity ~ .. 
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charge that they had broken 'the oath which they had· taken. This is the con-
·eluding portion of the oath which these soldiers ore expected to take: 
"I will obey the commands of my officers even to the peril of my life." 
Theae are my own wordb but I believe t.hat is the essence of the oath. .And ~ 

what were the commands of their officers siter Siugapore had fallen on the 16th 
~'t'  19421 On the 17th }I'ebruary, 1942, in that famous ~'  Park ~ tin" where 60,000 soldiers and officers were assembled, Col. Hunt goes to the 
IDlOl'Ophone, addrllsses the entire gathering there and (lays "We ha.ve surrendered: 
. now 1 surrender you to the Japanese" 
1!r. P. KaIcm: No, Sir: not surrendel·. 
Mr. Jr. AIal AU: I would not be inclined to challenge whertever Mr. Mason 

.may say now. In any ease Lt.-Col. Hunt. definitely and positively told. theae 
people to obey the command. of the Japanese officers in the same way &8 they 
had bben obeying the commands of the British officers .............. . 
Mr. P. JIucD: No. 
Kr. •• Alai Ali: These Pbople were· handed oVtJr to the Ja.panese bound 

hand and foot like a :Bock of sheep; and after that to say that they were noi 
cieaerted is to my mind the most disgraceful statement to make here. I am 
not charging Mr. Mason with making a misstatement Mr. Mason is fortunately 
only holding a brief, but I know what happened behind the scenes. I asked for 
General Percival to be produced in court but he was not forthcoming. I would 
have liked to() see his face in a court of law and I would h8'Ve shown how far he 
WII8 reaponsible. He was the one nlan responsible for the entire disaster, this 
lmprecedented disaster of the Malayan campaign. There were .others a!.F10 

besides him. And what were the predisposing causes in the case of these I.N.A. 
people? The predisposing causes were more or less those, a brief list of wmch 
I shaH attempt uow. I do not iutend-to go into all these causes-because the 
issue is very brief lind naol'rOW; but unfortunately these issues have been raised 
and therefore I IWl ntrempting to meet them. The predisposing causes were 
these. In the first plRee most of the armies that went out· from India in 1940 
wel'e fu:Iy a.ware of the circum!!tances and conditions of the north-eastern 
defencls. The question of the nort11-eastel1l defences had often been raised by 
me iu this House: I drew the Government's a.ttention in this House from time 
to time to show thut they hud been criminally Dl:\gligellt us fur 88 the north-
Mstern defmlees were concerned; and from one of opposite sea.ts the Home 
Memher or the Defence Secl'etary used to smile and answer my questions and 
tell ma "You people know nothing about it; We know our business." Then 
aftn years of hammering, thc Chatfield Committee was brought out and what 

~ their finding ill regard to ow' defences? They found in 1989, :ffi4O tha.t 
the defences of this country were deficient by 45 crures worih of capital works 
aud Gther urgent l'equirement!!, undo that was the time they were building up 
Singupol·C. Theile dehates were taking place. and this unprepllredllCS(l was 
fully known to the atlTly. 
The Den cause WIlS inadequate training and equipment even after the out-

break of the war. The period of trninillg wns reduced from two years to 8ix 
months. People trained for six months were lent out: they knew nothing 
about warfare; they knew nothing about the kind of terrain they were to operate 
in; they did not e\'ell have enough inRI'S: there ~  not enough maps to go 
round· to the officers 'J'lIese were tb!! conditiollR under which the!\' were 
operating. . 

Next came the training with dummy weapons. In Maloya itself  and on the 
mainland and elsewhere they \Vete training with dummy weapons, and sud-
denl:v either up-to-nllte or infllrior weupom; were P\lt into their hands. There 
Was no tank support; there was no air support; and the ent:re training in 
Malaya wall for retreat. They were retreating from Thailand baolwaMS and 
., after day the8e poor fellows were faced with the difficulty of being called 
.-po ... to i'elireat; 'aDd _ben the Japaneae came along and overran the mainland 
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and later on broke throush every single defence that had been ~t up, t,he whole 
of the army had to fall back upon Singapore; and m Bmgapore, 
every one of them was telling the other ., What is the good of beinr . 
here"" News was being broadcast that the Gerni8118 had reached 
Alamein, that ~~ J apane,*: had broken through, alid the enUre force, o/6O,(}(l) 
and more con818tmg of Indian, Australian and British troops had aU been 
Buriendered to the Japanese. I~ . ~t three divisions of ~  British Arm, 

~ .  to, two Japanese dlVls·ons. U ~  these circumstanoes, oan you 
ever Imagme t~  people dreaming of keeping any  kind of, oath they had ever 
~  Even if they had been first-rate' soldiers they could not have dreamt ot 
It. The Crown had ceased to exist for them. 

Mr. Mason next talked' about the 45,000 80ldienJ who wele true to ~  

salt; and Mr. Griffiths also haa very e:oquentll ~  • ~  high tribute _ .the 
faithfulness and loyalty of these people. I know what kinJ of faithfulness 
they showed: they had escaped death once: and they did not want to riak 
their lives 11.;,ain; taut WI18 the \\'hole truth. Even then 1\ large number of 
them were among the surplus volunteers of the I.N .. A. We wtre talking of a cere 
tain gentleman. I do not wish to name him.  I wish Mr. Mason had not mention· 
ed names. I wish Mr. Griffiths had not mentioned nallles. I know the histol7 
of these people and all that I need say about it is this: that I know it for a 
fact that their offers were not accepted, they were not allowed to join the I.N.A. 
and they come back and tell you that they were faithful and loyal people and 
all the rest t)f it. We know their history. Tba\ ia Dot the truth. I do not 
wish to malign anyone: it is furthtlst from my thoughts: I would be the I~ 

man to malign a sing:e Indian soldier. I would be the last to speak ill of a 
single Indian officer. Under the circumstanoes I would not put any blame 
upon anyone. I actually sympathise with them. In the deepest recesses ot 
my heart I have lloth:lIg else but !;ympulhy for them. I except none, Leoauaa 
I know that those who joined the 1.1'1 .A. and the others who did not, were in 
all extremely difficult, IInri 'l ver)' (·"'"ll'ip.x positinll. no not let III! go into all 
those complex matters. This is not the occasion for talking about it. If anl 
occasion arises, I think I can deal with the who'c situat:on vary much mOM 
effectively than I can in twenty minutes time now. 
;-.J'JW, let llle rome to the Iletuai :f;sue whidl f/lees ~. Thc Hl·J.;olution u 

it I!tillHls hefore the HOllse. is n simple one. The ~ J t  ' t t~. 

-only the release of two classes of peraoTls (1) thc 1. N . A. personnel, and (2) the 
IJolith'1I1 jlriRonl'rs IlUU detelllls. 'fhl,! prim<ple ' ~ I,he Hesollltion i. 
exactly the same: it' applies to both (·qually. The very l'onsideration of patrio. 
tism for which we are calling upon t.he Government to ~  the I.N.A. 
personnel and which has been recogniBed by both Mr. Mason and Mr. GriBltha 
110pplies to the others who were in India. The same sentimenfl, the .ame emo-
tion, the same objective, the same purpose and the same outlook ch8'racteri •• 
both of them· One was acting inside India along certain Lnes, and the other 
was acting outside the country. Therefore the plincip'e is exact!y the same. 
n must apply to both. I do not see why one shouid be differentiated from 
the other. I am very glad indeed that Mr. Mason in propounding Govem. 
ment's polioy today has made it clear that the Government blls come to the 
ilonclusion that all these I.N.A. perl';onnel will be released sooner or later. 
r want them to be released sooner than later. On that point let u. 
aU be agreed. They say they will be ~  up to the first April. 
barring some persons who mav have to be interrogated and who mal 
be coming in ('te. etc .. But i am talking of those who have alread, 
been interrogated at great length and who, 88 everyone knows, havt> bed ba 
detention for " very lOng time. I take the CllseS of those who were taken 
along with Shah NawRz and Sahgal, and others,--C'olonel Loganndhlln. for 
in!lt:lI1ce. Rhonsl". om I\ud mllnv others. I ('lID feel off a !lumber ~ f 
'O.amea-Jehangir. Adr. Ahmad, Talib and so 00. I have not I{Ot the whole 
Ust before me. If I had it would take me time to read it over. So many 
. ~t  810n2 with thpm. They hue been interrogated onl!e And for an And 
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1 do not see why they should not be let out. There are many others. ~  
iUs Govemm,ent haa decided that these men will be released BOOner or later;. the 
IOOner it is done the better. 
Now I come to the case of those in respect of whom Mr. Mason would like 

UI to airee to an exception. Those are the cases of pel'lOIls who, e.oc9l"ding 
to the Government, are guilty of brutality'. I do not ~ to comment On 
this word . bl'l1tality'. It is a much abused word and it is being flung . ~ 
treely. We fling it across the floor 1i? the T~ ~  Benches and t~  Treasury 
Benches fling it across at us. But one thlDg IS perfectly certain. These 
charges will continue to be bandied until this country is free of foreign domi-
Dation. When this country is free of foreign domination, these cbarges will 
change their colour. These charge, will then be flung at the Government that 
'lDay be sitting over there and other charges may be flung ~ at those sitting 
h£re. That will be a different story but the fact of the matter is that the very 
principle which Mr. Mason says Government is applying to the consideration 
of the I.N .A. personnel demands that the question of t ~  should be ruled 
out. Why? THe entire age of the I.N.A. covers three periods. The first 
period is that of the first I.N .A. which was built up by Mohan Singh. I shall 
not go imto the history of that nc,w. It is I.l. very fllsciuating history. The day 
it comes out even Mr. Mason will find it very absorbing reading. t ~  will 
find it exceedingly absorbing reading. The first I.N.A. lasted practically from 
the day the Bidadari ResolutioDi were passed in Murch 1942, down ~ tne 28th 
December, 1942. It is thE' fjJ:st period. This was the period of preparlltion and 
this I.N.A. was inspired by two considerations. The first was that this army 
"as formed for the purpose of liberating India. They laid down a condition. 
They said that they wou!d fight for the liberation of India only if the Indian 
people asked them to do so. 
Mr. PreIIldent: I would remind the Honourable Member of the time limit. 
Mr ••• AI&f.AU: I shall finish in five minutes. They knew that there 

was a possibility of the Japanese uti:is:ng them and therefore it is wrong to 
lay that these people had formed this army for the purpose of collaborating 
with the Japanese or for being stooges of the Japanese. They were not stoogel 
uf the Japanese. 1'hey were thinking men who had only said to themselvee--
now if the Japanese are likely to go into India, they will be a danger to India. 
Let us have arms, so that at ~ at some stage we may be able to turn our 
arms against them. They knew t ~ and it was with that intention that they, 
.t ~ t.bis army and IO.t.er on they knew that the Japanese would ~ a.n.n 
them properly and the truth is there. Out of the 20,000 that my friend, Mr. 
Maaon is talking about, the Japanese were not prepared to arm more t ~ 

10,000, because the Japanese wel'e fully aware of the fact that if they armed 
tbe whole lot they did not know which way they wO\ltd tum. It is not true to 
lay that 'he I.N.A. was formed for acting as stooges of the JapaneSe. These 
people organised themselves as a proper army. They were acting under ~  

own regular code and any punishment that. was meted out to those who bad 
Ilommitted any infraction of their Jaws and rules must be judged by thOle 
people and not by us here. not by this Governmellt here. In fact, our origin..!l 
proposal was that the whole issue of the I.N.A. should be left over to the new 
Government that was to oome into power. We hear a great deal of our taking 
up office and of transfer of. power. Why don't they wait until the transfer 
of power has taken place nnd let us deal with the situation, because then what-
ever punishment may be deemed necessary will be in6icted upon those who ~ 

real culprits by the consent of t.he people themselve!1, because the people wiU 
have judged t.hem, and not a foreign government. Whatever you may sa1. 
this Government is a foreign govemmE'nt. Nobody can deny that. The Indians 
sitting on the Treasury Benches may have the best of motives but unfortu-
nately they are still collaborators of the foreign government and they are 
looked upon as collaborators of the foreign government. 
Therefore we say-wait until the new Government has taken its seaJ. lionel· 
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then let the new Government deal with tche whole cue. The ~  is th!I. 
Whatever the charges-brutality or anything else-they musi be investigated bl 
those who are in a position W do so, namely, the organiaels of the l.N.A. or 
fihe people who sympathise wtih the ,i.N .A., not by anyone elae. ',rhat is 1be 
only way to deal witb ii. 
I shull just say one word about; Abdur Rashid's case. T ~ is one of the 

CaBtlS which has caused a great deal of excitment and has around feeling tJ1 
over ~  country. l studied this case in the uliual course and ~  it ou. 
as a case for acquit,tal, ~ for conviction. Why'! As Mr· Mason himself hat 
admitted, . AbdUl Rashid was in charge of three camps. These three cam!!.' 
were orsanised by ~ I.N .A. How do you know that the peol!Je who Wde 
undergoing fatigues or people who were being deali with as ofIende:s againsJ 
certain rules were ~ the people who actually belong to the I.N.A. and who 
had been sentenced to various jjerws of punishment and who were ~ in ~ 
camps. I~ is easy for these people now to come and say we were being j;or-
tured, we were being 28rsuaded or coerced into join;ng the l.N.A. ~ j,a cij.8i-
cult to sift t ~ cbllft trOlll the wheat at this stage but it is a fact that many 
of these people who were subjected to certain punishments were persona who 
-had oommitted various ofIences. Some had committed ~ . .~  had 
, committed worse ofIences then theft and they were sent to the8e camps and 
they were being punished. It i8 not up to ~  Government t~ deal wiOl thoee 
oas88. Those cases could only be dealt with by tJle organisel1l of ~  I.N.A. 
and their officers. The whole episode is dead and gone. Why taij( about ~. 

Drop it. Present the country with a clean slate. When ~  aay that inde-
pendence i8 coming to India in a very short time and the people will Le govern-
ing themselves and if they are 80 solioitous of that Government und ~  ~  

that they want to lecture U8 today about our duties regarding the army and how; 
it should be looked after and so on and 80 forth, I wou:d request them to 
forget the entire episode. Present the country with a clean slate as regard8 
the I.N .A. personnel and as regards the politicals and let the oountr;y feel tha, 
it is not a question of merely gulling us into the belief that :ndependen08 it 
coming. No, this Government should say that it is determined to see ~ I 

this country should be free 8S speedily as po.>sible, and when the counky ia 
free, the country will deal with the whole situation· If they do that, then 
it is obviou8 that better atmosphere will prevail in the country and ~  OOD,-

summation which is being talked about now will be considered as a poesibUit1. 
Ijj cannot be a p08sibility so long 118 the present Government continues to acj 
in the old spirit and does not let the (lountry .~ ihat there ~ has ~ 

gone a change. 

Lt.-Ool. Dr. 1. O. OhUterJee (Nominated Non-Official): Sir, I am not • 
politician and, therefore, I cannot talk in the language of politician8. It Dl81, 
be true that I find myself in this House in four different Assemblies. but, a' 
the same time, I would say that it is only an accident and not my fault. There-
fore, it is difficult for me to speak after ~  eloquent and 8pirited speeches of 
my Honourable friends Mr. Griffiths Ilnd the Deputy Leader of the Opposition. 
If I speak as one who from the age of 19 has tried to serve in a humble capacit1 
the cause of education in this country, I do not want to ma.ke any apologie. 
for my speech but becausc what I wish to say is what I have learnt from the 
experience of a life-time and what, to my mmd, is the true essence of educa-
tion. I think that education, if it is worth while, i8 meant to tea{'h peopJe, to 
teach the rising generation and I think even the present generation the one 
grleat truth of life, namely, that mlmkind orr brothers because God, or wnat. 
ever name we ma.y call him by, is the Father of all. Therefore, on that note I 
interpose in this del:iate to 8sk and to put forward a plea for goodwill on aU 
sides. At the present juncture when this world is recovering from one of the 
most terrible maladies that has overtaken us, because war and all that accom-
panies it is the worst of all evils that mankind sulera from, I feel that a  blQader 
. view is necessary, that a wider goodwill is nece8sary and that all those who are 
charged with the affaire of mankind and the affairs of nations should at tb. 
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present time make that goodwill their foreword and tbeir JUidiDg principle in 
·life. 
Now, in this connection I feel that it is futile at this moment to discuss the 

ments ol the behaviour of the men who joined the I. N. A. It is even more 
futile to pursue what should be .done to them. There was au adjournment 
motion on this subject before this  House and the debate today has snoWll the 
most varied opinion as to the merits and demerits of these men. The Mover 
of thi,. Hesolutioll honestly believes, that these men were star heroes. Tha 
othl:'r cluy Illy Honourl.lble frieIIIl, Nawubzool.l Liaquat Ali Khan. said that they' 
were patriots, and he qualified that statement by saying that, according to these 
st&ndards, all kinds of men are patriots. Thl.lt is another view. I can also 
understand the viewpoint of Mr. Mason and the viewpoint of those whom he 
represents. They feel that these men falled in their duty because they fmed 
to discharge tbe obligations whi(\h were laid 011 them beC:lluse of the oath which 
they had taken. These are all different points of view. What I submit is this 
that the whole qW5stion of this I. N. A, is today removed from the realm of 
reason and from the world of praotical issues. It has become an emotional 
inoident and an emotional problem of the greatest volume. Therefore, iii's 
futile to try to discu88 the merits of this man'or that man. Today the precinots 
of this building have been ringing with the shouts of a huge proceasion, composed 
of hundreds of youth, who are shouting .. Abdui' Rashid zindabad". 
Now, what I want to ask my friend Mr. Mason is this: Is it of an,}' value, 

is it of any Ule to continue these trials ~ Whom does he propose, whom dOt's 
he hope to convince? Nobody can be convinced. Everybody's mind is made 
up; everybody has formed his opinion because he held his opinions from the 
vl'ry beginning. I bave talked to a great many people,-my own countrymen 
and to a number of my European friends,-l do not claim that I move with the 
great or with those who are in great power-but I mean those who compose the 
average EnglislmlllD, I have not come across one single m&.u up-till now, 
including army officers, who has for a moment claimed t,hat there was an, 
wisdom or foresight in staging these trials. They have all along said that It 
has been a blunder. Mr. Griffiths said so today in the House. Why not, there-
fore. realise that this has been a colossal blunder or, shall I use more classical 
language, 0. Himalayan blunder, It has been the blwlder of the utmost magni-
tude, because, so far as I can read history, never has any incident stirred the 
emot;on of this country so greatl.v since the partition of Bengal as this occur-
renef', The partition of Bengal WIlS fom;llt to the lust ditch; it WIlS earned 
out. What has lipton the R'ood of it? Ii> there a British statesman in this 
country today who can clafm that any good came out of partitioning  Bengal, 
particulor:y to the order of things as they then stood? In the same way, I ask 
what good could come out to British Government or the Government wbieb 
follows it by pursuing these trials.  These are a closed chapter and I appeal in 
the name of goodwill that this' chapter should be closed. 
A little time ago-it was just bc,fore the war-a certain book \\'aA published. 
It was all extremely interesting book and it ~ A called" A long week-end". n 
was written by two historians to illustrate the fact that the 20 years or less than 
20 years between World War I and the World Wa,r II were a long week-end, 
when politicianB anc! statesmen-I do not know whether you can call them 
.tatel'men-'",ere all the time preparing for World War II and because there was 
80 muC'h temporary prosperity, the tired soldiers and the tired civilians enjoyed 
themselves a8 tired people do, when the:v ('an c-et a ~ week-end. Now, S:r, 
I ask you, whether we are not in the same situation. This great war has been 
fought and I have already said t-hat I think war is the worst evil, the worst 
mulnfly thRt o\'ertnkes humankind. This last war has been the very worst 
malady Buffered by the human race. Now, Sir, are we going again to have .. 
long week end? Are we going to plan to plunging the world. plung'.og UUs 
C!ountrv of ours also into that strum of bitternells whlC'h Ill'OWs and groWl till it 

t ' ~ nnd ~  UI into World War No. tIl. I think thd ill the maL"l 
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issue. The othe, day-when I aay thil to those of my Honourable frieada on 
the Trealury Benches. I alsO acldieal thOle of mll1oDourable mende oppolite-I 
recall when the I. N. A. adjournment motion waa being discuned. there was a 
good deal of heat rataed and certain of my Honourable friends raieed the cry of 
Jai Hind. I, Sir, as a son of India, heartily voice that cry and voice it with 
88 great wholeheartedness .1 they did. On the other side a little while after. 
the cry of PakiBtan .indabad willi also raised. I ask, Sir, why should we not 
also join in that cry. What does Pal.i.tan mean? It means holy land. After 
all, to any man, his motherland is a holy Illnd. Hindu.tan is a holy land and 
so also is Paki8tan a holy land. But, Sir, the question is t ~. Why should we 
fight even on that issue? 1 uk my ~ friends opposite, particularly. 
anyone coming from my own Province, the Punjab, is not Paki.tan already a 
reality? Is not Pakiatan already established in the Punjab? Is it not also 
an accomplished fact in Bengal, where my ancestors came from. What, il the 
use of fighting and engendering so much heat over this issue? What is the 
use of bringing in so much pasaion over something which has already happened? 
Why not concede Paki.tan if it is going to lead to good-will in this country? 
Sir, I do not wish to detain the House longer. 1 onoe again, repeat that it 

will make very little difference if a few men are  convicted, whether they ar" 
convioted of desertion, whether they are convicted of waging war against the 
King, or ftnally, Sir, even if they are convicted of brutality, I have great 
sympathy with my Honourable friend Mr. Mason's point of view. Persooally. 
m my own family I have suffered grievous loss on the Burma front. It is not 
that I do not sympathilie with him, or see his point of view. But I uk him to 
face the larger iaaue. Is it going to do any good if six men are convicted and 
sentenced and then afterwards aoquitted. This is all that haa come out of 
~ ~  trials: ~ t is all that has been the result of Ipending miUiooa, probably. 
It la !lot mdboDl!, but lakhs of money from the public revenue of thia country? 
.~~ more will come out of if and from engendering 10 much bittern.a 
10 .this country. I say, Sir, bury the hatchet. Why go on with thia thing 
which you yourself aay has been a blunder? 
Fin a.lIy , I would say this. Every day we hear that the Government il a Care-

taker Government. Members either threaten to walk over to the other side 
because it is only a few paces or they say that they are going away. My 
Honourable friend Mr. Griffiths also says "we ar(' going awav". Oth!'r people 
also sn.y, "we are going away ", T quite recognise that m:v Honourable frienda 
on the Treasury Benches, before the v ~  own\' are anxious to give my friend. 
opposite who will soon come to these Benchl!s t'le result of their experiences, the 
lessons which they have learnt, and give them excellen£ tips. My Honourable 
friend Mr. Asaf Ali saY8, "I do not waitt these tip!!, J do not want to learn from 
sour experience ". That is what I gathered from my Honourable friend 'I 
.peech, he wants to learn his own lessons. 
Mr ... AAf All: That is your interpretation. I learn from everyone. 
Lt.-Ool. Dr. I. O. OIIattMjee: However, the polition is this. Wby waste 

your time on teaching them something whirh they refuse to learn. Thprefore, 
let them carry on •. and Sir, if I may use an unparliamentary expre.8ion, if they 
want to stew in their own juice, ~ don't :vou allow them to stew in their own 
juice. Why carry on this sorry epflOde? . 
Sir. before 1 conclude, 1 "ish tn close 011 a note. the note of ~  

hetw()pn man and man, whatt'ver their colour or race or oreed or habitation may 
be. 
Mr ••• ADf .Ali: Or mode of speeeh either. 
Lt.-Got. Dr. I. O. Ohattertee: Whatever it may be, ~  no( only 

between nations, but good-will in ollr own country among its different people, 
wbo we hope will 800n take over the Government of our countr:v, 
Finallv,Sir, I would remind them of certain worda announeing the hirth of 

the founder of my reliwion. The words were: "Peace on earth among men of 
good-will. II Theie wordl l8ek to dispel the 1\'8arineSll of war, atrife md bitter-
ness, the \Var of killing each other, robbing each other. Bu' peace can only 



804 LEGISLATIVE ASSEMBLY [11TH FEB. 1946 

, [Dr. J. C. Chatterjee] 
OOllIe if there are men of good-will, and for that "good-.will",·1 plead, Sir, that 
good-will between gentlemen who sit here, and the gentlemell who sit 8('ross, 
good-wi:! between the people of different communities that inhabit this land 
and good-will between the different peoples of this earth. 
Mr. Abdur Ballman Siddiqi (Calcutta and Suburbs: Muhammadan Urban): ~ 

Sir, I rise to support the substitute motion proposed by ~ Honourable friend 
from Nagpur, for the simple reason that its approach is realistic and clear. It 
has no propaganda aspect to it, aud it means what it says. I cannot accept 
the amendment moved by the Honourable the War Secretary for the simple 
reason, astounding as it may be, that he has shifted his ground and is trying to 
preach morals here to-day. He forgot the real issue. To change the gravamen 
of the charge from disloyalty to the King or waging war against the King to 
pure brutality is to give up the whole case. 'War means brutality and t,hns no 
soldier on earth is capable of acting true to his duty without brutality. There-
fore, Sir, the War Secretary's amendment leads me to think that he too would 
like to release all the men and officers of t.he 1. N. A., be('allse if the greater 
oharge of waging war against the King has been given up and mere brutality is 
stuck to, then the whole case of the Government falls to the ground. 
rAt this stage, Mr. President vacated the Chair which was then occupied 

by Mr .. Deputy President (Sir Muhammad Yamin Khan)]. 
Sir, it is rather funny that the debate went into channels which appear to 

me rather unreal for the reason that none of the speakers, whom I followed 
carefully, thought of the action taken by the Command'6r-in-Chief. If his 
judgment in the first case was correct, then his judgment in the other Courts 
Martial must be declared to be incorrect. His advisers have misled him. The 
policy of showing mercy or the policy of treating these I. N: A. men as. different 
from traitors sholJld have been followed. If they do not, If they conSider that 
one man should be punished and the other sflould not be punished, then either 
they are lacking in commonsense or there is oomplete bankruptcy of statesman-
ship. Need we probe into the mentality of the ~  or his 
Advisers? He may have taken action on the ground that by forgiving the three 
officers whom he had forgiven after the first Court Martial, he was making .. 
gesture of generosity to India. But it may also be interpreted that the ,p Commander-in-Chief was in a state "of funk because of the general 

.If. howl in the country and therefore he released them; and a third 
reason that I can think of seems to be that there was danger of the regular arm:v 
sympathising with· their brothers in the I. -N. A. Whatever the reason, it 
would now appear to be ridiculous to punish some aRd let others go. 
Another point, that I have not been able to understand, is why Delhi was 

chosen for thiJi huge ta.ma.hQi. How ~  did the trial cost? If the 
Commander-in-Chief wanted to act under military law, he could have tried 
these people in Rangoon or in Singapore or elsewhere. To have brought them 
here, to have spent public Dloney also and afterwards to have Ret them fre(',-
does become difficult for a layman like me to understand; and then to punish 
othen without rhyme or reason. They too were either worthy of clemency Or' 
they were not. The case of Government becomes weaker when the 'Var 
Secretary ~  another homily to us on the problem of the Oath of Allegiance. 
The Oath of Allegiance, if broken, must be punished and yet while the Oath of 
Allegianoe was broken they are ~ some and not punishing the others. 
I expect that some better explll.nAtion will ('orne from the War Secrl'tary as to 
~' all this tamaBha was held in Delhi and public money wasted, than th& 
explanation that he has given to us today. Sir, it is futne to go into the 
psychology of the men who surrendered. What I have not been able to under-
Btand is that if Lieut. Colonel Hunt ~  Urdu was defective could not explain 
himaelf well' why was a senior Indian officer not asked to explain the directions 
Riven? The Honourable the War Serretarv will perhaps tell Us wh:v the 
Commander-in-Chief of India, through leat1ek thrown from airplanes to the 
101cliera in Malaya and elsewbe!e Raked them to go 8Ild join t~  Japanese fop 
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he sake of sabotage. Sir. I could give a few reasons why the men who later OIl 
lame to be called the I. N. A. went over to the enemy. You can easily under-
Iud that men asked daily to retire from place to place under the strategy of 
retreats. had got demoralised. This demoralisation must have become aggra-
vated when there was clear discrimination between the white and the black 
soldiers. We have not got details of how this was done but it is easy to under-
stand the military mind which made the black and white roads in Burma and 
did not bring back or evacuate non-whites from Malaya and other places in 
numbers in which they evacuated the white forces. I can understand that our 
Indian soldiers were left to the wolves. The Indian also loves his life and the 
Indian in order to save himself did perhaps surrender to the cajoleries of the 
Japanese. One reason given"by the War Secretary today was that thel 
expected better food. On that one ground alone I condemn the Government 
~ t  and I demand that they should forget the I.N. A. and ~ 

measures to release them as soon as possible. The behaviour of the Big 'fhree 
after the war .is also in my favour. The distinctions of colour still exist. The 
war may have been fought for democracy in official documents but to me it wu 
the biggest colonial war ill history. Colonialism disappeared when the enemy 
came. It Hitler wanted the ~ T J . I think we should all agree now that; 
every colollial power also wants Lebensraum. The morllis of the case are not; 
in favour of the Government of India which r have always considered as aD 
agency of the Government in London. International leaders who have gathered 
together in London are still talking of trusteeships. mandate. accessibility to 
raw materials. strategic bases fo.,.. world security and so on. Does it at all mean 
that they are prepared to treat the blaok and the white on a basis of equality? 
My answer to that is, 'no.' The rule in Burma. Malaya IWd elsewhere seema 
to have been: 'everyone to himself and the devil take the hindmost'. 'I.'hey 
left our men there and they did not bother what was going to happen to them. 
After such aotion I think the only fair and reasonable course fC]r the 
Commander-in-Chief and his advisers is to forget the 1. N. A. folk and let them 
80 back home. 
Bir. the motion mentions "universal expression of public opinion throughout 

the country." I am one ot those unfortunate human beinga in India who find 
jt rather difficult to decide whom to call our national heroes. There is a definite 
clasb of loyalties here. If one side fought fol' British imperialism the other. 
without a doubt in my mind, fought for Japanese imperialism. To imagine for 
a moment that British imperlaliaM would be better than Japanese imperialism 
would be to think foolishly; and to imagine that the Japanese would have 
treated UII any better than our preaent rulers and would have given us .our 
freedom on a platter would be rank madness. But. as I have said. theM boy. 
of the I. N. A. had no other alternative but to act as they did. The Burmese 
politician said the right word when he said that he wanted to be with the devil 
he knew than the devil he did not know. When Dr. Shahriar of Java wu 
asked whether he would prefer Japanese rule to Dutch rule, his answer W81 
that it was like asking him whether he would like to be bitten by a cobra or a 
.viper. So far as we are concerned. we have no choice. As between the two 
sets of our soldiers I should like my Indian friends in this House to decide IfX 
~  whether the boys who fought at EI-Alamein. Tunisia and Cuaino 
deserve any recognition at our hands. I am inclined to the view that Honour-
able gentlemen to my right when they Bsked for the quota of German repara-
tions to be raised higher and took the Honourable the Commerce Member to 
task for having agreed to a lower one do realize that the services of these 
people are yseful to the country and that they too are prepared to recognize the 

~ services rendered by those in British Imperial forces to the same degree as the 
others with this difference that they will not bring us any reparations from the 
Japanese. While talking to the Chairman of the Foreign Relations Committee 
of the American Benate. I complained to him ahout the decision of hi. party to 
suppert the establishment of a Jewish State in Palaatine. He looked at me and 
burst out into 1aulbter and .aid, "I. Dot the Presidential election '~ 

• 
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Similarly, 1 am not surprised whtln 1 find friends talking of ailiulJa pt&ralllo 
dhcLrma':""non-violence-l\ud words of tiltlt ('hurllet-el' 8m} IIccepting the cult of 
violence IUld war. Can I ask them,. Sir, one question: Are not the elections 
over? They are making use of the agony of these brothers who have suffered, 
and none ~  when their !;ufferings wiU end. Cay you imagine, Sir, members 
of t ~ Indian National Congress group comparill&.1942 with 185'7? I cannot. I 
~  been in the Congres!l in my da.ys, but the present mentality, Sir, up(;ets 
me, for tlis reason that our opponents lire be,;;inlllng to suspect our bona fide •. 
We either demand the release of these men on some sound fundamental ~ 

or we ore talking balderdash and. lJluking use of these boys for our electioneering 
purposes. That, Sir, is not nation-building, that.. is not asking the prellent 
Government to quit India. Such an at·titude of mind exposes the weakness of 
our position and to that extent it. fixes the British in this country for a time 
longer than they shquld be here. • 

So far 1 have taken the courage to t ~ a few words to my frien4s. But if 
the Members of the Government imagine that they can run, away with this 
terrible mentality of theirs, if they think that they are doing sOinetrhillg nice and 
sensible I prefer the' charge against them th,\t they acted as t~ t  to ro. 
Majesty t.b,e 'King Emperor by releasing the three for they had broken their 
Oath of Allegiance. Or if His Majest.y approved of the action of relellsing those 
t ~ . th!3n they must release every officer and every soldier \\ ho had Rn;vthing 
to do, d4-ectly or ind.iJ'ecUy, ~  th, Indian National Army. My t ~ J  

colleegu'll have been talking ~ in a spirit of unreality. 'I'hey talk at; if we 
are a 'free nation and our case should be judged according to the law .pplicable 
to nations which are free. No Sir. We cannot demand that. Till today we 
lire in the position of beggRrs aod until those who come after us are able to get 
t ~ rights which they should have, 1 am prepared, Sir, to appeal to Members 
• on Government BencheR to release tbese offit·ers Rnd men, beclluse that is the 
only way in whieb t.hey can establish their honesty of pur-pose. 

India is taking a tum, 'Sir, I hope for the better, lInd if they meall what 
they !lOY then, Sir, I would agaio appeal to them to put Ill)' t~  ill a "tate of 

~  ~  thRt I may !lt8rt on my new vcnture of notion.build.i.ng ill peace and, 
comfort. If they go on creating these troubles, if they go on punishing some 
and letting off others then, they do not mean what they say. Sir, one of the 
most cruel aspects of their mentality is that the men of the first Indian Nation.al 
Army who joined the Japanese but whom the Japanese put back into ~ t  

tion camps, are still there. It is the most astollnding aspect of this melltality. 
They were either true to the Oat.h of Allegiam·e Rnd oppoaed the Japanese or 
they were not. If they were not, the Japanese would not have put them in 
(loDOentration camps. Viewed from every anglu, Sir, I am of the opinion that 
the Government of India, and especially men in its Army Department, have 
committed, 8S many Members have said, a colossal blunder, and now courage 
and honestly  demand that they should retrace their lteps and release every 
man for that WRy lies wisdom. 

, , 
"1'be Honourable Sir John Thome (Home Member): ] do lIot propose to 

traveM!e tbe ground which has been ('('\Vered bS my friend the Joint Secretary 
of the War Department,. nor does he need my help. I think the House is 
fortunate in having the affair!; of thill important Department entrusted to 8 
Member so well equipped in every wa.v to handle them. But I sm concerned 
~ t  the I ~  National A"!lY trials and releases in one aspect: their repercus-
SIOl1S on pubbc order. I beheve man.v people share m\' view that the aaitation 
on thill subjeot whi('h wns launched so suddenlv and conducted with s; much 
~ '  \\'I\S iII-considereCi ond largel.Y artifiC'iaf Amid noise and tum lilt the 
views of moderate and sensible people nre apt to be unheard. Rut I believe the 
agitation lias give.n. offence and haR .C8UR£'d bewilderment to man," good soldiers 
and rt,JRn.\· ~ CItizens. O! ,one thmgo T 11m Fure, that the disturbances arising 
from I. havfl t ~  opportunlbes for lawless crime to elements which are ~ .. . 
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tWY to take ~ ~t ~ of ~ . . ~ grave ~~' t  re$ta on the pEIl'Sons 
DO have excited passion on this subJect and In particular those who have 
~  or penerted the minds of two classes of people-soldiers of the I11d\'11 
~  and ~t ~ t . . There has already been a heavy price to pay for lhia 
xClt;ement, In dISlocation of the ~  life of cities and in loss of human lives. 
hope I DUly be wrong but my fear IS that there may be a ~  price t.o pay 

' ~ and the future Govemments ill India may inherit a legacy which will be 
~  anq ~ . A wise prophet has said: 'Those who have sown t.be. 

wiucl shall ~  ~ whirlwind. ' 

S~ art ~  You have sown the wind I 

De IJOIIOIIDbIe Sir .JoIm 'l'borDe: 1 turu to the last, the les8 sell&aliooal P","' 
of this Resolution. I do so with regret becllU8e 1 feel that the House has corne 
here to talk about the 1. N. A. and to .1isten ~ ~ t  about the l. N. A., an4 
I ~ thllt for me to discuss the latter pllrt· of this RetlOlutioll will lower the 
high level of t~ t which the debate has so fllr maintained. But the ltesolu· 
tiOll, fQr whwh I am not respoDsible, calls for the immediate relellse /lot only 
of the afficers and men of the 1. N. A. but 1111 other t ~~  prisoners under 
detention or imprisonment. And that it; the pllrl with whk·h 1 hllve 110"," to 
de.I. The term political prisoners is olle which is not known to 111 w. 1 do no' 
quarrel with it. I do not object t,u it. It is a l·ollvellient aud t~ LJ  k'nn 
0.8. long as it is reasonably interpreted. The Resolution covers two cl8ues-the 
prisoners under detention or Imprlsollment·-bJ which I undE'1'8talld prisoners 
who have been convicted of politi'.lal crime. \\'dl, Sir, 1 dealt reeent:y with 
~  subjeet of prisoners under detention and I have ollly DIU' 0)· two things to 
add to what I sl,id ihen. The fir«t thing ] Wl1l1t to sa.v. and I do not. expect 
complete agreement from my friends on the other side of the House, is that in 
any real sentle of the term politicol prisoller there is nOlle now undf'r det/·ntion. 
Those who lire now detained in prison arc kept there purel.\" ill thl' interests of 
public order. because their record warrants a belief that tht'ir relealile would he 
prejudicial to public order. 

AD BaDoarable Kember: Why ,,"ould it? 

'l'he Honourable Sir .JoIul Thome: I did lIot expect you would It. ~  with 
that. I gave the ~  figures tilt' other dll.Y. My Honourllhll' friend, the 
mover. so fllr as I undert;tood him, questioned Ill,'· figures. HI' MilicI they were 
grossly under-stated ond my r,ecollection ~ that RI! an illustration of my under-
statement, he said that. there are 700 detellus in his ~  alone, the U. p, 
Well Sir, I do IlOt know the souree of hill information, but I do not Rccept it and 
I du not believe it. My information ia; that 011 the first of Janulirv last, thfire were 
44 persons under detention in the U. P., as against his 700. The total II umber of 
persons detained without trial lIQSier Ordinal1t'e 111 lIOW in IllfIiIl ~ IIbout R.OOO, 
rather lesa; than IJ,OOO, and of those "bout 5()O Ilre perRons who wl-re Il(·tiveJy 
connected with movewentB aiming at terrorism ·and sabotage. The rt'mainder. 
as I said, or practically all the reat, that is about 2,50(), are Hurt!. Well. Sir, 
champions of the Hu1'l! have arisen recently in various places, in this HOllile and 
elsewhere, but one thing I have ohserved about them is that the.v all live at a 
very saftl distance from Rind, e.g., in Bombay, Calcutta, or Allahsbnd. 

lb ••• A. lbIuIa (Bombay City: Muhammadan Urban): Or Delhi r 

'!'he BCIIIOV&b1e Sir lobD Tbome: This problem is peculiarl.v a Sind t~  

I repeat what I said the other ~ ' that I will not be a party t·o ('{lJlllurE> of the 
Sind Government for the treatment. they bave giveJi to the Hurs nor will I be 
8 party to a resolution demanding the irr;mediate release of thE' Hurs. The Sind 
G ~ t. recently put out a statement which showil that thl!y have heen and 
are ~ the Hul'lJ problem very seriously and J suggest that this HOUP 
should refrain from passing a Resolution which in this part of it can only 
embarrass tbat. Government. 
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Mr. M • .&a! All: Why ~  it embarrass the Government? 

"1'ILe s-Dur&ble Sir 101m 'l"home: The second portion of this Resolut.hn 
.refers to persons convicted of political crime. :ij:ere, ~  I u;aust ~ .  
.responsibility, as I did the other day in respect of detentlon, for .cnmes m ~  
:which are outside the direct control of the Government of India, although m 
.regard to those I propose presently to give the House some figures. 
In the Chief Commissioners' Provinces, there are only four persons who have 

been convicted of political crime. All those are fairly recent convictions. None 
-of them goes back to 1942 or 1943. The sentences imposed have been .triv,ial: 
the longest of them is I think nine months and they are all due to expIre m  a 
month or two. I do not consider that there is any reason for releasing those 
persons earlier than may be possible under the ordinary remission rules which 
give remissions on account of good conduct. 

Now, Sir, in the eleven Governors Provinces, by far the greatest number 
of the persons who have been conviC£ed of crimes which can be regarded as 
political, are those connected with the disturbances of 1942 and for those the 
figure on the 1st January last was 2,,852. On the 1st June ~  the figure was 
22,'548 The fall has been from 22,548 in June 1943 to 2.852 last.month. Well, 
Sir, there again in my view, any acceleration of release must be left to the 
Provincial Governments. 

I should like, Sir, before I conclude to say a word on a remark which feU 
from my Honourable friend, the mover. I made a note of it. at the time and I 
hope I have correctly recorded it. He said that it does not matter whether 
~  in these crimes was used or not. It follows logically from that that the 
political motive excuses any crime, even I suppose including murder. Well, 
Sir, that is an impossible claim for any Government to admit. Governments 
in India have not admitted it in the past. Even Congress Governments did not 
act on that principle" and I am confident that the Governments in India will not 
act on that principle in the future. The claim to my mind indicates a tendency 
to condone violence which in my observation has grown in recent months and in 
my belief it may prove a serious danger not only to public order in general, but 
to the peaceful and successful wQrkmg in Inilia of democratic institutions. Sir, 
that is all I have to say on this filubject, Rnd the House can now return to the 
mQl'e exhilarating topic of the I. N, A. trials: I must oppose the Resolution of 
Pandit Govind Malaviyaas it stands. 

Prof ••• G. Banp: What about ali those people? 

Mr ••• A. 1iDD&h: Sir, it seems to me that the debate on this Resolution will 
probably go 'over today and I may not be present when the debate may bE' 
Tesumed on the next occasion. Therefore, I think, Sir, I should say a few worda 
and put my views before the House. 

Sir, the substitute Resolution of Nawab Siddique Ali Khan if this: 
"In view of the special circum8tanl'ea under which moat of the pereonnel of the Indian 

National Army joined it and in view of t.he policy laid down by the Government and the 
. t ~ take? by the Commander·in·Chief in d"aling with !.he. sentences palaed by t.h. Court. 
MartIal, thlll A. ~  recommend. to the Governor General 1D Council to rel_ all olieara 
and men of tlnl I. N. A. whether under detention or under trial" 

Now, to that Resolution I understood that Mr. Mason has no objection but 
he wants his amendment to be incGrporated. Have I understood him correctly? 
1Ir. P. JIuoD: Yes. 
1Ir ••. A. liDDah: His amendment is: 
"That t.o the Resolution which tb. amendment propoeed by Nawab Biddiqu. Ali Khan 

1Mb to lubstitute for the original l'eIOlution the word. 'except thORe charged witb bratalit.y' 
lie added at the end." 

Now, I do not wish to go into the various matters that have been discuaed 
on the floor of the House. Mr. Mason has given' us a long lecture as regards 
tlte integrity and the reliability of the army and ita neceaity. On the other 
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hund, we have heard as to what is meant by patriotic duty and what a patriot 
should do. Sir, ~ t is all academic. The reality is this: I think every intelli-
gent man knows what a partriot'shouJd do. I think every intelligent man knows 
that the army of a country must be maintained on the basis of coInplete integrity, 
reliability and faithfulness. All this is very elementary. 'l'hat is uot the ques-
tion now before the House. '1'he question before the House is this: "What is 
the policy of the. Government with regard to this subject of the Indian ,National 
Army"? 1 do not wllnt., Bir, to say anything which will add more to the bitter-
neS8. I do not want to say anything which will hurt anybody, at any rate, I 
do not mean it. I do not want to go into extraneous matters. Let us confine 
oW'selves nnd concentl'atfl on this issue which ill before the House: "What is 
the policy of the Government with regard to this matter"? You thought it 
right to hold these trials. Well, in my judgment, i£ was a blunder, to begin 
with. After going through the trials, you reduced the judgment and the sentenoe. 
passed by the Court to travesty by. releasing the men the very nezt moment. 
Why did you do it? Sir, it is quite obvious to me, at any rate. You did 
so, becauRe you felt-and as it was partly given out by Mr. Mason-you felt 
not that it will help the settlement of the political problem, but you felt that 
t,here was such an upsurge of agitation and revolt throughout the country against 
your policy of having put them on trial, thereafter, because of that agitation-as 
I think one of the Honourable Members said-you funked it ·.and you were 
Rtampeded into taking this action of remitting the entire sentence. Having 
done that, you find now that the agitation has cooled down. There WIire, I 
believe, in England-and I read it in the newspapers-very severe comments 
upon this farce. L do not say that you were wrong. 1 say you should never 
have put them on trial. But, having put them on trial, and having got the 
judgment after days and days of trial, you funked it. You reduced it to a 
farce and there was severe criticism and thE'n another blunder. The first blunder 
was to start with the trials, the second blunder was to make a farce of a judicial 
judgmenL and sentences passed the very next moment. 

AD Honourable Member: Now thiR is the third. 

Mr. M. A. JiDDAh: Quite, this is the third. Now you find that the agitation 
has subsided. You find now that you have put YOUrBt't)f ill a ridiculous po8ition 
and under cover of this plea "charged with brutality" as the exception ..... 

Mr. P. Muon: 80th November was the dow on which we announced this 
policy. 
Mr. M. A. JIDDah: I know you leave a loopholE' always. I have not known, 

Sir, for the I~t thirty yearf. hilt. hft\"!'! YOll ever known the British Oovemment 
making n statement. (whORe children you are) without leaving a loophole? I 
have not. YOIl can III ways find nn excuse. How many statementR, how man, 
pledges and promiseR you have broken shamelessly. r know why YOIl are doing 
it. You are now doing it becau!Oe you want to find a seape goat and a victim. 
Rashid Ali iA No. 1 victim hut it. iR not going to stop there. You will get a few 
more vicitm!O. You propolle perhnpR t.o go through the same farce, going through 
a trial, then transportation for life or may be sentence of death (I do not know) 
and then you will come rOlmd Rnd say, "Yes. yes. After all waging war against 
the King was bRd". Dill not Rhah Nawfts commit. murder? Was he not held 
guilty of murder? 
Mr. P. KI8OD: No. Sir. HI' was not guilty of murder. 
Mr .•• A. JiDDah: Of coursE' he was. Abetment, iR the same nR murder. 

Mr. Mason. you do not understand the legal language. I am sorry, your mind 
ill more in the direction of militfuy affairs. Abetment is the snme offence. 
I can understand this legal language. But if you lay that it,wal not his hand 
t.hat actually killed the man and therefore in his case, he helng an abettor. there 
wPore extenuating circumstances, in order not to give him 88 levere a punlshmenfl 
8S the man who Rctually killed the man-I can understand that. Bllt why was 
he relearted eompletel,? That ill what T want to lmow. . 
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111'. ,. JIUoa: 1 explained it just now. 
JIr ••. A. lbmah: I know you explained it. But does not the lIonourable 

M;ember see how absurd it is to say-I am assuming now that Rashid is guilty 
of grievous hurt-that l\ mall who commit-s grievous hurt or some injury-
that that is not a tesRer offf'nce than abetment of murder? Cannot you see 
thnt? Comonsense will show you that if 1I mall is guilty of grievous hurt, 
that is a les8er offenee in every sense of the word thaIl murder or abet.ment 
of murder. Sbah Nnwaz and others were releal!lcd. Why is poor Rashid ~ 

the victim of your change of policy? 

.... P •• 1IOIl: There has been n9 change. 

Ill ••• A • .T1DD&1a: You have changed your policy. And not only this. 
Rashid-I am not talking now of Rashid-I am not concerned whether he is a 
Muslim Or a Hindu or a Parsi-I am now considering your policy. Let me tell 
you that you are mistaken and let me advise you with all the earnestness I 
can command, stick to your first policy and your first thought. Release' them 
all. No question. I am not satisfled-I have gone through ttte record and I 
am not satisfied that Rashid is guilty of brutality. 

Ill. P. 1Iuo1l: That iR the point. 
Ill .•• A. llJmah: Yes. T have spent many years of my life and I BlI!Hlre 

him t.hat if you go through this carefully, AS I have, he is no more guilty of 
bnltRlitv tha.n Shah Nawar. and man\' t ~ who werc there at the time. 
Therefore, please consider it from this point of view. In order to prevent that 
fear, nRmely, that it looks farcical, you may victimise B few. Do -not do it. 
Come Ollt ~ Ilnd honestly. If you menn to secure got>dwi11 , if you lIIeBn 
to create that feeling amongst every Aection of the people of this country, close 
this chapter completely. No more arguments, no more talk. I earnestly advise 
YOll in YOllr interellts, in ol1r interests: and if you will yield once in your life to 
this .advice of .mine, believe n'e you do not know what you will be able to achieve. 
[f you are renlly honest.. if you are really sincere, if you mean what YOll Aay. 
believe me, do it at once without delay. 

Mr. P. IIUDD: Will the Honournble MC'mher assure me that he will not say 
next time thnt we were funking it? 

Mr. II. A. lilmlh: No. T Ray that this is my CBSI'. You say it is not. I 
Iny thill is my inference thnt you fllnked. Very well. If you will give me this 
IUlilllranr.e-nnd yon mURt remember what I have sRid long  long ~  not 
(orget it please-if you will give me this Assurance that you are going to close 
this c1lBpter, not only I shRn not be justified in sBying that you have funked 
but I will SBY that YOll have hehBved 8R a r.ivilisell Government should behave 
and ns /l (1onquerillg Government should hehRve. T have snid that \ono;: I\gfl. 
When this queRtion eRme before the public, I sBid, if you rememher-and if 
.vou do not. I will send you the preSR cutting'll. but YOIi must have it with you-
r said that, we have the dMpeRt sympBt.hy for these men. and I hope that the 
British Government will Rllow thentmost clemency to them, the utmost 
clemency becoming a I'.onqueror. You have won t,he war. I sRid that not only 
the men and the offtcers of the I. N. A. hut. tholle who have dif'd on t·he bAttle· 
flf'ld, fighting for y.oU heroically-look nfter their families and their children: 
~  who have returned having won the bRttleR, treat them properly. T do not 
want t.o go into thiB matter whether t.hey fought for Y011 or ~ t for me-they 
nre human beings. Treat them aR human beings: and, Mr. Griffith!'!. when the 
time comes, my 81'lllY in Pakist·nn IIhan without doubt maintain all loynlty, 
whatever be the liability, and if any ~ did not do 80, be he a soldier or be he 
An officer or a civilian, he will go the 81\me WRy as William Joyce or .Tohn Amery. 

001. J[amar Ibrl BImIll&tlblllII (Nominated Non.Official): Mr. Deputv Preai. 
dent, Sir, I have heard with attention Bnd great interest the remorks.· on thll 
subject of the Indian National Army by some HODO\ll'Rb1e Membe",. T do not 
l)roJ'lOPO to start oontroversiel. I RtRnd here todav 8S a reprel!f!ntahve of the 
Indiau Armed ForceR. I will t.herefore give YOIl t:heir flide of the stor,. 



RESOLU'l')01Ii HI RELEASE 0)' I, N. A. M1!X A~  l'llLlT:C.\J. I ~ S 8U 
Sir, when I became a member of this Assembly, 1 asked B political friend;Olf 
~ for his ' ~  who informed me that the first t'ling to d() a8 a Member 1)( 

the Assembly is to lose oues C9nsience. Honourable Members who have a longer 
experience of thiFl Houlle than I have. can judge better than I can, whet,her 
that is true or not: as iur 8S I amoonceriu.·d. Sir. let me make it Vlum that 
I speak ht>re today, not as R politician but as u humble soldier and on behalf oi 
and for Indian soldiers. I shall disregard my friend's advice lind' SI1Y wllllt I 
honestly believe, regardless of whether it pleases those on this side of the HOWie 
or on that. 

The motto of the soldier is to ~  bis (IOlmtrv. The I ndiun tlolJier h8t5 
always done this in the past. It is not the fault of 'the Indian soldier tht\t the 
pre!;lent GO\'emment is 1I0t, hundred per cent. Indian. It i. up to you gentle-
men ~ get together, form a national Government aud run this etiIItntry Its you 
think fit. .I can Rllsure yon that the Indian armed for{'es will Bern' you us I ~'  

as they are serving the present Govemment. Indeed. we will be justly PI'OUlt 
to do so I I can tell you today with all the emphasis at my L'OIlJll\llnd thltl aJl 
"meers nnd men of t,be Indian armed forces yearn for freedom for India BS mud, 
8S anyone in this HOllse or in India. The soldiers, sailors and airmt'n clo not. 
understRlld why the rf'presenmt.ives of the people cannot arrive Rt Mome ~

t ~  they do arrive lit slwh Ii solutiOll, and we get the freedom for wbicb 
WC' long so much, Sir, 1 can aSSlire you that the Indiall armed forcel! will defend 
that freedom with nil th(Oir miMlit. 

U Ilfortunately Il soldier has no say in the politics of his country. If he had, 
he would force upon the representatives of this House a non-atop sel!sion IIntll 
all parties agreed upon a common formula for freedom for aliI , 

I mn;\' humbly poillt out .to.the Honouruble Members thllt by brRn,lillg the 
Tnclinn Army as mercenRries, no useful pllrpose will be served. JURt t,hillk rf 
these pt>ople whom you call mercenaries. If they fight heroically and win worUI 
wide fame for their courBge, devotion to duty nnd endurance, 8S they have dona 
durig this war, the laRt war and all wars in the past, they are called by some QjI 

~ If on the other hand they were to indulge in activities wh:ch 
popular fancy urged them to do, they would h.e lahelled by the Government of 
the rillY ns "t,raitors". Thellfl me" Rre in n rliffif'lllt, position. He jUllt b them. 
non't. ~E  thl'JIl hnrt'lhl,\'. Give them a chance. WBit until YOll fonn a national 
<loverllmf'llt. Then tr.", the Flame mercenaries· H they foil you, gentlemen, I 
would hl' prppn1'('ct t~  fRee R tr:1l1 for having rnillied YOll. Therefore I appoal to 
you to give the Indian soldier his shAre of praise, He hall done well in this 
war. He hAS brought military fanlll to rndia. Whatever the political impli-
cations of his role in thiR wnr. he halll P1'Oved to the world that when India is 
f1'l'o. ht'r fl'P-t.'dom Vlill hl' in the Rllfel'lt bondll.for no nlltion could aRk for a heit9r 
army to defend its liberty. 

It is said that the object of t·he I. N. A. was the liberation of India. With 
t.hnt ohiect ever,\' Indian ~  there can he no quelltion of that, and nil nn 
Inciian, I can undt>rstand why many of my countrymen aprllsu(l them and treat 
them ns heroell. After all, Sir. 1111 subject nations are bound to be stirred at 
the deeds of a force trying to lihertate its country from a ~ nde. It is 
therefore not difficult to understand wh.v Indians feel vifllibly moved when they 
hear of a Provisional Indian Government under an Indian PrelJident the Rim at 
which was liberation of India. Rut perhVII it would not be out of place ftlr me 
to ml'ntion here whnt m:\, own renctionR were during the wllr regarding 'he 
credentials of the ,TnJ)nne!le. who t~ ' all were in a ,'Mition to defltroy 'he 
I.N.A. at will It ill t·herelore m;v duty to jf(\' dpeper into thl, quetrtion. I bave 
said before that I ahall speak my mind without fear  on the floor of thi. Houlle. 
T thpl'Pfore (l1\:V that the relianoe the I. N. A. placed in the Japanell8 promilllfltl wall 
not justified. To prove my point I may be forgiven if I claim· 410 know about the 
Japnnese more than anyone in this House, all over 20 yeal'B ago T hBd the 
expf'rienr.e . ~ in the Japanese Army .. an E ~  Moer. A,ain a. 
the ollthreak of thf' war I was intilmed by the Japanese for nearly 10 monthtr. 
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[Col. Kumar Bhri Himmatsinhji] 
During this intemment, at a cost ~ ~  eye, I got to know the J apanese ~  

their brutal methods and their ambItIons. Let me relate Japanese conception 
of prisoners of war. It rna! not be ~  known that t ~ Japanese ~  
to sign the Geneva conventIons regardmg the treatment of pnsoners; because Ul 
their view, it was a disgrace for a Soldier to become a'prisoner and that he does 
not deRerve living. If the Japs had won this war nnd occupied India, I know 
that they would never have left this country until another war had thrown 
them out. They would have liquidated all those who mattered in the I.N.A. 
Freedom would never have descended upon India as long as the Rising Sun's 
away ~  reigned supreme in this land of ours I 
Talking of the I.N.A. problem I might assure the House t~ t in our present 

Commander-in-Chief we have today the most sympathetic ~  in the 
worM. He has done more for the Indian army than anyone t ~ or in the 
past: Every Indian officer and other. rank is proud to serve under this great 
man. These are no words of flattery. I have never traded on this before and 
having left the Army I certainly don't need to indulge in it now. I know t.hat. 
I am voicing the sentiments of every single Indian in the army, navy nnd Air 

~  of India today. We have all become 80 used to the present Commander-
in-Chief's impartial presence above us that we dread at the thought that hI'! 
will one day have to leave us. If my voice can go further than t.his House, 
then let me ~  this. I hope this Commander-in-Chief stays with us as long as ' 
possible. J wish I could explain what I mean. But I would merely ilay that 
onl,Y he will he ohle to fulfil Oll' aspirations nnd ambitions of complete Inrlinni;'a-
tion! 

I therefore appeal to the' House to select a representative delegation of the 
HonourAble MemherR of this House who should .pprot1ch the hig-heRt miHtaf7' i 
authorities on t,he subject of I.N.A. This may lead to 1\ solution of thi!l very , 
delicate problem. This is vital now, of all the times, when we nrC' on the 
thresh-hold of constitutional changeR leading to our freedom. 

I now wish to draw attention of the War Department to a few points: 
(a) During my visits to the indian troops on the various fronts T was asked 

ovet' and over again by the Indian aoldiers that they were t~ t  the same 
enemy by the ~  of the Allies, that he the Indian soldier was fightinS! RR well, 
if not hetter than J'!lost of them, then why is it that his pay, allowance, Rnd the 
general treatment when overseas are much lower than the troops of the British 
Commonwealth or of the other Ames. They also pointed out t.hat th(' troops 
of Greece, Poland Qnd Chezebs most of whom even did not take part in fighting 
were paid Rt the same rate as B British soldier and by the British Govemment. 
I morE' than once put t,he S8me question to the British GeDf'!rols in Command 
and in fairness to them everyone agreed that when an Indian soldipr is employed 
overseas t,hat he should he paid on the British rates of pay. 

(b) As regards Resettlement and Welfare; both Indian omcara and men ,,-ith 
whom I have come in touoh with are anxious nnd worried about their future and 
I would RU!lllest that all possible wn:VII Bnd means must he found to look aft.er 

A ~t E' t of thesE' hrave Tndinn !1oldiera. , 

Mr. Deputy Prelddent: ~ the Honourable Member wish to continue. his 
IIrE'N,h for !'nme time? ' 

'001. Kumar Shri BlmmatalDhfl: T will take nnother ten minute.. 
Mr_ Deputy Preet.dent: Then the Honourable Member ('an continue his 

S ~ '  on th .. next day for BeSOlllt.iODS. 

'I'h" &'''Ilf'mhlv then I ~  till, Eleven of the CI,ock on T I ~. the 
1 ~t  .... 'ebruary. 1948. :.. 
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